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HOUSE OF THE PEOPLE
Monday, 24th August, 1953.

The House met at Two of the Clock
[Mg. DEPUTY-SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS.

PHARMACEUTICAL INDUSTRY

*741, Shri M. L. Dwivedi: Wwill
the Minister of Commerce and Indus-
try be pleased to refer to unstarred
question No, 104-A asked on the 13th
November, 1852 regarding import of
Chemicals and Pharmaceuticals and
the supplementary statement No. 1
showing action taken on assurances
etc., given during the Second Session
1952 of the House of the People, and
state:

(a) whether, upon representations
from indigenous manufacturers of
pharmaceuticals against competition
from foreign firmg in respect of cer-
tain imported items, any action has
been taken by Government to protect
the indigenoys industry; and

(b) if not, whether such competi-
tion is still going on?

The Minister of Commerce and Im-
dustry (Shri T. T. Krishnamachari):
(a) and (b). It is open to indigenous
manufacturers of pharmaceuticals to
seek protection against competition
from imported items by applying for
an inquiry by the Tariff Commission.
The import duties levied on pharma-
oeuticals on account of revenue consi-
derations ag well ag resirictions om

366 PSD.

imports on balance of payments con-
siderations have a protective effect
too. Government have, however, ap-
pointed a Committee of Inquiry to
examine all problems relating to the
development of the Indian pharma-
ceuticalg industry, and it is expected
that the Committee will deal with
this aspect of the problem also.

Shri M. L. Dwivedi: May I know,
Sir, what are the imported ilems of
pharmaceuticals which stand compe-
tition with Indian manufactured arti-
cles?

Shri T. T. Krishnamachari: I have
a very large catalogue of itemg whizh
is really very difficult to give here.

Shri M. L. Dwlvedi: May I know,
8ir, what is the reason for not giving
protection to these pharmaceuticals
upto this time?

Shri T. T. Krishnamachari: Sir, in
regard to certain items like Para
Amino Salicylic Acid there hag heen
a tariff enquiry. In regard to other
items there has not been any tariff en-
quiry because the manufacturers
have not asked for protection as such.
But as I said, certain incidental pro-
tection is afforded by reason of the
fact that recently we have raised our
import duties rather steeply in regard
to certain categories and the import
policy, in order to satisfy the require-
mentg of foreign exchange, has been
so ranged as not to permit import of
chemicalg which are manufactured in
this country.

Kumari Ammie Mascarene: May I
bmow, Sir, how many forelgn com-
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panies are manufacturing pharma-
ceuticals in India?

Shri T. T. Kishnamacharl: 1 re-
quire notice.

Shri V. P. Nayar: May I know, Sir,
what steps have been taken by the
Government, to enable the Indian
manufacturers of pharmaceuticals to
get their requirements of heavy
chemicals, fine chemicals and cata-
lysts at cheap rate?

Shri T. T. Krishnamachari: If the
hon. Member mentions any particular
iype of chemicals, I shall endeavour
io answer the question.

Shri V. P. Nayar: May I know, Sir,
what is the percentage of total earn-
ings of Indian pharmaceutical indus-
tries spent on scientific research?

Shri T. T. Krishnamacharl: I nave
got a few tricks up my sleeve. This
does not happen to be one of them.

Pandit C. N. Malviya: May I know,
Sir, the date of the appointment and
the personnel of the Pharmaceutical
Enquiry Committee.

Shri T. T. Krishnamachari: The
Committee was appointed on the 14th
February 1953. ''he following ig the
composition of the Committee:

(1) Major General S. L.

Bhatia (Chairman)
(2) Dr. K. Vasudeva Rao (Member)
(3) Dr. B. B. Yodh (Member)
(4) Dr. J. C. Ghosh (Member)
(5) Dr. R. C. Shah (Member)
¢6) Dr. T. R. Seshadari (Member)
(7) Dr. H. R. Nanji (Member)

(8) shri K! R. Chandran (Member)
(9) shri P. M. Nabar (Member)
(10) Dr. A. Nagaraja

Rao (Member)
Dr. Anil Kumar Sen, one of the
memberg of the Committee has since
died and the question of appointment

of hig substitute is under considera-
tion.
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Shri A. ‘M. Thomas: May I enquire
whether given the necessary protec-
tion, could we be assured of the
quality being equal to the foreign
manufacture?

Shri T. T. Krishnamachari: These
and other problems will be considered
by this Cominittee. We are awaiting
the report of the Commitiee.

_ Sari Joachim Alva: Is Govern-
ment aware that on account of the
huge resources of the foreign manu-
facturers and by their being allowed
tc operate under Indian names in
this country, they are driving Indiam
concerns out of existence?

Shri T. T. Krishnamachari: If 1
had any doubts about these matters
the hon. Member's eloquence has dis-
pelled those doubts.

Shri Joachim Alva: May I know,
Sir, whether manufacturers like Park
Davis have been recently hauled up
in Bombay for cheating the Customs?

Shri T. T. Krishnamachari: I do
not know if there has been any court
case of that nature but perhaps there
seemg to have been some customs
investigation,

Mr. Deputy-Speaker: I am feeling
it quite chilly in the House. I am
running some temperature on account
of change in weather. If the hon.
Members agree the temperature of
ithe House may be raised from 74 to
80.

Several Hon. Members: Yes, yes.

LABOURERS RETRENCHED FROM STATE Co-
LLIERIES, .

*742, Ch. Raghubir Singh: (a) Will
the Minister of Production be pleased
to state how many labourers in the
State Collieries were retrenched as a
result of the Fact Finding Committee's
report?

(b) How many of them have been
re-employed?

The Minister of Production (Shri
K. C. Reddy): (a) 844 casual workers
were discharged from Kargali Col-
lery on 8th April 1853.
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(b) None; they were purely casual
work employed and paid directly
by Contractor.

Ch. Raghubir Singh: Is it a fact
that at the time of tneir retrench-
ment nothing by way of compensa-
tion was paid to the labourers?

Shri K. C. Reddy: There is a
scheme for payment to the pern:anent
-employees who are retrenched for
good reasons. Since they were em-
ployed by the contractors, I am afraid,
these workers are not entitled to re-
trenchment compensation.

Shri A. M. Thomas: May I know,
8Sir, how many have been retrench-
ed from Railway collieries and how
many have been retrenched from
other State collieries. May I also fur-
ther know—having regard to the fact
that the profits in 1953-54 are
estimated to be Rs, 63 lakhs which
is more than other previous year's
figures,—how has the question of re-
trenchment arisen?

Bbri K. C. Reddy: There are no
State Collieries apart from Raillway
Collieries. They are the only Stale
Lollieries, It is because of the
partial retrenchment that there has
been some economy in the working
expenses. I may inform the hon.
Member that the retrenchment that
is to take place in the Railway Col-
lieries, is according to the recommen-
dations of the various Committees
which have studied the matter very
carefully. It will be of the order of
about four thousand and odd workers
but that hag not yet been given effect
to because of certain legal and techni-
<al difficulties, The profit to which
the hon. Member has referred has been
made by having recourse to several
setps. One of them being retrenchment
of the casual workers referred to in the
answer. )

Shei M. 8. Gurupadaswamy: Llay
I know, Sir, whether the Government
has reconciled to the retrenchment
made by the contractors or whether
they have advised the contractors for
retrenchment of these labourers?
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8hri K. C. Reddy: There was B0
need to advise the contractors. ‘che
only question that is to be borne in
mind is whether there is work for
the labour that is to be employed
there. If there is no work then whe-
ther it is the contractor or the Gov-
ernment, they will have, I regretfully
submit, to retrench these people. As
1 said, these were engaged for tem-
porary casual work,

Shri R. N. Singh: Sir, how many
of these State Collieries are worked
by the contractors and how many of
them are worked by the Depariments
themselves?

Shrl K. C. Reddy: There are 11
State Collieries. Out of them the ad-
ministration of 9 have been complete-
ly taken over by the Government.
In two of the other collieries contract
labour is still there. The Govern-
ment have declared their policy that
before April 1953 the contract labour
in the remaining two collieries has to
be done away with and replaced by
Government labour.

Shri Punnoose: May I know, Bir,
for how long these casual workars
were working in the collieries?

Shri K. C. Reddy: I require notice

to answer that question.
SUPPLY OF FERTILISERS

*743. Ch. Raghubir Singh: (a) Wil
the Minister of Production be pleas-
ed to state whether it is a fact that
the Sindri Fertilizer Factory meets
the internal demand of India in ferti-
lizers? '

(b) If so, what is the demand of
U.P. State in fertilizers arfd what
amount is supplied to it?

The Minister of Production (Shri
K.'C. Reddy): (a) The Sindri Fertl-
lizer Factory produces only am-
monium sulphate. The estimated in-
ternal demand in India for this fer-
tilizer in the year 1953 is approxi-
mately 35 lakh tons. The Sindri
Factory is expected to produce about
3 lakh tons thig year. There are,
however, other fer.ilizers also for
which there is limited demand in the

country,
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_ (b) The demand of the U.P. State
in respect of ammonium sulphate for
the current Calendar year is 40,000
tons, of which 35,000 tons have been
released from Sindri and the remain-
ing 5,000 tons from the coke oven
bye-product material. Over 31,000
tons have already moved from Sindri.

Kumari Annie Mascarene: May 1
know the percentage of fertilizers
produced at Alwaye in the Travan-
pore-Cochin State?

Shri K. C. Reddy: It is a small
percentage. I have not got the exact
figure, but it is in the neighbourhood
of 50,000 tons per year.

Shri Jaipal Singh: After meeting
the present internal demand, what
quantity is available for export; and
if eny quantity is available, are in-
ternational prices taken into consi-
deration in fixing the export price?

Shri K. C, Reddy: I is not the
policy of the Government to export
any fertilizer, if we can help it. The
internal demand is big enough, and
the Planning Commission bas esti-
mated that the demand may be
5 lakh tons in the next one or two
Years. So Government have not in
view any policy of export of fertilizer,
But as a special case we have agreed
to export 15,000 tons to East Bengal.
That was part of the Trade agree-
ment, based on a policy of helping
our neighbour State.

Shri T. N. Singh: What is the
medium adopted for the sale of these
35,000 tons of fertilizers in U.P.?7 Are
there cowperative societies?

Shri K, C. Keddy: UP. has three
agencies which they are employing,
namely the Imperial Chemical Indus-
tries Limited, Kanpur, the U.P. Co-
operative Federation Limited, Luck-
now and the U.P. Co-operative Cane
Union, Lucknow.

Shri T. N. Singh: 1Is the facility
that is given to the co-operative so-
cieties also given to the Imperial
Chemical Industries? '

8Shri K. C. Reddy: I do not krow
the distribution arrangement in UP.
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1 can give only the broad aspects'
about iu.

Shri N. M. Lingam: May ,know
if Government have under contemp-
lation any scheme for producing other
fertilizers like sulphate of potash and
superphosphates at Sindri?

Shri K. C. Reddy: Government
have certain plans, but not to manu-
facture the kinds of fertilizer that the
hon. Member has mentioned. Sindri
Fertilizers Ltd. are actually proces-
sing a urea and ammonium nitrate-
project. A Technical Committee had
been set up for this purpose and it
has submitted i report. Govern-
ment are actively considering that
report.

Shri A, M. Thomas: From the
figures given by the hon. Minister
it is seen that Sindri has not as yet
reached the target figure. Within a
year of the starting of the factory it
reached a target of 965 tons per day.
What is the difficulty in reaching the
target after such a long period?

Shri K. C, Reddy: Sir, it is a very
complicated thing. If I were to give
the full picture it will take some
time. IY is true, as the hon. Member
hag stated, that during certain days
this year it reached not only a turget
of 965 tons but sometimes 1,050 and
1,100 tons. That was because of cer-
tain special features which depend
upon the produc'don of various ecom=-
ponents, ammonia, etc, etc. Bu#
generally speaking, on an average the
figure has been 800 tons. That is the
average. 960 tons is our aim. That
iz the real target, finally. There are
some troubles and Sindri is actively
considering what steps have to he
taken in order to reach this target.

Mr. Deputy-Speaker: In such
matters whenever an hon. Minister
feels that some more time is neces-
pary for answering a question in a
detailed manner and he thinks the
house should be supplied with
the information, he may briefly state
one or two points on the floor of the
House and circulate through the
Secretariat (I will suggest to them)
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the other items of information to the
hon. Members.

Shri Jaipal Simgh: The hon. Minis-
ter has said that there has been oae
special case. With a view to meeting
another special case, that is the im-
provement of Indo-Ceylon relations,
would Government consider the advis-
ability of treating that also as a spe-
cial case in the matter of export of
fertilizers to Ceylon?

Shri K. C. Beddy: I may tell the
hon. Member that he has anticipated
Government’s action in a small way.
They have already given 100 tons of
fertilizer to an Agricultural Demons-
tration Farm in Ceylon as a result of
a suggestion made by our High Com-
missioner there. But whether we
would be able to export in bulk, what
quantities, under what circumstances
and all that are to be considered by
the Government,

Shri M. D. Ramasami: What are
the channels for distributing the fer-
tilizers to the Madras Governmeni?
May I also know the flgures for 1952-
537

Shri K. C. Reddy: Madras is the
‘State which is consuming the major
bulk of this fertilizer. I am not in a
position now to give the figure wanted
by the hon. Member.

PropucTion IN TELEPHONE CABLE
FACTORY

*744. Ch. Raghubir Singh: (a) Wil
the Minister of Production be pleased
to state whether it is a fact that the
Telephone Cable Factory will meet the
annual requirements of the Posts and
Telegraphs Department?

(b) If so. what is the annual out-
put?

(c) If not. how much has India to
jmport?

The Minister of Production (Shri
K. C. Reddy);: (a) The Telephone
Cable Faclory was initially planned
to produce on singleshift basis the
full requirements of telephone
cables of the Posts and Telegraphs De-
partment as estimated in 1950 Re-
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cently, the Posts and Telegraphs De-
partment have more than doubled
this demand. The question of adjust-
ment of this capacity to meet the in-
creased demand is under examination.

(b) The Factory has been planned
for a scheduled output of 469 mile
length of cable per annum, on single
shift basis, but production has not
yet started.

(c) In view of the answer to part
(a), it is not possible to form an esti-
mate of the amount India will have
to impori. It appears, however, that
for some time after the {factory
starts production, some imports will
be necessary.

Shri T. N. Singh: What is the
basis on which quotations of the
price of these telephone insiruments
are given by the factory to Govern-
ment, and on what basis are they
purchased?

Shri K. C. Reddy: This has noth-
ing to do with telephone instruments,
Sir.

Kumari Annje Mascarene; May 1
know what percentage of the import
of these materials has been lessened
after the factory has begun te pro-
duce?

Shri K. C. Reddy: Sir, the factory
has not yet gone into production.
It is expected to go into produbtion
by the end of thig year. It is ex-
pected that the production will be
of the order of about 500 miles
length of cable. That will be, ac-
cording to the present demand of
the Postg and Telegraphs Depart-
ment, about fifty per cent. of our
requirements.

Shri V. P. Nayar: Moy I know
whether this factory will produce
{he ordinary paired wires iype of
cables or the coaxial type of cables?

Shri K. C. Reddy: I am sorry, the
hon. Member knows more about the
technical side, and I would require
notice to go fully into the nuestion.
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Shri Sarangadhar Das: May I
know if in the production of cables
in this factory any engineers of the
Posts and Telegraphs Department
are connected?

Shrl K. C. Reddy: So far as I
know, no, Sir. The engineers con-
nected with this Telephone Cable
Factory are drawn from the Stan-
dard Telephone and Cable Company
of UK.

Shrl Sarangadhar Das: May 1
know why at least one or two of the
Posts and \ Telegraphs Department
engineers are not connected with it?

Shri K. C. Reddy: I would require
notice.

‘Shrli A. M. Thomas: The factory
was expected to go into production
jn June 1953. What exactly is the
reason for the delay?

Shri K. C. Reddy: There was some
delay in the delivery of ‘the plant
tha" is required for this factory,
The bottlenecks have now been re-
moved and the plant has almost
completely arrived and is in the
process of being set up.

Sardar Hukam Singh: May I know
whether the Telephones and Cables
Limited U. K., which has been en-
trusted with the erection of ihe
plant and supervision of ‘he building
and other works and starting the
business, would have any interest in
the actual production of these cables
and the profits?

Shri K. C. Reddy: They have no
interest in the production of this
unit, if the hon. Member means
whether they will take a part of the

uction for their own wuse or
ggoy?thing like that. They will help
us not only in putting up the plant
and in the supervision, ete. and
giving the ‘echnical know-how, but
for some time they will be there to
supervise the actual production after

production starts.
Shri T. S. A. ChetUlar: May I know

wnether the Government mt_ﬂd give
us an idea as to how the prices will
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compare between the products in
this flactory and the products that
are being imported?

Shri K. C. Reddy: It is always
difficult to compare the cost of pro-
duction here with the cost of produc-
tion in other countries, The cosi of
production as we have estimated
now is susceptible to great changes:
a year hence or six months ‘thence
because of changed conditions. So
far as calculations have been riade
hitherto, the cost of production in
this faciory will compare favourably
with the cost of production else-
where.

Shri 8. C. Samanta: May I know
what is the estimated cost of estab-
lishment of this factory, whether
this factory will be a purely Govern-
ment owned factory or what will be
its designation?

Shrli K. C. Reddy: 1 presume
what the hon. Member wants is the
estimated capital cost that would go
into the construction of the factory.
If that presumption is correct, about
Rs. 110 lakhs will be required for
putting up this plant. It is a Gov-
ernmen: owned factory.

Shri S. V. Ramaswamy: How muny
people are likely to get employment
in this?

SBhri K. C. Reddy: I cannot give
exact figures; may be about 300.

Shri Velayudham: The hon. Minis-
{er said that the factory has not yet
begun production. May I know
whether #he whole recruitment is
over: recrui'ment of officers, ete.?

Shri K. C. Reddy: Some recruit-
ment has taken place.

Sardar Hukam S'ngh: May I
know whether it is a fact that the
Telephones and  Tableg Ltd.. shall
have a share in th~ orofits or whe-
ther they will be paid any lump sum
for the supervision work that they
are doing?

Shri K. C. Reddy: I would not like
to answer this question fully on this
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occasion because it is a complicated
matter. I would refer the hon.
Member to the Agreement, a copy of
which,! I believe, has been already
laid on the Table of the House, I
can say this: they are to get some
percentage on the turn over, The
other details are there in the agree-
ment. If the hon. Member puts
down a separate question, I shall
answer.

Mr. Deputy-Speaker: The hon.
Member will look into the agree-
ment.

Kumari Annie Mascarene: May I
know whether you have engaged the
services of forelgn experts and if so,
from which country?

Bhri K. C. Reddy: The company
wi.h whose collaboration we are put-
ting up this plant, has supplied the
necessary experts. No other ex-
perts from other concerns or other

countries have been appointed.
-

Some Hon. Members rose —

Mr. Deputy-Speaker: I have al-
lowed a sufficient number of qiles-
tions. Next question.

TrIesTE FaIr

*746. Sardar A. S, Saigal: (a) Will
the Minister of Commerce and Indus-
t&ry be pleased to state whether India
participated in the Trieste Fair (Italy)
which was held from the 27th June to
14th July 19537

(b) Is it a fact that Trieste is one
of the principal European centres of
trade?

(c) Did Government send all kinds
of goods. including hand-made articles
to the Trieste Fair?

(d) How many kinds of articles, in-
cluding all those of cottage industry,
were sent to this Trieste Fair?

(e) What amount did Government
sanction for participating in the
Trieste Fair?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir.

(b) Yes, Sir.
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(c) No, Sir. The policy is to send
goods which are exportable and
which are likely to find a market in
the area covered by the exhibition
concerned. The consignment includ-
ed handmade articles.

(d) 173 kinds of articles wunder
nine major categories.

(e) Rs. 37,000/-.

Sardar A. 8. Saigal: May I know
whether there was any interest

shown by the trade and how India
will meet the traders’ demands?

Shri Karmarkar: There was keen
interest shown. Twenty-one en-
quiries have been made regarding
some of the goods exhibited there.
When orders come, we shall do the
needful to meet the demands.

a3 Mfeg Tre : fAA & oY o8
faer P omad fer R §WT W
gor vt § w@T O aw T A
AT |rATT WAT orar € ar fedy
fagie qarae & & o wwar § o

st woRTeT oft g, ¥ AT
Fga o I 99 §wy § T AW
¥y § WX 97 1 3 39arT A @
T &1
Shri A. M. Thomas: May I know
the number of items of our cottage

industry products which have been
exported to Italy?

Shri Karmarkar: Cottage industry
products including handlooms such
as saree materials, gold and silver
tissues, silk and cotton brocades,
scarves, coiton bed-spreads, etc,, -

ete.

Shri M. §. Gurupadaswamy: May
I know how many countries parti-
cipated in this Exhibition?

Shri Karmarkar: Thirty-:wo naljons.

ot qreTTTg ey ¢ e ATEE A
agt oy qqrar A ATA X AT AT



1005 Oral Answers

a7 97 1 wgw frq? & fog ? ofe
X3 ¥ fod Rar v @ frat Tk
&7 a7 7 ?

ot wTaTwT : frerd ¥ fau o
TAT 47 )

Shri M. D. Ramasami: What sort
of reception did the handlooms re-
ceive there?

Shri Karmarkar: I am happy to
say that almost all our exhibits re-
ceived a good reception.

Shri Raghavaiah: May 1 know
whether, among the nine categories

put there in the failr, coir urticles
are there?

Shri Karmarkar: 1 do not find

coir specifically mentioned. I should
think so. I shall find out.

"Shri V., P. Nayar: May 1 know
....... (interruption).

Mr. Deputy-Speaker: When I look-
ed this side, the hon. Members kept
quiet. Now when some hon. Mem-

ber starts coir ‘hen, coir is started.
What am 1 to do?

8hri V. P, Nayar: We should have
an opportunity to put supplementary
questions, if Government give new
information,

Mr. Deputy-Speaker: 1 cannot al-
low that, If one supplementary ques-
tion leads to another supplementary
question, then there is no end {o
this. I cannot allow this. I can allow
4 or 5 supplementary questions, All
hon. Members ought to be aler: and
anticipate questions. Next question.

ImporT OF CocA-CoLA MATERIALS

*747. Shri Dabhi: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the amount of dollar exchange
spent during the year 1952-53 in im-
porting Coca-Cola materials from the
United States of America;
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(b) the policy of Government re-
garding giving of dollar exchange to
Coca-Colag dealers; and

(c) the food value of Coca-Cola?

The Minister of Commerce (Shri
Karmarkar): (a) None, Sir.

(b) No dollars are being spent.

(¢c) Government are not aware of

any ingredient of food value in Coca-
Cola except sugar.

Shri Dabhl: May I know whether
it is not a fact that during the last

* sesiion, the hon., Minister said that

some dollar exchange was spent?

Shri Karmarkar: Yes. Previously,
we gave permission to import the
plant and also some raw material.
Now, no dollar expenditure is made.

Shri Raghuramalah: May 1 know
whether Government are aware that
there is any percentage of alcohol in
Coca-Cola?

Shri EKarmarkar: No; that is not
our information.

-Shrimati Kamalendu Mati Shah:
lg it very necessary to import Coca-
Cola material into India from the
U.S.A?

Shri Karmarkar: Now, a part of
the raw materials will be imported
from soft currency areas. As 10
whether it is necessary or not, it is
a mater of opinion. 1 may have
mine own also. .

Shri Sarangadhar Das: May 1
know whether, considering the fact
that the only food wvalue in Coca-
Cola is sugar, which is manufac-
tured in this country, the manufac-
ture of Coca-Cola will be banned.
Because, the other materials that go
into it have no food value and the
only food value is sugar which is
manufaciured in this country and it

can be taken in any other shape.

Shri Karmarkar: I see no imme-
diate prospect of its being banned.

Shri V. P. Nayar: May I know
whether the bottleg for Coca-Cola
are imported or are made in India?
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Shri Karmarkar: They were im-
ported before. Bottles are now made
here. During the first year, we gave
licence for bottles; not now,

ot vaara fog : @ &1 Eaveeq
93 FFT HQT AT § ! AT AX q®
TAET FIET FAT FT W6 QAT et
A gor § 7

Wewmee - W & a7
wifAwT gaT § 1 AR & ane
wT af & | e N gafRae
g 39 ¥ g famr § :—

“There is no ingredient of food
wvalue in Coca-Cola except the
sugar content. It is understood
that the amount of sugar in cach
bottle of Coca-Cola containing
6 oz. is 2/3 of an ounce. .

qE T TTETHTT FAR AT €

Shrimaii Ammu Swaminadizan:
May I take it that there is necessity
for the manufacture of Coca-Cola in
this couniry and that the sugar that
is used in this could not be used for
other purposes, which will be more
conducive to the health of the people*

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
1 may tell hon. Members that we do
mot really control private enterprise
to the extent that hon. Members
seem {fo have in mind. If somebody
manufaciures something, all that we
can do is not to permit the import

of intermediate necessary for the’

purpose which we think it unwise to
import. These are matters of opi-
nion, Many people who drink Coca-
Cola may have g different opinion
from that of the hon. Member.

Shri Dabhi: May I know whether
it is a fact that Coca-Cola contains
caffelne and that according to emi-
nent medical authorities excessive
use of caffeinated beverages causes
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cadiac depression and affects the
central circulatory system?

Shri T. T. Krishnamachari: I do
remember, Sir, that on the last oc-
casion a question was asked. 1 men-
tioned that Ccca-Cola containg a very
small percentage of caffeine, but 1
think this ingredient is found in
other drinks which we drink very
often just outside the Lobby of the
House, and I think that guantity of
Caffeine in such drinks is not such
that il would affect the heart.

Shri Punnoose: Are Government
aware that the production of Coca-
Cola is atfecting adversely- indigenous
privale enterprise lke Ghica-Cola
and other drinks?

Shri T. T. Krishnamachari: Gov-
ernment have no such information.

Shri G. P. Sinha: What amount of
raw material required for the manu
facture of Coca-Cola is imported from

non-Dollar foreign countries?

Shri T. T. Krishnamachari: A
guestion may be put. I would like te
have notice,

Several Hon. Members rose—

Mr. Deputy-Speaker: Enough of
Coca-Cola.

Shri Gadgil: Let us have .at least
the question, if not the drink?

NaTioNaL EXTENSION SERVICE SCHEME

*748. Shri Dabhi: (a) Will the
Minister of Planning be pleased to
state whether it is a fact that Gov-
ernment have recently sanctioned a
National Extension Service Scheme
for the Five-Year Plan period?

(b) If so, what is that Scheme?

(c) What is the exact difference
between the scope of the Community
Development programme and that of
the National Extension Service Sche-
me?

(d) What are the names of the areas

in Bombay State selected for the ope-
ration nf the National Extension Ser-

vice Scheme?
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The Deputy Minister of Irrigailom
and Power (Shri Hathi): (a) Yes.

(b) and (c). Attention is invited to
the printed pamphlet on “Organisa-
tion of a National Extension Service
and expansion of the Community
Development Programme’ copies of
which are available in the Library of
the House.

(d) Proposals are awaited from the
State Governments.

CorTaGE INDUSTRY PRODUCTS

+749. Shri Radha Raman: (a) Wil
the Minister of Commerce and Indus-
try be pleased to state what cottage
industries products are popular in

foreign markets? ’

%) What was the total export of
cnttage industries goods during the
year 1852-537

Government

(c) What steps have
exports in

taken to increase their
future?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
¢a) Mainly art products, wviz. bidri,
filligree, ivory and wood-carving. in-
laid lacquered articles, evening hand-
bags, ivory necklaces, glass-neads,
bed-prints, table-cloths, handloom
products, scarves, saree materials,
brocades, embroidery and lace work,
toys, carpets and druggels, Coir yarn
and coir products, sports-goods, brass-
ware and musical Instruments also
have a market abroad.

(b) The value of cottage and small
gscale indus'ries products exporte_d
from India during the year 1952-53 1s
about Rs. 17'1 crores.

(c) The following are some of the
measureg taken:—

(1) Participation in foreign ex-
hibitions.

(2) Supply of cottage industries
products to Indian Trade Re-
presentatives abroad for dis-
play.
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(3) Publication of illustrated
hand-books on different indus~
tries and arranging for ‘heir
distribution, free of cost, in
foreign countries at the time-
of exhibitions, and trade
fairs,

« (4) Standardisation of cottage in-
dustries goods for export pur-
poses.

(3) Supply of wuseful data to
trade regarding {facilities-
available in different coun-
tries.

(6) Inclusion of cottage industries
in the Trade Agreements
with foreign countiries.

Shri Radha Raman: May 1 know,
Sir, if some of these products are in
great demand in foreign markets, and
are not produced in sufficient quanti-
ty in India?

Shri T. T. Krishnamachari: There
are some cases where an order is sent
for a large quantity which cannot be
produced here because of lack of facili-
ties available to the local producer.

Sari Radha Raman: May. I know if
steps are being taken by our Govern-
ment to increase the production of
these goods?

Shri T. T. Krishnamachari: To the
extent possible Government do assist
local producers, but often times the
local producer is not interested because
ke is not sure whether the trade that
is offered will be continuous.

Shri S. V. Ramaswamy: When the
Government participate in these inter-
national exhibitions, do they merely
exhibit or do they canvas orders also?

Shri T. T. Krishnamachari: Govern-
ment do not canvas orders. Government
exhibit these things. Sometimes when
private parties are associated with
these exhibitions, they canvas orders.
However, if any orders or enquiries
come to the hands of the officials con-
nected with the exhibitions, they are-
passed on to the trade.
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Shri Heda: The hon. Minister has
mentioned bidri as one of the products,
and he has stated that one of the
steps taken is standardization. So far
as bidri is concerned, there is a gener-
al feeling that because of lack of
standardization it is not getting the
wide market that it deserves. How far
is it true?

Shri T. T. Krishnamachari: What I
said in regard to standardization is a
very general statement. My hon. friend
should not take that statement literally
to mean that it appliegs to every item
covered by the list of goods which I
mentioned.

Shrimati Tarkeshwari Sinha: In
view of the fact that there is a great
demand for handloom woven material
in foreign countries, do the Govern-
ment propose to open a designing de-
partment to advise the handloom
workers to produce artistic designs?

Shri T, T. Krishnamachari: Yes, Sir,
I think that is part of the scheme of
the Handloom Board, and apart from
that the Handicrafts Section of the
Cottage Industries Department ig con-
templating the idea of supplying de-
signs. The only trouble is we have not
got a proper design as yet.

Shri Sarangadhar Das: May I know,
Sir, if there was recently any com-
plaint from a foreign country about
the quality of some cotton fabrics like
curtains and so on? If so, what is the
organization that looks into these com=
plaints?

Shri T. T. Krishnamacharl: I can-
not recollect having seen any com-
plaint 1n the recent past.

Shri T. K. Chaudhuri: May 1 know,
Sir, if the Government have under
their consideration any proposal for
establishing a Cottage Industries Mar-
ket Expansion Board for the finding
out SiTe markets and carrying on pro-
paganda for our cottage industries pro-
ducts in foreign countries so that we
can get good custom there, in view of

the unemployment position especlally?
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Sarl T. T. Erishnamacharl: Govern-
ment have under consideration several
schemes for the furtherance of the:
markets for our cottage industries pro-
ducts, but the idea that has been sug-
gested by the hon. Member may not
exactly be one of them.

Shri K. K, Basu: May we know the
names of the countries where efforts.
are being made to open up the market
for these cottage industries goods?

Shri T. T. Erishnamachari: I would
reqguire notice.

Shri Raghavaiah: In view of the fact
that the hon. Minister has stated that
colr is one of the products that is very
popular in foreign countries, may I
know what attempts have been made-
by this Government to canvas orders.
or to popularise these coir products.
in foreign countries?

Shri T. T, Krishnamacharil: Questions.
in regard to specific commodities.
covered by my statement will have {o-
be put separately to enable me to
answer them very precisely.

Shri 8. N. Das: May I know, Sir,
whether the Government is aware that
the producers of such articles as are-
in great demand in foreign countries
lack finance, and whether the Govern-
ment is contemplating to establish a
corporation for the encouragement of’
these cottage industries products.?

Shri T. T. Krishnamachari: The
question is a very general one. May be
in some cases it is true. I would like
to know in what cases it is true so that
I can take action.

Shri Boovaraghasamy: May I know
the names of the countries to which
our cottage industries’ goods are belng
exported?

Shri T. T. Krishnamachari: I think
I have answered that question more
than once, If the hon. Member would
put a question, I will answer it again_
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"NaTIONAL EXTENSION ScHEME IN HYDERA-
BAD

*750. Shri M. R, Krishna: Will the
Minister of Planning be pleased to
-state:

(a) the total amount granted to Hy-
-derabad State under the National Ex-
tension Scheme; and

(b) the areas included in this Sche-
‘me in Hyderabad State?

The Deputy Minister of Irrigation
-and Power (SOl Hathi): (a) and (b).
Budget proposals and proposals regar-
ding selection of areas are awaited
from the State Government.

Kumari Annie Mascarene;: May I
know whether this scheme involves
"Technical Co-operation Administration
-aid?

Shri Hathi: This scheme does not.

Shri Nanadas: May I know, Sir,
‘what are the criteria that are taken
into account in the selection of areas
for the National Extension Scheme?

Mr, Depuly-Speaker: That is a
broader question. This question refers
to the Hyderabad scheme,

Sarl K. K. Basu: It can be extend-
+ed, Sir.

Mr, Deputy-Speaker: There is al-
ready a scheme. A book was circulated
to hon. Memktbers saying that 34 sche-
‘mes or so are there,

Shri Nanadas: I want to know whe-
“ther the Central Government has got
anything to say about the selection of
‘these areas?

Mr. Deputy-Speaker: It is the Con-
tral Government that has selected
these areas. What has it more to

say?
Shri Nanadas: The Minister says...

Mr. Deputy-Speaker: The question
-geems to be too general.

Shri Muniswamy: May I know whe-
ther there is any proposal to recruit
a large number ot workerg for this
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National Extension Scheme? If so,
what would be the approximate num-
ber of workers?

Shri Hathi: The pamphlet which 1
referred to in reply to the previous
qguestion mentions the number of vil-
lage workers and other persons that
will be necessary for each block.

Mr. Deputy-Speaker: The other day
this matter came up, The hon. Minis-
ter gave 34 or 35 centres where in-
struction is being given, some under-
taken by the State Governments, some
by the Central Government and so on.

Shri Raghavaiah: May I know what
are the points that weighed with the
Government in the selection of this
particular area in Hyderabad State
for the introduction of the scheme?

Mr. Deputy-Speaker: That was also
answered. The State recommends cer-
tain things, and the Centre adopts it. It
is too general. The hon. Member may
suggest something. So much of litera-
ture has been given with respect to it.
There are experiments going on all
over, I am sure the Government will
welcome hon. Members going through
the literature and studying and then
suggesting any particular things which
are wanting according to them. But
what is the use of generally asking
the same question, “What is the
scheme”, though it has been in exis-
tence since October last. Next ques-
tion.

MANUFACTURE OF OPTICAL  GLASS

*751. Shri S. C, Samanta: Will the
Minister of Production be pleased to
state:

(a) whether there is any proposal
under the consideration of Govern-
ment for the production of optical
glass;

(b) if so. whether any enquiry was
made by any technical expert as to
the feasibility of the manufacture of
this material in the National Instru-
ments Factory; :

(c) for what other purposes excepi-
ing for opthalmy, this material can
be used as raw material; and
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(d) the recommendations of the
Planning Commission in the matter?

The Minister of Production (Shri
K. C. Reddy): (a) Yes.

(b) Yes; the Government of India
secured the services of Dr. W. M.
Hampton, Technical Director of Mes-
srs. Chance Brothers Ltd, Birmin-
gham, under the Colombo Plan {for
the purpose.

(¢) For use in optical instruments—
I may also add that it is a wvaluable
strategic material.

(d) 'The Planning Commission has
recommended that the Optical Glass
Project should be taken up as a part
of the reorganisation scheme of the
National Instruments Factory.

Shri §. C. SBamanta: May I know
what was the report submitted by
Dr. Hampton, when he left India?

Shri K. C, Reddy: Dr. Hampton has
not submitted any regular report; but
he made some recommendations, and
these recommendations have been con-
sidered by the Government, who are
now taking steps to get suitable techni-
cal participants, in order to go ahead
with this project.

Shri S. C. Samanta: May 1 know
when this proposal of establishing this
optical glass part in the National In-
struments Factory, will materialise?
Will the Government have to acquire
land and construct other buildings
also? If go, what will be the estimated
cost?

Shri K. C. Reddy: It is premature to
answer some parts of the question put
by the hon. Member. I do not think
that any elaborate buildings will be
required for the purpose of setting up
this plant. New buildings are being
put up near Calcutta at Jadabpur, to
which the National Instruments Fac-
tory which is now being run at Cal-
cutta will be shifted. Once the new
buildings are completed, we will have
enough accommodation there for locat-
ing this optical glass unit also.
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Kumari Annie Mascarene: What is
the capital involved in this factory?

Shri K, C. Reddy: If, as we are
contemplating now, the capacity of"
the plant is to be 25 tons, the capital.
cost will be of the order of about
Rs. 22 lakhs,

Sardar Hukam Singh: Is it a fact
that ordinary bottle glass is being.
sold in the bazars as optical glass? If.
so, will the Government take or have
they taken any measures fo check
that?

Shri K. C. Reddy: I am not aware-
of that, but this is a question which.
can more properly be answered by
my hon. colleague the Minister of"
Commerce and Industry.

Shri Velayudhan: May I know whe-.
ther there is any factory producing
optical glass at present in our country.

Shri K. C. Reddy: Not that I am.
aware of.

Shri K. K. Basu: When will this:
plant see the light of day?

Sari K, C, Reddy: The hon. Member
is a little impatient. I am afraid we
have not yet taken a firm decision.
as regards the setting up of the fac-
tory, and on what lines. So it is rather:
premature to say when this factory
will actually go into production.

Shri 8. C. Samanta: May I know-
whether any sum has been set apart
by the Planning Commission, for this
optical glass business in the near:
future?

Shri K, C. Reddy: The Planning:
Commission has included this also im
the Five Year Plan. They have pro-
vided funds for the reorganisation of
the National Instruments Factory, te-
the tune of about Rs. 182 lakhs. This
optical glass part is also included im
that. )
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ELectriciTY PRODUCED BY D. V. C.

*7152. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) the estimated quantity of elec-
tricity to be produced by the D.V.C.
in the course of the pext three years;

(b) the estimated quantity of their
-consumption; and

(c) whether efforts have been made
for the full utilisation of the electri-
“city, to be generated by the D.V.C.?

The Deputy Minister of Irrigation
-and Power (Shri Hathi): (a) The in-
.stalled capacity and firm capacity of
the D.V.C. power. system for the next
three years will be:

S

1934 ss 1955- 56 1956-37

MW MW MW
“Installed capacity 177 197 297
-Firm capacity 126 138 197.

(b) The estimated aggregate maxi-
mum demands on the D.V.C. generat-
lng stations are:

1954 ss 1955 56 1956 57
Mw MW MW

gregate
xumum demands 116 134 145

(c) Yes Sir.

Sarl L. N, Mishra: May I know the
-cost of prdouction of power, per unit,
in the D.V.C.?

Shri Hathi: It is somewhere about
¢0.44 anna,

Shri L. N. Mishra: Is it a fact that
the overhead charges in the DYV.C
have not proved to be economical?

Shri Hathi: It is not correct,

Shri L. N. Mishra: Is it a fact that
the Rap Committee that was appoint-
.ed to enquire into the affairs of the
D.V.C. has suggested some measures
to bring down the overh_ead charges,
especially of the {fhermal power
=station?

Shri Hathi: The report of the Rao
«Committee is yet under examination
«©f the Government.
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Shri A. M. Thomas: The hon. Min-
ister has given us the quantity of esti-
mated consumption, May 1 enquire
whether this is based upon the de-
mands already made by industrial
concerns and other consumers?

Sari Hathi: In some cases, these are
based on the demands made by in-
dustrial concerns; in some cases, the
contracts have already been finalised.

Shrimati Tarkeshwarl Sinha: To
what extent the villages in that area
will be benefited by the electricity pro-
duced by the D.V.C.?

Shri Hathi: The Bihar and the
Bengal Governments, mostly the Bihar
Government, will purchase in bulk
the power from the D.V.C, for the use
of the villages.

Shrimati Tarkeshwari Sinha: I want-
ed to know how many villages will be
benefited.

Siari Nanadas: May 1 know which
industry is likely to consume the
largest quantity of the electricity
produced in this scheme?

Shri Hathi: The Tata Iron and Steel
Compény, Jamshedpur.

Shri Raghavaiah: What quantity of
this power is utilised for irrigation pur-
poses, and what quantity for industri-
al purposes?

Shri Hathi: I am not in g position
to give the exact break-up of these
figures,

Shri Jaipal Singh: The hon. Minis-
ter stated that the Governments of
West Bengal and Bikar will buy in
bulk. Does it mean that they have
got nothing so far?

Shri Hathi: The Bihar Government
have got at present electricity for
Hazaribagh and other places. But this
is the programme for the next few
years. I was talking about the future.

Babu Ramnarayan Singh: Are the
Government aware that the Bihar Go-
vernment are charging a higher rate
from the consumers, than that at
which it is supplied by the D.V.C.?
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Shri Hathi: Some three days ago,
the hon. Member put the same ques-
tion; as to what the Bikar Govern-
ment charges, I have not yet received
‘the information from*them.

Shri Jhunjhunwala: Arising out of
‘the answer that the cost of production
wer unit will be 0.44 anna per unit,
may I know whether when the plant
works to its full capacity, the Govern-
ment will lose or gain, in respect of
the electricity which is supplied to
the consumers at present.

Shri Hathi: Naturally, the
will gain something.

Shri Sarangadhar Das: Have the
“Tata Iron & Steel Company already
contracted with the D.V.C. for their
requirements?

Shri Hathi:

megotiation.

Shri B. 8. Murthy: May 1 know
what percentage of the electricity pro-
duced is being used by the different
industries, and whether any construc-
tion has begun for their use?

D.V.C.

"

The contract is under

Shri Hathi: I would require notice.
Babu Ramnarayan Singh rose—

Mr. Deputy-Speaker: Order, order.
Next question. I have allowed the
hon. Member one or two questions
already. How many questions can I
allow on this question?

Next question,

HEADQUARTERS OF D. V. C.

*7153. Shri L. N. Mishra: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether some flnal decision
about the location of the headquarters
of the D.V.C. has been taken; and

(b) if so. where it is to be located 7

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Not yet,
Sir,

{b) Does not arise.
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Sari L. N. Mishra: Is it a fact that
the Corporation had decided in 1948
to locate its headquarters at Rancki,
and that several lakhs worth of build-
ing materials were put on the site
there? '

Bhri Hathi: That is not the final
decision.

Shri L. N, Mishra: Are Government
aware of the recommendations made
by the Estimates Committee that there
is no justification for locating the
headquarters at Calcutta?

Shri Hathi: That is true, that it
must be somewhere in the Valley area.

Shri Jaipal Singh: May I know, Sir,
why the original idea of having the
headquarters at Ranchi has been
abandoned?

Shri Hathi; It was not abandoned,
Sir. The matter was also referred to
the Rao Committee. They have made
certain recommendations and these
are to be discussed in the Inter-State
Conference.

Shri Jaipa] Singh: Do I understand
that the word ‘Valley’ includes Ranchi
also?

Shri Hathi: It would include.

Babu Ramnarayan Siagh: Sir, what
will be the grounds for the selection
of the headquarlers of the D.V.C.?

Shri Hathi: Naturally, the ground
for selection would be that the place
of the headquarters should be nearer
to the Valley area.

Shri L. N. Mishra: May I know, Sir,
the time that Government will take to
come to a decision in the matter?

Shri Hathi: I cannot definitely say
today as to within what date a de-
cision will be taken. The conference
will be convened within a couple of
months or so.

W Qo OUWo WETw @ T
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Sri Hathi: That report is yet being
examined by the Government.

CoMMUNITY PROJECTS ADMINISTRATION

*754. Shri 8. C. Samanta: Will the
Minister of Planning be pleased to
state: .

(a) how the Roads Organisation has
been represented in the Community
Projects Administration; and

(b) the number of representatives so
"far taken?

The Deputly Minister of Irrigation
and Power (Shri Hathi): (a) An Offi-
cer of the Roads Organisation is a
Member of the Advisory Committee of
the Community Projects Administra-
tion,

(b) One.

Shri 8. C. Samanta;: May I know,
Sir, the statug of the officer whg is
represented in the Administration?

Shri Hathi: He is an Adviser.

Shri S. C. Samanta: I want to know,
Sir, what status he enjoys in the
Roads Organisation,

Shri Hathi: I think he is an Engineer.

Shri 8. C. Samanta; May I know,
8ir, whether there is any provision
for representation from ihe Roads Or-
ganisation in the State level also?

Shri Hathi: No, Sir.

STAGING OF * Nava NISHAN "

*755. Shri Nageshwar Prasad Sinha:
(a) Will the Prime Minister be pleas-
ed to state whether the Government
of India had protested to the Screen-
Ing of a play “Naya Nishan” in Pakis-
tan?

(b) If so, what were the reasons?

The Deputy Minisier of External
Affairs (Shri Anil K. Chanda): (a)
and (b). The Government of India
had protested to the Government of
Pakistan against a play “Naya Ni-
shan”, staged in Karachi in February
1952, as it was highly inflammatory and
was calculated to arouse communal
passions against India and her leaders.
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Shri Nageshwar Prasaq Sinha: May
I know, Sir, what result has been
achieved from the protest?

Shri Anil K. Chanda: The play was
banned and we were informed about
it in March 1953.

Shrimati A. Kale: May I know, Sir,.
who was the author of this play?

Shri Anil K. Chanda: I am afraid I
have not got the information.

Shri N. M. Lingam: May I know,
Sir, if the play is being exhibited even
after the protest?

Shri Anil K. Chanda: No, Sir, It has
been banned by that Government.

New CoMMUNITY, ProjecTr WORKS

*756. Shri L. N. Mishra: Will the
Minister of Planning be pleased to
refer to the reply to starred question
No. 1521 asked on the 22nd April, 1953
regarding selection of new areas for
Community Project works and state:

(a) whether proposals for selectionr
of new areas for the Community Pro-
ject works have been received from
the State Governments;

(b) if so, whether selection has been
made; and

(¢) the number of new Community
Project works and their allotment
State-wise?

The Deputy Minister of Irigation
and Power (Shri Hathi): (a) and (b).
Yes.

(¢) 55 Development Blocks. A state-
ment is laid on the Table. [See Ap-
pendix IV, annexure No. 8]

Shri L. N. Mishra: May I know, Sir,
whether all these projects which have
been selected come under the Communi-
ty Projects or under the Extensiom
Service?

Shri Hathi: They come under the
Community Development scheme.
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Shri L. N, Misiatra: May I know the
estimated cost of these new projects,
selected?

Shri Hathi: Rs. 45 lakhs for one pro-
ject.

Shri L. N. Mishra: May I know, Sir,
whether any foreign aid is received
for these projects?

Shri Hathi: That is included in
Agreement No. 8 which was laid on
the Table.

Shri Punnoose: The statement says
that there is a new Community Pro-
ject proposed to be started in Travan-
core-Cochin State, Sir, on a previous
occasion—in his reply on 22nd April
1953—he stated that two projects were
being proposed for that State. Only
one ig now selected, May I know why
the other was left out, and which is
the one now selected?

Shri Hathi;: That was beirg consi-
dered. The final decision has now been
reached.

Shri Punnoose; 'Which is the pro-
ject that is accepted”

Mr. Deputy-Speaker: He wants to
know the name of the place,

Sari Hathi: The one at Ambalapuzha
has been accepted. Priority was given
by the State Government to that.

Shri Nanadas: May I know, Sir,
what instructions have been given to
the State Governments in the matter
of selecting these areas of Communi-
ty Projects and whether those instruc-
tions have been complied with by
the State Governments?

Shri Hathi: Naturally, Sir, instruc-
tions were given to the State Govern-
ments and they have been taken into
consideration while recommending
these blocks.

Shri Sarangadhar Das: May I know,
8ir, the names of places in Orissa
where the new projects are to be lo-
cated?

Mr. Deputy-Speaker: I think the
Statement may be lald on the Table.

366 PSD.
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Shri Hati: I shall lay the Statement
on the Table of the House, Sir. In
Orissa there is the Sundergarh block
and the Nayagarh bhlock in Puri dis-
trict.

Kumari Annie Mascarene: May I
know, Sir, what exactly is the scheme
started in Ambalapuzha in Travan-
core-Cochin? |

Shri Hathi: Sir, the whole of the
literature has been supplied to hon.
Members as to what actually the Com-
munity Project schemes are.

Siwri Raghuramaiah: May I know,
Sir, whether in selecting these sites,
any preference is given to proverbi-
ally, famine areas?

Shri Hathi: It has been considered
Sir, for the backward areas. Then the
irrigation potential ete, have all been
taken into consideration.

Shri V. P. Nayar: The hon Minister
stated that a project has been sanc-
tioned in a place in Travancore-Co-
chin. I presume it is Ambalapuzha.
May I know, Sir, what is the total
amount sanctioned for the project?

- ]

Shri Hathi: As I said. Sir, Rs. 45
lakhs for the whole of the three
blocks.

Shri N. M. Lingam: May I know,
Sir, the number of cases in which the
recommendations of the State Govern-
ments have not been accepted in se-
lacting new areas?

Shri Hathi: I would require notice,
Sir, because it is a detailed thing

Siiri 8. V. Ramaswamy: May I know,
Bir, whether even in the second dis-
tribution of these Community Projects
certain districts and areas, Salem, for
instance, hava not received the Pro-
jects? If so, will Government give an
asgurance that such districts which
have not been selected will be given
the Projects in the third round at
least?

Shri Hathi: Generally, selections are
made on the recommendation of the
State Governments.
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Zmc SMELTING PLANT

*75%. Shri Gidwani: Will the Minister
of Commerce and Industry be pleased
to state:

(a) whether it is a fact that zinc ore
from India is exported to Belglum as
there is no zinc smelting plant in the
country,;

(b) whether the Central Zinc Com-
mittee have recommended the installa-
tion of a zinc plant in India; and

(¢) if so, when the proposed plant
will be installed?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamacharl):
(a) No, Sir, Zinc concenttates have
been exported in the past to Holland,
France and Germany for processing.

(b) The Committee has recommend-
ed the establishment of a zinc smelter
but only after detailed investigations
have been conducted.

(¢) The matter is now under con-
slderation of Government.

Shri Gidwanl: May I know, Sir,~

what is the quantity of zine concen-
trates exported?

Shri T. T. Krishnamacharl: Well,
Sir, 1 have got the total, I haven't got
the break-up.

Shri V. P. Nayar: May I know, Sir,
what is the annual requirement of
metallic zine for Indian industries?

Shri T. T. Krishnamachari: Notice,
Sir.

Shri V. P. Nayar: May I also know
whether, in view of the tall claims
made as to the availability of cheap
electricity, Government have considsr-
ed the possibility of installing a plant
for making metallic zinc by the elec-
trolytic process?

Shri T. T. Krishnamachari: I do not
think. Sir., Government have any
such project under consideration nor
do I think the Government have made
any tall claims,

Stwri Jalpal Singh: May I know, Sir,
whether any zinc processing is carried
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out by the Indian Copper Corporation
at Moubhandar?

Shri T. T. Krishnamacharl: Notice,
Sir.

Sri Heda: May I know, Sir, whe-
ther Government are considering
starting their own plant or inviting
the private Sector to take it up?

Shri T. T. Krishnamachari: Sir, the
matter is under consideration. I am
not able to indicate now whether the
plant will be a government-owned one
or one in which Government will have
a share or whether it will be entirely
privately owned.

Shri Raghavaish: May I know, Sir,
the total quantity sent to France, Hol-
land and other countries?

Mr. Deputy-Speaker: He has not got
the figures about the quantity sent to
France, Holland etc.

Shri T. T. Krishnamachari: I said,
Sir, I have not got the break-up of
the figures. The total for 1952 js 4,550
tons.

. Shri V. P. Nayar: May I know whe-
ther Government have in view any
particular type of plant to be installed
for this purpose?

Shri T. T. Krishnamachark Sir,
when a matter is under consideration
information, particularly of the nature
asked by the hon. Member is rather
difficult to give.

Shri V. P. Nayar: I asked whether
they have it in view

Mr. Deputy-Speaker: He has not got
it. The Question-hour js over.

WRITTEN ANSWERS TO QUESTIONS
NaTtioNaL EXTENSION SERVICE IN PUNjAB

*745. Prof. D. C. Sharma: will
the Minister of Planmning be pleased
to state:

(a) what area of the Punjab will
be covered by the National Extension
Service; and
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(b) whether it is propoged to in-
clfide the backward districts of Hoshiar-
pur, Kangra and Gurdaspur 1in the
Scheme?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) and (b).
Selection of areas for National Exten-
sion Service Blocks will be made on
the basis of proposals which are await-
ed from the State Government.

CLAIMS IN REGARD TO JAPANESE PROPERTIES
IN INDIA

*758. Shri S. C. Samanta: (a) Will
the Minister of Commerce and Industry
be pleased to state how many applica-
tions for claims by Indians in accord-
ance with article 8(a) of the Peace
Treaty between India and Japan have
been received as yet by the Custodian
of Enemy Property at Bombay?

(b) Is there any time-limit for the
submission of such claims?

(c) Will those Indians who submit-
ted their claims long before or who
made applicatiors to any concerned
representatives abroad have to re-notify
their claims?

(d) When will the claims applications
be dealt with?

The Minister of Commerce (Shri
Karmarkar): (a) 644.

(b) No time-limit has been prescrib-
ed in the Peace Treaty for the sub-
mission of such claims. but on adminis-
trative grounds Government have fx-
ed 31st December, 1953 as the last date
upto which applications will be re-
ceived by the Custodian of Enemy
Property, Bombay.

(¢) Yes.

(d) Steps are being taken to
scrutinize the applications as and
when they are received, but their sub-
mission to the Japanese authorities
will have to await the expiry of the
last date referred to in my reply to
part (b) above.

COAL WASHERIES

*759. Shri A. N. Vidyalankar: Will
the Minister of Production be pleased
to state:

(a) the quantity of washed and un-
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washed coal supplied to the foreign
countries in 1952-53;

(b) the market, where only washed
coal is in demand;

(c) whether Government propose to
set up their own Central coal washer-

jes; and

(d) if so, (i) the time, (ii) the site,
and (iii) the cost of their setting up?

The Minister of Production (Shri
K. C. Reddy): (a) No washed coal was
supplied. The quantity of unwashed
coal supplied is approximately
2,925,500 tons. Information available
to Government does not disclose any

country enquiring for washed coal
exclusively.
(b) Washed coal is in demand in

Japan, Australia and Ceylon, but un-
washed coal also is in demand in these
countries.

(c) There is no such proposal at

present.

(d) Does not arise.

TEXTILE ConTrROL COMMITTEE

*760. Shri Gidwanl: (a) Will tke
Minister of Commerce and Indusiry be
pleased to state whether it i{s a fact
that a meeting of the Textile Control .
Committee was held in Bombay on the
15th June, 19853, under the Chairman-
ship of Shri Morarji Desai?

(b) What were the recommendatiens
made by the Committee?

(c) Have Government considered the
recommendations?

(d) If so, what is their decision
about them?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Yes, Sir.

(b) The recommendations of the
Committee were:

(i) Contral over cloth
should be removed;

(ii) The number of returns at
present submitted by the Mills to the
Textile Commissioner, Bombay, should
be reduced:

and yarn
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(iii) Prevention of damage caused
to cloth by use of hooks for lifting the
bales of cloth.

(¢) and (d). (i) Control on prices
and distribution of cloth and yarn has
been removed.

{ii) Action on other recommenda-
“ions has also been taken, and the
number of returns has been reduced
from 35 to 27. The gquestion is being
examined further.

(iii) Directions have also been issu-
ed to the mills to pack in half bales or
quarter bales, if necessary, so as to
avoid hooks being used for lifting the
bales.

Aumepasap TEXTILE MILLs

*761. Shri K. G. Deshmukh: Will the
Minister of Commerce and Industry be
pleased to state: .

(a) whether it is' a fact that the
textile mills of Ahmedabad are suffer-

ing from shortage of raw cotton and -

coal:

(b) whether the mill-owners have
expressed their inability to run the
mills on account of this shortage; and

{(c) the reasons for this alleged
shortage?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) to (c), Some of the mills had com-
plained that supplies of cotton and coal
were inadequate owing to transport
difficulties. The position has now im-
proved.

LOAN TO D1SPLACED PERSONS IN TRIPURA

#762. Shri Birea Dutt: Will the Mipis-
ter of Rehabilitation be pleased to
state:

(a) whether the displaced persons in
Tripura demand loan in one single in-
stalment to use it for productive
purposes;

{(b) whether they demand it on the
Punjab scals; and

(c) whether Government propose to
take any steps in this direction?
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The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (c¢). The informa-
tion is being collected and will be laid
on the Tab'e of the House in due
course.

U. N. SECRETARIAT

*763. Shrimati Tarkeshwari Sinha:
Will the Prime Minister be pleased to
state whether it is a fact that the non-
American members of the U.N. Secre-
tariat, including Indians, have been
officially told by the U.S. Government
that if they wanted to retain their
present status in the U.N. they shall
have to forfeit their home-leave?

The Deputy Minister of External
Affairs (Shri Anil K. Chanda): The
answer is in the negative.

ADMINISTRATION OF MISSIONS

*764. Shri 8. N. Das: (a) Will the
Prime Minister be pleased to state
whether the recommendations of two
senior officers of the Government of
India who visited some of the Missions
in Europe to advise Government on
certain outstanding administrative ques-
tions, have been considered and deci-
sion taken thereon?

(b) If so, what are the important
questions on which decisions have been
taken?

(¢) In what way will these decisions
affect the present administration of
various Missions?

The Deputy Minister of External
Affairs (Shri Anil K, Chands): (2) to
(c¢). The recommendations covered a
number of matters of varying import-
ance having a financial implication.
They did not involve any major
change in the administration of Indian
missions abroad. Decisions have been
taken on some recommendations, of
which the most important relate tn the
scales of residential accommodation to
be provided to officials abroad: the
fixation of daily allowance on tour;
and the grant of heating at Govern-
ment expense in countries where the
climate requires it. Certain other
recommendations are still under con-
sideration.
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NaTiONAL BUILDING ORGANISATION

*765. Shri 8, N. Das: (a) Will the
Minister of Works, Housing and Supply
be pleased to refer to the reply given
to starred question No. 843 asked on
the 1st April, 1953 and state whether
the proposed National Building Orga-
nisation has been set up?

(b) If so, what is the nature of this
Organisation?

(c) What will be the recurring and
non-recurring expenditure of this
Organisation?

(d) What is its programme of work
for the first year?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) As
stated in answer to starred question
No. 358 on the 11th August, 1953, the
proposed National Building Organisa-
tion is likely to be set up before the
end of the current year.

(b) The actual constitution and
structure of the organisation in detail,
are still under consideration.

(c) It is difficult at this stage to
hazard any figures about the expendi-
ture likely to be involved.

(d) To co-ordinate research in build-
ing materials and building practices in
this country as well as abroad and to
make the results of such researches
available to the building industry in
‘the private and public sector in a
form which would be readily appreciat-
ed by them.

KRrUuPP-RENN  PrROCESS

*766. Shri T. K. Chaudhuri: (a) Will
the Minister of Production be pleased
to state whether it is a fact that Gov-
ernment are negotiating with a German
steel firm of Krupp or with some other
German firm about the application of
Krupp-Renn process of steel production
in respect of their projected steel plant
for the elimination of the use of
coking coal?

(b) Have Government finally decld-
ed about the employment of this or any
other process in their projected steel

factory in this country?
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The Minister of Production (Shri
K. C. Reddy): (a) and (b). The recent
negotiations with German firms for
technical and financial collaboration
which resulted in an agreement being
entered into between the Government
of India and Messrs Krupps and
Demag on the 15th August, 1953 were
not on the basis of the Krupp-Renn
process being adopted for the new
plant. The particular process to be
adopted will in fact be settled at a
later stage on the basis of technical
considerations. The suitability of the
Krupp-Renn Process for the Iron and
Steel Project was, however, investigat-
ed in 1952 and it was then considered
that this process might not be suited
to Indian conditions.

NILOKHERI PROJECT

*767. S8hri Hem Raj (a) Will the
Minister of Planning be pleased to
state the amount spent so far on the
Nilokheri Project?

(b) How many people have benefit-
ed by this Project?

(c) Is it a fact that unemployment
is prevalling in that place?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) About
rupees one croré.

(b) About 7,000 residents of the
colony, 2,920 trained technicians from
the Polytechnic and the people of the
surrounding villages.

(c) No.

visit oF TexTiie COMMISSIONER TO
POREIGN COUNTRIES

*768. Shrl Muniswamy: (a) Will the
Minister of Commeérce and Industry be
pleased to state whether the Textile
Commissioner to the Government of
India has been sent abroad to study
the development of textlle industry in

foreign countries?

(b) What are the main subjects of
study for which this visit " has been
arranged?

(¢) What are the countries visited by
the Textile Commissioner?
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The Minister of Commerce and In-
dustry (Shri T .T. Krishnamachari):
(a) and (c). Yes, Sir, He has visited
UK. and will shortly leave for Japan.

(b) A statement is laid on the Table
of the House. [See Appendix 1V, an-
nexure No. 9]

IRON AND MANGANESE ORE

*789. Shri Muniswamy: (a) Will the
Minister of Commerce and Industry be
pleased to state whether it is a fact
that Government have proposed to
revise the system of export licensing
for iron ore and manganese ore?

(b) If so, what are the reasons for
such a change?

(c) Are there restrictions imposed on
the export of these materials?

(d) If so, what are these restrictions?

The Minister of Commerce (8hri
Karmarkar): (a) and (b). Govern-
ment have under consideration the
question of revising the system of ex-
port licensing so as to ensure a more
equitable distribution of the trade and
removing some of the iniquities which
are said to arise on account of the
limited availability of wagons, space in
the port areas, shipping opportunities
and ‘other similar factors. Government
have, however, not yet taken a final
decision.

(c) and (d). Iron ore and low-grade
manganese ore have been licensed free-
¥, while high-grade manganese ore has
been allowed for export within an an-
nual quantitative ceiling.

HINDUSTAN SHIPYARD LIMITED

*770. . Shri Muniswamy: Will the
Minister of Production be pleased to
state whether the recommendations
made by the French firm in their
reports, regarding the re-organisation
and development of the shipyard at
Visakhapatnam have been implemented
and if so, how far?

The Minister of Production (S8hri K. C.
Reoddy): The French firm have submit-
ted a project report for the develop-
ment of the shipyard on modern lines.
This was examined by a Suh-Com-
mittee of the Board of Directors of
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Hindustan Shipyard Limited and the
recommendations which were accepted
by the Board of Directors, were reteiv-
ed by the Government of India. The
management of the Shipyard has been
requested to prepare complete esti-
mates of cost so that the proposals may
receive the speedy consideration of
Government, Further action will be
taken by the Government after the
receipt of the required information
from the management of the Shipyard
Company.

FERTILIZEBR DBESPATCH TO ASSAM

*771. Shri K, P. Tripathi: (a) Wil
the Minister of Production be pleased
to state how much of the fertilizer
from Sindri factory is sent to Assam
by the Katihar-Siliguri Rail route, and
how much by Calcutta-Gauhati rail-
cum~steamer route?

(b) What is the difference in freight
per ton on the two routes from Sindnf
to Tinsukia?

The Minister of Production (Shri K.
C. Reddy): (a) The Sindri Factory has
so far despatched about 2,600 tons of
ammonium sulphate to Assam by the
all-rail route and nothing by the rail-
cum-river route. Some quantity of the
Sindri fertilizer may have been trans-
ported to Assam by the latter route
from Calcutta by manure mixing firms,
but information on this is not readily
available.

(b) The information is being collect-
ed and will be laid on the Table of the
House in due course.

TeA Pricas

*772. Shri K. P. Tripathi: (a) Will
the Minister of Commerce and Indusiry
be pleased to state what was the
average price obtained for tea In
Calcutta and London centres in 1852
and 1053 (to date)?

(b) What were the measures taken
to help the industry in 1952 and 185337

The Minister of Commerce (Sbril
Karmarkar): (a) and (b). Statements
are laid on the Table of the House.
[See Appendix IV, annexure No. 10.1
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BvAcuBe INDUSTRIAL ESTABLISHMENTS

*773. Sardar Akarpuri: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether it iz a fact that the
Punjab Government has recommended
to the Government of India the grant
of 50 per cent. remission from 1st
April, 1953 in the rents of evacuee in-
dustrial establishments leased out to
the displaced industrialists, in view of
the prevailing slump conditions and
the inability of the lessees to pay high
rents; and

(b) if so, whether the recommenda-
tions of the Punjab Government are
heing considered?

The Minister of Rehabilitation (Bhrl
A. P. Jain): (a) Yes; certain recom-
mendations in this behalf have been
received from the Punjab Govern-
ment, which it is not in the public
interest to disclose.

(b) Yes.
LAJPAT RAI MARKET

*774. Glanl G. 8. Musafir: (a) Wil
the Minister of Rehabilitation be pleas-
ed to state whether it is a fact that
‘Government intend to demolish the
Lajpat Rai Market of Delhi?

(b) If so, when do they intend to do
it?

(c) Where do Government propose
to allot shops to the businessmen of
this market?

The Minister of Rehabilitation (Shri
A. P. Jain): (a) to (c). A scheme is
under consideration for the construc-
tion of a pacca market on the site of
the existing Lajpat Rai Market, but
Tull details of this scheme have not
Yet been worked out.

No DemanDp CERTIFICATES

*775. Giami G. 8. Musafir: Will the
Minister of Works, Housiag and
Supply be pleased to state:

(a) the number of cases, during the
last five years, where ‘“No Demand
Certificate” usually required in respect
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of a person proceeding on pension,
was not issued by the Estate Office,
New Delhi, for over six months; and

(b) the circumstances, due to which
the issue of such a certificate was held
up for such a long time?

The Minister of Works. Housing and
Supply (Sardar Swaran Singh): (a)
As no separate record of cases of per-
sons proceeding on pension and requir-
ing ‘No Demand Certificates’ is main-
tained, I regret I am not in a position
to give the figures asked for for the
past years. At present there are only
three such cases which are over six
months old.

(b) The ‘No Demand Certificate’
can be issued only after all the dues
against an allottee have been finally
assessed and cleared. With a view to
avoiding any hardship to retiring offi-
cers, it has been decided that pen-
sion ciaims may be settled without the
issue of a ‘No Demand Certificate’ pro-
vided a security bond from a perma-
nent Government servant is produced
for meeting any claims that may arise.

DrVvELOPMENT BLOCKS FOR BIHAR

*776. Shri 8. N. Das: (a) Will the
Minister of Planning be pleased to state
the number of development blocks
under the National Extension Service
for 1953-34 for which allotment hu
been made to Bihar State?

(b) What is the number and the
areas where extension blocks have al-
ready been taken up?

The Deputy Minister of Irrigation
ad Power (Shri Hathi): (a) 14.

- (b) This programme will commence
on 2nd October 1953. .

NANDI-KUD: SIDDESWARAM—PULICHANTALA
PROJECT

*777. Shri 8. V. L. Narasimham: Will

" the Minister of Planaing be pleased to

state:

(a) whether the Governments of
Madras and Hyderabad have submitted
the results of the investigation carried
out by them regarding Nandl-kud—
Siddeswaram-Pulichantala Project for
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the utllisation of waters of the river
Kistna; and

(b) whether a copy of the reports
will be laid on the Table of the House?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) No.

(b) Does not arise.

Coar SuppLy 1O U. P,

*7978. Shri Badshah Gupta: Will the
Minister of Production be pleased to
state whether the coal supply quota
to U.P. has been reduced during 18537

The Minister of
K. C. Reddy): No.

Produaction (Shri
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The Deputy Minister of Works,
Housing ang Supply (Shri Bura-
gohain): (a) Yes, Sir. The agreement
provides for the use of Indian Govern-
ment tankers by Caltex if and when
acquired.

(b) The present import of major
petroieum products is about 3'5 million
tons per year.

(c¢) Normally about 25 tankers.

(d) A statement is laid on the Table
of the House.
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STATEMENT

The current ocean freight rates from
Abadan to Indian Ports are as follows:

Black oils  White oils
Rs, Rs.
Abgdan to Bombay 20 3 0 perton 20 6 ©
per ton
Abadan to Madras 3030 ,, ,, 303 0O
per ton
Abadan to Calcutta3s 30 ,, .. 3560
per ton

Note: As we are not now getting
supplies from Abadan, in the fixation
of price, over and above the rates indi-
cated above, extra ocean transport
charges incurred by the Companies in
bringing oil from other sources at
greater distances are also included.

CENTRAL. SILK BoOArD

*781. Shri R, K. Chaudhury: Will the
Minister of Commerce and Industry be
pleased to refer to the statement made
by him in moving an amendment to
the Central Silk Board Act on the 29th
July, 1952, that the Board did not sit
more than once during the preceding
twelve months and state:

(a) whether it is a fact that since
the statement was made, the Board has
met only once and that too in Septem-
ber 1952 only:

(b) if so, why the Board did not
meet for so long;
(¢c) whether it is a fact that no

Member of Parliament was invited to
this September 1952 meeting;

(d) if so, the reasons therefor;

(e) whether any meeting of the Board
was called after election of four
Members from Parliament this year;

(f) if not, the reasons therefor.
(g) whether there is any Member of

Parliament in the Standing Committee
of the Board:

(h) if not, the reasons therefor;

(i) whether any steps are being taken
to give opportunity to Members of
Parliament to scrutinise the Board’s
activities at regular intervals: and
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(j) if so. what are these steps?

The Minister of Commerce (Shri
Karmarkar): (a) Yes, Sir,

(b) The Central Silk Board, at its
General Meeting held in September
last year, delegated all its powers to
the Standing Committee of the Board
for a period of one year as it was not
possible for the General Body to meet
frequently.

(c) Yes, Sir.

(d) Members from the Parliament
were elected .only after the meeting of
the Board.

(e). No, Sir.

(f)The reasons have been given in
reply to part (b) of the guestion.

(g) No, Sir.

(h) Under the Act, it is for the
General Body to constitute the Stand-
ing Committee, As, however, mem-
bers of the Parliament have been elect-
ed on the Board only after the Board's
meeting in September, 1952, no Mem-
ber of the Parliament could find place
in the Committee.

(i) and (j). The reports and Bul-
letins issued by the Board are placed
or the Table of the House and also
supplied to the Parliament Library.
[Copies placed in the Library. See
No. §-117/53.]

MARBLE

396. Shri Balwant Sinha Mehta: Will
the Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that ban has
been lifted and licences have been
issued to import marble from abroad;

(b) what is the total average re-
quirement of marble in our country;

(c) how much is met by local pro-
duction;

(d) what are the chief sources of
marble available in our country;

(e) where they are situated; and
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(f) whether Government allow the
import of only special types of marble
or all kinds?

The Minister of Commerce (Shri
Karmarkar): (a) There was no ban on
the import of marble during the pre-
vious licensing period January-June
1953. Import is permitted during the
current period July-December 1953
also, but no import was allowed during
July-December 1852 licensing period.

(b) and (c).
available.

Information is not

(d) and (e). The chief source of
supply of marble in India is Makrana
in Rajasthan; but it is reported that
deposits of marble are also found in
Hyderabad. PEPSU, Jubbulpore,
Alwar, Jaisalmer, Jodhpur, Udaipur,
Jaipur, Kotah, Dholpur and Gwalior,

(f) Import of marble of any type
will be permitted against licences is-
sued during July-December 1853
period.

ARREAR CLEARANCE CIRGLE OF THE
C.P. W. D.

387. Shri N. B. Chowdhury: (a) Will
the Minister of Works, Housing and
Supply be pleased to state when the
Arrear Clearance Circle of the CP.W.D.
was established? -

(b) How many cases have they
settled and the amount involved in it?

(c) What is the amount involved as
expenses to the circle up-to-date?

The Minister of Works, Housing and
Supply (Sardar Swaran Singh): (a) In
January, 1947.

(b) 925 cases involving claims total-
ling about Rs. 1 crore.

(c) Rs. 12 lacs approximately.
DIsTILLATION OF ResiN

398. Shri Gopala Rao: (a) Will the
Minister of Commerce and Industry
be pleased to state the areas in India
where resin is produced and distilled?

(b) What has been the total produc-
tion of raw resin in the country during
the years 1950-51, 1951-52 and 1952.43?
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(c) What are the products of the dis-
tillation of resin and what are their
commercial uses?

(d) Has there been a decrease in
the raw material this year in any area
and if so, for what reasons?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) Uttar Pradesh. Punjab and Hima-
«hal Pradesh.

(b) Information regarding raw resin
is not -available, but the production of
resin, which is obtained by distillation
of raw resin. by the more important
firms, during the last three years has
been reported to be:

1950 8672 tons
1951 11690 tons
1952 11524 tons

(c). Resin and vegetable turpentine.
Resin is used in the manufacture of
soaps. paper. varnishes and disinfec-
tants. while vegetable turpentine is
utilized as a solvent in paints, polishes
and also in pharmacy.

(d) Government have no informa-

tion.

e

LAND IRRIGATED BY BHAKRA DaM

399. Shri Balwant Siaha Mehta: (a)
Will the Minister of Irrigation and
Power be pleased to state what is the
total acreage of land to be irrigated
through waters released from Bhakra
Dam? )

(b) How much land will be irrigated
in each beneficlary State?

(e) On what basis the allotment was
made?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) and (b).
A statement giving the required infor-
mation is attached. [See Appendix IV,
annexure No. 11]

(c) The decision regarding this allot-
ment was taken by mutual agreement
between the three participating States.
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UBMISSION OF Hngml VILLAGE BY TILAYA
AM

400. Babu Ramnarayan Singh: Will
the Minister of Irrigation amd Pewer
be pleased to state:

(a) whether Government are aware
that water level in Tilaya Dam is
rapidly rising;

(b) if so, what is the depth of the
water now and when the Dam will be
quite full;

(c) whether Government are aware
that all the lands of Harahi village and
also some residential houses are al-
ready under water and that after a
little more rise in the water level the
whole village will be entirely sub-
merged; and

(d) whether the authorities are
adopting measures to save these people?

The Deputy Minister of Irrigation
and Power (Shri Hathl): (a) Yes, Sir.

(b) The depth of the water at ‘he
dam site on 16th August 1953 was
about 79 ft. The maximum depth there
will be about 86 ft. It is difficult to
say when the dam will be full ag it
depends on intensity of rainfall. The
dam is expected to be full by the end
of monsoon.

(c) Yes, Sir.

(d) Yes, Sir. Houses have been built
for these persons. Arable land has
also been prepared. The majority of
the people have since been persuaded
to vacate their residential houses. The
few who are refusing to shift have
probably been influenced by other
considerations.

WATCHES

401, Shri M. L. Dwivedi; Will the
Minister of Commerce and Industry
be pleased to state what i{s the total
duty realised on watches annually for
five years before the levy of the pre-
sent import duty and that realised up-
to-date since the levy?

The Minister of Commerece and In-
dustry (Shri T. T. Krishnamachari):
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Figures of duty for watches only are
not separately recorded. Figures of
duty realised on both Clocks and
Watches are given below:

Year Rate of duty Value (in Rs.)
1946-47 60% 31,79,600
1047-48 60%, 1,07,77.970
1948-49 60%, 1,31,96,100

1949-50 (from
1-3-49) 75% 1,01,05,400
1950-51 75% 95,51,200
I95I-52 781% 1,38,63.970
781% 51,34,000

1952-53

The values are approximate.

AUTOMOBILE INDUSTRY

402. Dr. M. M. Das: Will the Minis-
ter of Commerce and Industry be
pleased to state the total capital in-
vested in the automobile industry in
India?

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
According to information available,
the total capital invested in the
automobile industry in India amounts
to Rs 10,03,11,325.

CrLotH (EXPORT)

403, Bhri Nageshwar Prasad Sinha:
(a) Will the Minister of Commeree and
Industry be pleased to state how many
yards of cloth were exported by India
between October, 1952 and May 18537

(b) What was the percentage of fine,
superfine and medium qualities of
cloth?

The Minisier of Commerce and In-
dustry (Shri T. T. Krishnamachari):
(a) 416-31 million yards.

(b) Fine 29:1 per cent.

Superfine 2'5 per cent.
Medium 31.3 per cent.

REHABILITATION IN WeST BENGAL

404. Shri 8. C. Samanta: (a) Will the
Minister of Rehabilitation be pleased to
state how much land has been acquir-
ed up-to-date in West Bengal in ac-
cordance with the scheme for rehabili-
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tation of displaced persons on lands
acquired by Government?

(b) How many families of displaced
persons have been settled on the ac-
quired land?

(c) Have the land acquisition pro-
ceedings according to Land Acquisition
Act been relaxed for speedy acquisi-
tion of land?

(d) How many townships have been
erected on those acquired lands?

(e) Are there further townships
under construction or are they likely
to be constructed in the near future?

The Minister of Rehabilitation
(Shri A. P. Jain): (a) 34,62,791 acres.
P

(b) Information ig being collected
and it will be supplied in due course,

(c) The Rehabilitation of displaced
persons, lands are acquired under the
provisions of a special Act known as
“West Bengal Land Development and
Planning Act of 1948", which provides
for speedy acquisition of land.

(d) Three.
(e) No.
Ourpur oF Consumer Goobs

405. Shri A. N. Vidyalankar: Will the -
Minister of Commerce and Indusiry be
pleased to state:

(a) the present average yearly out-
put of the following articles in India:

(i) soaps, (ii) chocolates, (lii)
tooth-pastes, (iv) steel equip-
ment, (v) type-writers, (vi)
fountain pens, (vil) dry and wet
batteries, (vili) sewing
machines and (ix) cycles;

(b) out-put of the above-mentioned
articles in India by foreign-owned
manufacturing concerns and Indian-
owned concerns separately;

(c) the number of foreign concerns
granted licences in India in the years
1952 and 1953 for manufacturing the
above-mentioned articles; and

(d) whether Government have taken
any decision as to the nature of indus-

trles where participation of foreign
capital will be allowed?
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The Minister of Commerce and Im-
dustry (Shri T. T. Krishnamachari):
(a) A statement giving the availa-
ble information is attached. [See Ap-
pendix IV, annexure No. 12] -

(b) Statistics are not maintained on
the basis of this classification.

(¢) 1 am not clear what kind of li-
cences the hon. Member wants infor-
mation about. If the hon. Member is
referring to licences under the Indus-
tries (Development and Regulation)
Act, only one firm with wholly foreign
capital has been given licence.

(d) Each case is considered on
merits. .

AUTOMOBILE MANUFACTURING FIRMS

408. Sbri K, €. Sodhia: (a) Will the
Minister of Commerce and Industry
be pleased to state the number of firms
engaged in automobile industry in this
country during 1952-537

(b) What was—

T (1) the total capital
each; and

(ii) the percentage of Indian
capital to the total investment
of each?

invested by

(c) Have Government made any
stipulation with these firms that all
further capital required for expansion
will be entirely Indian?

(d) What were the annual foreign
remittances made by these firms dur-
ing 1952-63?

The Minister of Commerce and Im-
dustry (Shri T. T. Krishnamachari):
(a) Twelve,

(b) A statement is attached. [See
Appendix 1V, annexure No. 13]

(¢) No, Sir.
(d) The information is heing collect-

ed and will be placed on the Table
of the House in the due course,
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FRANKFURT AUTUMN FAIR

407. Shrimati Tarkeshwarl Sinha: (a)
Will the Minister of Commerce aad
Industry be pleased to state whether
the Government of India propose to
participate in the Frankfurt Autumn
Fair, which is going to be . held in
Germany in the month of September
19587

(b) If so, what are the main items
that will be exhibited in this Fair?

The Minister of Commerce (Shri
Karmarkar): (a) No, Sir.

(h) Does not arise.

wafae afetemg
¥o<, 65 Miwwe & : w1 Wy
W Ty TEerd # s Wil fe
arerfaw ofommel & 99, o4l
ww g fapeaT g g ?

The Deputy Minisier of Irrigation
and Power (Shri Hathi): Rs.
1,20,61,035-6-11.

SALT PrRODUCTION

409. Shri Viswanatha Reddy: (a)
Wil the Minister of Froduction be
pleased to state whether Govermment
are aware of a new method of salt
production discovered by a British
flrmy?

(b) Does this dye method increase
the efficiency of salt jams by 30 per
cent.?

(c)- If so, what steps are Govern-
ment taking to introduce this method?

The Minister of Production (Stri
K. C. Reddy): (a) to (c). About a
year back it came to the notice of
the Salt Commissioner that the addi-
tion of small quantities of a dye call-
ed “Solivap Green” to the brine in
the salt pans increases the rate of
evaporation and the quantum of ery-
stallisation. The net resultant increase
in the quantity produced was given
out to be about 30 per cent. Since
then the Laboratories of the Salt De-
partment at Wadala and Sambhar
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have been experimenting on the use
of “Solivap Green” in a small number
of salt pans. The results obtained so
far indicate about 30 per cent increase
in the quantity produced and a small
saving in the cost of production. In-
vestigations to determine the extent of
saving when the dye is used for large
scale production are now under way.

DoLiarR EARNING COMMODITIES

410. Shri Raghavaiah: (a) Will the
Minister of Commeroe and Industry be
pleased to state what are the dollar-

earning commodities of India?

(b) What is the amount of dollars
we were getting, commodity-wise and
year-wise, from 1846 to 19517

The Minister of Commerce (Sari
Karmarkar): (a) and (b). A state-
ment is attached. [See Appendix IV,
annexure No. 14]

CommuUNITY PROJECTS IN N. E. F. AGENCY

411. Shri Beli Ram Das: (a) Will the
Prime Minister be pleased to state
how many Community Development
Projects have been taken up in the
North East Frontier Agency?

(b) Is it a fact that there is.great
urgency for irrigation schemes and
construction of embankments in this

Agency?

(c) Have the few embankments con-
structed in this Agency proved iu-
effective?

(d) What further steps do Govern-
ment propose to take to remedy this?

The Prime Minister (Shri Jawahar-
Ba) Nehru): '(a) One Development
Block was taken up in 1952-33 and a
second is being taken up during the
current year.

(b) to (d). Almost the entire area
is hilly and there is no urgency for
large scale irrigation projects or em-
bankments and none have been con-
structed. Minor irrigation schemes
are more useful, and have been taken

up.
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DONATIONS FOR FIVE YEAR PLAN

412. Shri Muniswamy: Will the
Minister of Planning be pleased to
state:

(a) whether Government have re-
ceived any donation from the publie
for the implementation of the Five
Year Plan; and

(b) if soy the total amount of dona-
tions received so far?

The Deputy Minister of Irrigation
and Power (8hri Hathi): (a) Yes.

(b) The total amount received is
about 2400/-. This of course does not
take into account donationsg received
in States for specific local schemes
like minor irrigation, schools roads
etc,

SATORM WATER DRAINS IN PATEL NAGAR
" New DELHI -

413. 8hri M. S. Gurupadaswamy: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) how many times tender for the
construction work of ‘Storm Water
Drains in Patel Nagar, New Delhi’ were
invited;

(b) what was the total estimated
cost of this work;

(c) in how many parts this work was
split up; !

(d) what are their completion dates,
and dates of flnal payments;

(e) whether there were claims for
additional items of work; and

(f) it so, of what amount?

The Minister of Works, Housiny
and Supply (Sardar Swaran Singh):
(a) and (b). This work wag split into
seven parts. Tenders were invited four
times each for six parts and only
once for the Tth part.

(b) Rs. 14,84.637/-.

(d) and (f). A statement is laid
down on the Table of the House. [See
Appendix IV, annexure No. 15.]

(e) Yes Sir.
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ABDUCTED PERSONS

414, Shri Badshah Gupta: Will the
Prime Minister be pleased to state the
number of abducted persons so far re-
turned by West Pakistan to India?

The Prime Minister (Shri Jawahar-
lal Nehru): 8,616, upto 31st July 1953.

PAsIGARH COMMUNITY DEVELOPMENT BLOCK

415. Shri N. L. Joshi: Will the Minis-
ter of Planning be pleased to state:

(a) whether the Community Deve-
lopment Block at Pasigrah in the North
East Frontier Agency has started
tunctioning; and

(b) if so, what progress the work
has made so far?

The Deputy Minister of Irrigation
and Power (Sari Hathi): (a) Yes.

(b) A statement is laid on the
Table. [See Appendix IV, annexure
No. 18]

DOCUMENTARY FiLMs

416, Shri E. Iyyani: Will the Minis-
ter of Information amnd Broadcasting
be pleased to state:

(a) whether documentary fllms have
been produced in any of the regional
languages; and

(b) it so, what are they?

The Minister of Information and
Broadcasting (Dr, Keskar): (a) and
(b). All documentary films produced
by the Films Division of Government
of India are released with comment-
aries in Hindi. Bengali, Tamil and
Telugu besides English.

BAKRA-NANGAL PROJECT POWER STATION

417. Shri Ramachandra Reddi: Will
the Minister of Irrigation and Power
be pleased to state: ’

(a) the number of power stations
planned under the Bakra-Nangal Pro-
Ject;

(b) the total amount estimated,
sanctioned and spent for those power
stations;
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(c) the stage at which the construc-
tions are;

(d) the period within which they are
lkely to be completed;

(e) the appro:rimate power to be
generated; and

(f) the period within which the
generated power will be fully utilised?

The Deputy Minister of Irrigation
and Power (Shri Hathi): (a) Three—
One at main Bhakra Dam and two on
the Nangal Canal.

(b) (i) Total estimated amount—
Rs. 16.52 crores.

(ii) Amount so far
crores (approximately).

spent—Rs. 9

(¢) (i) The construction work on
the Bhakra Power House has not yet
been taken in hand.

!

(ii) On power House No. 1 on
Nangal Canal, the sub-structure has
been completed and erection of hy-
draulic and electrical machinery has
commenced. On Power House No. 2
the excavation work has been complet-
ed and the foundation raft is being
laid.

(d) Power House No. 1 on Nangal
Canal—By middle of 1954,

Power House No. 2 on Nangat
Canal—by middle of 1955.

Date of final completicn of the
Bhakra Power House has not yet been
determined as final decision regarding
the installation of ¢8hakra Power
Plant has not yet been taken.

(e) (i) Bhakra Power House—
55,000 K.W. firm (approximately)

(ii) Nangal
K. W. firm.

(fy The power available ‘rom the
two Nangal Power Houses is expected
to be utilised within the first five
years. The combined power of the
Bhakra and Nangal Power Stations
as initially planned is expected to be
fully utilised about 1964-65.

Power Houses—T70,000
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Frums Division

418. Shri Ramachandra Reddi: Will
the Minister of Information and Broad-
casting be pleased to state:

(a) the amounts of money spent
upon the Films Division in 1950-51,
1951-52 and 1952-53;

(b) the number of documentary
flilms taken:

(c) the amount spent on the staff;
and

(d) the amount spent on production
excluding staff during those years?

The Minister of Information and
Broadcasting (Dr. Keskar): (a) to (c).
A statement is laid on the Table of
the House. [See Appendix IV, annex-
ure No, 17]

(d) The figures are being collected
and would be laid on the Table of the
House in due course.

HARIJAN REHABILITATION BOARD

419. Shri Ibrahim: (a) Will the
Minister of Rehabllitation be pleased
to state whether there is a Board
functioning under the name of Harijan
Rehabilitation Board?

(b) if so. who are the Members of
the Board?

(c) What arrangements, if any, have
been made by Government towards re-
habilitating displaced persons of back-
ward classes other than Harijans?

The Deputy Minister of Rehabili-
tation (Shri J. K. Bhonsle): (a) Yes.

(b) The Displaced Harijan Rehabi-
litation Boarq is composed of as
follows:—

(1) Smt. Rameshwari Nehru .. Chairman
(2) Shri Sewak Ram . Working
Secretary
(3) Shri K. 8. Shivram . Treasurer
(4) Shri Viyogi Hari . Member
(5) Shri Hardit Singh . Member
(6) Dr. S. P. Chablani. . Member
(7) Shri Metha Ram .. Member
(8) Shri Jiwan Jairamdas . Member
(9) Shri Prikshit Lal . Member
(10) Shri Gopi Chand . Member
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(¢) In the matter of rehabilitation
of displaced persons, no distinction is.
:'nade between Harijans and non-Hari-
jans.

TRAINING IN PENICILLIN MANUFACTURE

420. Ch. Raghubir Singh: (a) Wil
the Minister of Production be pleased
to state whether it is a fact that some
Indians have been sent abroad for
training in Penicillin manufacture?

(b) If so, how many have been sent
and to what countries?

(¢) What is the basis of their
selection?

(d) Are Government going to send
more Indlans for training?

The Ministey of Production (Shri
K. C. Reddy): (a) Yes.

(b) Nine. The countries to which
they have been sent are as follows:—

Italy ‘e .. .. s
Belgium - . s 2.
Switzerland, Belgiwn, France, Gennany,
Denmark, Holland, and UK. .. T

Switzerland, Bolgium, Prance, Germany,
Denmark, Holland, UK. and USA. .. 1

(¢) With the exception of one whose
seyvices have been temporarily bor-
rowed from the Government of Bom-
bay, all the officers were selected by
the Union Public Service Commission.

(d) Yes. Three more also approved
by Union Public Service Commission
will be sent about the beginning of
November next.

RECOMMENDATIONS OF SALT ADVISORY
COMMITTEE

421, Ch. Raghubir Singh: (a) Will the
Minister of Production be pleased to
state how many meetings of the Salt
Advisory Committee were held i

19527

(b) What were their recommenda-
tions?

(¢) How far have Government ac-
cepted them?

The Minisier of Production (Shri
K. C. Reddy): (a) Two meetings; one
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on the 20th April. 1952 and the other
on the 4th November, 1952.

(b) and (c). A statement showing

the recommendations of the Com-
mittee and action taken thereon is laid
on the Table of the House. [See Ap-
pendix IV, annexure No. 18]

INDO-PAKISTAN TRADE IN COAL AND JUTE

422, Shri L. N. Mishra: Will the
Minister of Commerce and Indusiry
be pleased to state:

(2) the quantity of jute imported
from and quantity of coal exported to
Pakistan after the new Indo-Pakistan
“Trade Agreement;

{b) whether the trade between the
two countries in jute and coal is being
«carried on Governmental basis or
through private parties; and

(c) whether the new agreement has
adversely affected India’s earnings of
foreign exchange?

The Minister of Commerce (Shri
Karmarkar): (a) A statement, giving
the required information, is attached
{See Appendix IV, annexure No. 19]

(b) Through normal trade channels.
(c) No, Sir..

INDO-PAKISTAN TALKS

423. Shri Muniswamy: (a) Will the
‘Minister of Rehabilitation be pleased to
state whether it is a fact that the Indo-
Pakistan talks held recently regarding

24 AUGUST 1953

Written Answers 1054

evacuee property have ended without
reaching any decision?

(b) Is it a fact that further talks
on the same subjects will be resumed
some time later and if so, when?

The Minister of Rehabflitation (Shri
A P. Jaln): (a) No; agreement was
reached on certain matters.

(b) Yes; it is expected that these
talks will be resumed before the 20th
September next.

HANDLOOM INDUSTRY

424, Shri Muniswamy: Will the
Minister of Commerce and Indastry be
pleased to state:

(a) whether it is a fact that some of
the State Governments have submitted
plans to the Central Government for
the development of Handloom Industry;

(b) it so, whether they have been
taken into consideration by the Central
Government; and

(c) whether the All India Handloom
Board has made its recommendations
on those development plans?

The Minister of Commerce and In-
dustry (Shri T. T, Krishnamsachari):
(a) and (b). Yes, Sir.

(c) The schemes are being examin-
ed by the All India Handloom Board
and the Board's recommendationg are
awaited.
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HOUSE OF THE PEOPLE
Monday, 24th August, 1953

The 'House met at Two of the Clock
[Mr. Drerury-SPrEARER in the Chair]

QUESTIONS AND ANSWERS
(See Part I)

3 PM.

STATEMENT RE: PROJECT FOR A
STEEL PLANT

The Minister of Production (Shri
K. C. Reddy): The House has taken
a great deal of interest in the propo-
sal for the establishment of a new
stec]l plant. Questions have ofien been
asked in regard to it and I have
endeavoured to give such information
as was available to the House. It was
not possible always to take the HHouse
into confildence when negotiations
were geing on. Now that those nego-
tiations have concluded and an agree-
ment has been signed, I should like
to place before the House the principal
terms of this agreement. -

The importance of adding to our
steel production ls very great from
the point of view of all development
schemes and the Five-Year Pjgn. In-
deed. even this agreement which we
have signed does not fulfil our future
requirements and we shall have to
consider further projects.

It has heen Government’s desire to’

retain overall control in a project of
3590 PSD
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this kind securing, however, suitable
technical associates as also financial
participation to some extent.

The agreement wag signed on the
15th August this year at Bonn in
Germany by the Secretary, Ministry
of Production, on behalf of the Gov-
ernment of India, and two German
firms of international repute, namely,
Krupps and Demag. The agreement
provides for the technical and finan-
cial participation of these two firms
in the construction of a new steel
plant with the initial capacity of half
a million tons of ingots, capable later
of expansion to a capacity of one
million tons.

The capital cost of the project is
estimated to be about Rs. 71'25 crores.
The share capital to be contributed
by the German collaborators is expect-
ed to be of the order of Rs. 9'5 crores,
the exact amount depending on the
value of the plant that they may
supply, and the balance of share capi-
tal will be found by the Government
cf India, It is proposed, however, to
apply to the International Bank for
Development and Reconstruction for
a loan of about Rs. 20 crores towards
the capital cost.

The German investment will Le for
a period of about 10 years, with option
to either side to continue the assacis-
tion for a further period of 10 years.

Global tenders for supplies will be
invited and quality, priceg and
deliveries of plant will be the deter-
mining factors in selecting the sup-
pliers.
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for a Steel Plant
(Shri K. C: Reddy]

The German Combine will be ap-
pointed the technical consultants and
will receive a fixed fee of about Rs.
2:10 crores, which works out to about
3 per cent. on the estimated cost. No
royalties are payable and no bonus
shares will be issued. '

The management of the company
will be vested in a board, in which the
Government and the Combine will
have representation proportionate to
their respective investments. The
Chairman and the Managing Director
will be the nominees of Government,
thereby reserving to Government the
control and overall management of
this vital industry. The German
Combine will recommend a team of
tiechnical experts for the efficient
working of the plant. The number of
Germans to be employed will be kept
down to the minimum commensurate
with the requirements of efficiency.
Indians will receive. meanwhile,
specialised training for the progres-
sive replacement of German nationals.

The German collaborators expect
that the plant could be’ commissioned
within a period of four years after
ihe preliminary details have been
settled, A representative team is ex-
pected in India in September to dis-
cuss and settle the constitution of a
- Company and to make specific recom-
mendations on the location of the
plant ete. The over-riding considera-
tion for location wil! be the ecanomics
of production and of distribution -and
the site will be selected with these
in view.

After a careful assessment of the
reguirements for steel with the grow-
ing indusirialisation of the country,
Government have come to the con-
clusion that there still exists the need
for the establishment of another unit
after providing for the expansion of
the present project. To this end,
necessary planning and other action
will be initiated.

ment.
ANDHRA STATE BILL

PRESENTATION OF REPORT oF
CoMMTITTEE ON PETITIONS

Pandit Thakur Das Bhargava (Gur-
gaon): I beg to present the report of
the Committée on Petifions on the
Andhra, State Bill, 1953.

PAPER LAID ON THE TABLE

PATIALA AND EAST PUNJAB STATES
UnioN PorLiCE (INCITEMENT TO
DrsarrectioN) AcT, 1953,

The Deputy Minister of Home
Affairs (Shri Datar): I beg to lay on
the Table a copy of the Patiala and
East Punjah States Union Police
(Incitement to  Disaffection) Act,
1953 (President's Act No. 1 of 1853),
under sub-section (3) of section 3 of
Patiala and East Punjab States Union
Legislature (Delegation of Powers)
Act, 1953. [Placed in Library.
See Na. §-105/53.]

MOTION FOR ADJOURNMENT

FLOODS IN GODAVARI

Shri Frank Amthony (Nominated—
Anglo-Indians): Sir, I had given no-
tice of an adjournment motion. The
Secretary asked me not to raise it
until Mr. Reddy had made his stote-
ment. I want to know whether it has
been disallowed, and the reasons there-
of. I have a right to know the reasons,

Mr. Deputy-Speaker: The hon. Mem-
ber gave me a notice of an adjourn-
ment motion regarding floods In
Godavari and the adeguacy of relief
measures taken by the Railway ad-
ministration. I immediately told him
that I am withholding consent, us this
is not a matter which need be raised
by way of an adjournment :motion.
All are interested in it. A number of
such adjournment motions have beer
brought to me during the past sever
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or eight days. But I have not allow-
ed the adjournment motions, Those
hon, Members who are equally in-
terested, who came from those areas,
accepted the ruling and did not raise
it on the floor of the House. They
tabled Short Notice Questions. I
have admitted them and one Short
Notice Question relating to wfhis very
matter is coming up for answer to-
Norrow,

Notwithstanding this, this hon.
Member wants to interrupt the pro-
ceedings. I do not want any hon.
Member to have an advantage over
another hon. Member, I have {old
him repeatedly that this is not the
practice. Hon. Members must be
aware of the use to which adjourn-
ment motions should be put on the
floor of the House. The hon. Speaker
on a prior occasion, having regard to
all the ecircumstances, taking into
consideration all the rulings that were
given before, the practice in the House
of Commons and the changed circum-
stances here has said that adjourn-
ment motion is ar extraordinary
remedy. What can be got by way of
information on a Short Notice Ques-
tion ought not to be made’the subject
matter of an adjournment motion to
interrupt the proceedings of the
House, Now, I would invite hon.
Members' attention to a few lines in
the hon. Speaker's ruling:

“They can put short notice
question and get information....”

Shri 8. 8. More (Sholapur): What
is the reference and what is the puge?

Mr. Deputy-Speaker: The reference
ir Decisions from the Chair—First

and Second Sessions, 1950.

Sarl S. §. More: They have not (is-
tributed it to us.

Mr. Deputy-Speaker: They ure all
svailable in the Notice Office. Who-
ever wants it, can always take it.
They are in the debates too.

1 cannot dispel ignorance over-
night. The papers are always
available. I shall make the Decisions
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from the Chair available to any hon.
Member who wants it. The hon
Speaker in the course of his ruling
said:

“Since the 15th August 1947,
the entire constitutional and poli-
tical set up has changed. The
Ministry is fully rvesponsible to
this House and Members have
now ample opportunities of dis-
cussing various matters. They
can discuss matters on Demands
for Grants and again during dis-
cussions on the Appropriation
Bill and Finance Bill, The Gov-
ernment being responsive, time
can be had by a pressing request
made to Government. I may cite
as an illustration the desire of the
Government to allot time for dis-
cussion on the question of security
to East Beugal Refugees. They

can put short notice questions
and get information.
. . * -

It appears we have not yet got
out of the old moorings and
continue to labour under a wrong
impression that an adjournment
motion continues to be a normal
device for raising discussion on
any important matter, as in the
past. I have already stated how
the conditions have entirely chang-
ed and, therefore, in the new set-
up, with the various opportuni-
ties and the responsive and res-
ponsible character of thg Govern-
ment, we cannot look upon an
adjournment motion ag a normal
device for raising discussion on
any important matter.”

Since this ruling was given. hon.
Members may be aware that a num-
ber of other opportunities are given—
Half-an-Hour Discussion, One Hour
Discussion, One-and-half{ hour dis-
russion and on every Friday a half-
day discussion. and any other discus-
sion also at the discretion of the Chair.

In spite of that the hon. Membor
wants to interrupt. [ never said I
would call the hon. Member after Mr.
K. C. Reddy. I was not prepared. On
a previous occasion he said that he
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had a right to raise a point of order
however bad it might be, The present
one js a wrong point of order and
he ought not to have ralsed it. I dis-
countenance this kind of interruption.
1 may state it again and again that
no hon. Member ought to interrupt
the proceedings of the House. If the
hon, Member was not satisfied, a num-
ber of other hon. Memberg are satis-
fied. I have put down exbressly that
subjectg which hon. Members wish to
raise by adjournment motions can be
raised by Short Notice Questions, and
hon. Ministers try to give Information
in their possession. After all they
are nol gods. They may be on the
Treasury Benches, but they must al-
so get information to place it before
the House. In these circumstances,
if any hon. Member claims a right to
interrupt the proceedings of the House
the Chair has an equal right to take
any kind of action.

Shri Frank Anthony: I wish to raise
a point of order.

Mr. Deputy-Speaker:
order; I do not find
nrder in this matter.

No point of
any point of

Shri Frank Anthony: T want to make
a submission, Sir.

Mr. Deputy-Speaker: I will imme-
diately say that I am not going to
allow such ralsing of point of order
easily.

Shri Frank Anthony: While 1 raise
this, Sir, [ must protest against......

Mr. Deputy-Speaker: What is this
protest against me?

Shri Frank Anthony: I always defer
to the Chair but not when this loud
homilising to a Member ig unleashed.
1 do not wish to interrupt the proceed-
ings of the House. My point of order
is this. We have a distinct rule for
maving for the adjournment of the
business of the House. Now, we are
asked to accept in fact that the rule
has been superseded because in 19847
something else happened and that If
we put down short-notice questions,
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we should not move for an adjourn-
ment of the business of the House.
What T want to know is this. Is it
your ruling that this rule is nugatory
or illusory, and although it is a definite
matter df public importance, simply.
because some one chooses to forestall
me and gives notice of a short-notice

question, Government is absolved_. of
its responsibility?

Mr. Deputy-Speaker: 1 am not allow-
ing the hon. Member to go on. It is
starting a discussion on this. It is
definitely my rulifg, 1 am only fol-
lowing a ruling that has already been
given by the hon. Speaker. In the
changed circumstances. the ‘general
rule that an urgent matter. of public
importance can be brought up has
got its own limitations. It has always
Leen considered in the House of Com-
mons and elsewhere that it is a cen-
sure motion against the Government for
having committed a default in carry-
g out its duties and responsibilities
to the House. It is for the Chair to
find out whether such a thing has hap-
pened or not. The rule is ng doubt
wide bhut it is subject to the limita-
tions that I have already indicated. I
do not find anything in this point of

order. I am not glving a new ruling
now.

So far as the word ‘protest’ is con-
cerned. T would urge upon the hon.
Member to withdraw it. It is not a
question of homily. [ have already
said several times on the floor of the
House that immediately after ques-
tion hour there is such a confu-
sion in the House that if we
embark upon a new thing there is ro
end to this. That is going on still ard
the hon. Member persists. I have
seen this for some time. It is not a
question of homily, Even now I would
urge upor: the hon. Member tp with-
draw the word ‘protest’. He ought
not to protest against the ruling of
the Chair.

Shri Frank Anthony: [ am quite
prepared to withdraw®it, B8ir. But
in withdrawing, I beg to submit that
we have certain rights....
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Mr. Deputy-Speaker; I know the
rights. I have...

Shri Frank Anthomny: We are not
here to be shouted down or shouted
out.

Mr. Deputy-Speaker: It is not a
question of shouting out or.shouting
down.

PAPERS LAID ON THE TABLE

NOTIFICATION UNDER REQUISITIONING

AND ACQUISITION OF IMMOVABLE

ProFERTY AcCT '

The Minister of Works, Housiar
and Supply (Sardar Swaran Singh): I
beg to lay on the Table a copy of the
Ministry of Works, Housing and Supply
Notification No, 4304-EII/53, dated the
7th August, 1953, under sub-section (2)
of section 17 of the Requisitioning
and Acquisition of Immovable Pro-
perty Act, 1852, [Placed in Library
See No. S-106/53.]

STATEMENTS SHOWING ACTION TAKEN
By GOVERNMENT ON ASSURANCES ETC.

The Minister of ' Parliamentary
Affairs (Shri Ratya Narayan Sinha):
1 beg to lay on the Table the following
statements showing the action taken
by the Government on varioug assur-
ances, promises and undértakings
given during the various sessions
shown against each:—

(SI) Supp!cmcnta?r Thitd Session of the

tatement No. III House of the Pegple,
1953-

[See Appendix VII, annexurs No. 8.]

(2) Supplementary Second Session of the

Statement No.IV  House of the Pcople,
1952.

[See Appendix VIl.annexure No.9.]

(3) Supplementary PFirst Session of the
Statement No. Hoausc of the People,
1952.
[See Appendix VII, annexure No. 10,
(4) Supplementary Third Session (Second
Statement No.VIII Part) of the Provi-
sional Parliament,
1951,
[See Appendix VII, annexure No. 11.]

(5) Supplementa Third Session (First

Statement No. Part) of tho Provi=-
sional Parliament,
1950.

[§:: Appendix VII, annexure No. 12.]
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ESTATE DUTY RATES BILL

The Minister of Finance (Shri C, D,
Deshmukh): I beg to move for leave
to introduce a Bill to fix the rates
of estate duty for the purposes of the
Estate Duty Act, 1953.

Mr. Deputy-Speaker: The question

Shri 8. 8. More (Sholapur): On a
point of information, Sir, This Bill
is being introduced now under i lause
34 of the Estate Duty Bill. Accord-
ing to that clause, Government has
got the power to fix the rates. But.
we have not passed the original mea-
sure yet, under which the Govern-
ment gets this power to fix the rates
Band the right of introducing this
measure prescribing the rates. Is it
not too prematurs on the part of Gov-
ernment to intraoduce this Bill before
the other Bill has been passed into
an Act?

Mr. Deputy-Speaker: Will the
Finance Minister explain?

Shri C. D. Deshmukh: I am carrv-
ing out an assurance that I gave to
the) House—Iit was at the exoress
wish pf the House that I would
indicate the rates on the ground.- of
which the Bill will be passed. It |Is
now only the introduction, which Is
really for the information of the
House and the House will be seized
of the matter.

Shri 8. §. More: Sir, I would like
to have further clarification, Clause
34 of the Estate Duty Bill says that
the Government can introduce a-
measure indicating the rates of duty.
It is only after that Bill has been
placed on the Statute Book that this
Bill prescribing the rates can be
introduced. As a matter of fact, the
Finance Minister is anticipating the
decision of the House. It is quite
possible, Sir, theoretically that the
House may reject the Bill

Several Hon. Members: WNo. no
Shri S. 8. More: Sn, I am raising this

rot as a point of order. But. I want
some information from you which may
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be in the form of a ruling—I do not
mind it. My submission is that the
Government may be sincere in the
implementation of their assurances, but
whether that implementation is in ac-
cordance with the procedure or not
is. a matter for you to decide, Sir.

Mr. Deputy-Speaker: The hon. Mem-
ber will kindly go through clause 3 of
this Bill. It is said, “This Act shall
be read as part of. and asg supplemen-
tal to, the Estate Duty Act, 1953."
Virtually this is another clause in the
Bill itself. Though it is a permanent
Statute this may be varied from year
tu year or at short intervals. The as-
surance has already been given, as the
Finance Minister said, and instead of
keeping the hon. Members in the dark,
who wanted to know exactly what the
result of this would be. whethes it
will be onercus and whether larger
exemptions would be needed or not, the
Finance Minister Is introducing this
Bill. In order to remove all these
difficulties and to make Lhe passage of
the Bill easy, the hon. Finance Minis-
ter has placed this before the House
in pursuance of the assurance he has
given.

It seems the hon. Member is suffer-
ing from a legal difficulty whether it is
possible to introduce the Bill now. Let
us assume that these two Bills have
been introduced together. All that I
can advise the hon, Members is that
they should pass that Bill before final-
'y passing this Bill. I am sure the
House will take that into considera-
tion and pass that Bill first and then
pusg thig Bill later on.

Shri S, 8. More: With due deference
to what you say. I am not raising a
question of convenience whether we
should do this first or that first. 1
am not asking for a priority. My point
is that Government will get the right
to introduce a measure fixing the rates
only if the Estate Duty Bill is passed
and becomes an Act. I may give an
analogy to the Finance Minister. The
rates of income-tax are not fixed be-
fore the Income-tax Bill is passed.
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Mr. Deputy-Speaker: I. agree that
this is the only difficulty Assent to
the other Bill must be granted before
this Bill is passed.

Shri 8! S. More: How can we give
leave to introduce the Bill?

Mr, Deputy-Speaker: What will hap-
pen is that if aszent is not given to
that Bill this*will become infructuous.
I am sure care will be taken to see
that assent is given to that Bill before
this is finally passed. Let us now pro-
ceed.

The question is:

“That leave be granted to intro-
duce a Bill to fix the rateg of
estate duty for the purposes of
the Estate Duty Act, 1953."

The motion was adopted.

Shri C. D. Deshmukh: I introdu:e®*
the Bill.

ANDHRA STATE BILL—contd.

Mr. Deputy-Speaker: The House will
now proceed with the further consi-
deration of the Andhra State Bill

Clauses 2 to 58 have been disposed
of but clauses 47 to 52 have been held
over. Shall we now take up clauses
47 to 527

Dr. Lanka Sundaram (Visakhapat-
nam): Sir, may 1 make a submis-
sion for guidance? Clauses 47 to 52
with the exception of clause 50 are
related to the Seventh Schedule, and
the amendments given notice of, at
any rate most of them, fall within
these two. I am seeking your guid-
ance, Sir, whether clauses 47. 48,
49, 51 and 52 and the Seventh
Schedule cannot be taken togéther
and all the amendments also taken
together.

Mr. Deputy-Speaker: The clauses
which have been held over will be
taken up along with the Seventh
Schedule Now we will proceed with
other clauses.

® Introduced with the recommendation of the President.
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Clause 39.--(Provisions for detention
etc.)

Mr. Deputy-Speaker: The question is:

“That Clause 59 stand part of
the Bill.”

The motion was adopted.
Clause 59 was added to the Bill.

Clause 60.— (Continuance of facili-
’ ties ete.)

Shri K. Suobrahmanyam (Vizia-
nagaram): 1 beg to move:

(1) In page 19, lines 23 to 26, for
“such facilities, for such period and
upon such terms and conditions as
may be agreed upon between the
Governments concerned by the 1st
day of January, 1954, or, if no agree-
.ment ig reached by the said date, as
may be fixed‘by order of the Presi-
dent”. substitute “all facilities en-
joyed by the people of Andhrg before
the appointed day, for a period of 25
years commencing from the appointed
day”

-

(2) In page 19,

(i) line 19, before “The” insert
“(1)"; and -

(ii) after line 28, insert:

“(2) There shall be reserved for
Audhra either the specific number
of places reserved for residents in
Andhra immediately before the ap-
pointed day, or, if a specific num-
ber of places was not so reserved,
a number of places as near as may
be to the average number of places
filled by residents in Andhra dur-
ing the three years preceding the
appointed day.

(3) The charges to be made for
admittance to the places aforesaid
shall be calculated on a cost basis
only, but no account shall other-
wise be taken of capital expendi-
ture before the appointed day:

Provided that the charges made
for admittance or service by the
said institutions shall in no case
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exceed that made in respect of
other persons resident outside
Madras.” '

The amendments moved by me are
self-explanatory, Justice Wanchog also
has recommended:

“I should have thougnt that a
period of 15 years would have
sufficed to enable the new State to
make provisions for ‘raining of
its own students, at least in those
subjects where it has already got
some institutions. It seems fair
that where there are no institutions
in the new State corresponding to
institutions in the residuary State
and vice versa the reservations
may continue for a period of 25
years."

Therefore, this does not reguire much
of argument. I feel that the Home
Minister would please see that these
particular amendments are carried
out,

-ﬂlll'l Raghavalah (Ongole): Sir, I
beg to move:

In page 19, lines 23 to 26, for “for
such period and upon such terms
and conditions as may be agreed
upon between the Governments con-
cerned by the 1st day of January,
1954, or, if no agreement is reached
by the said date, as may be fixed by
order of the President.” substitute ‘“‘as
are existing before the appointed day,
for a period of ten years.”

The Ministeg, of Home Affairs and
States (Dr, Katju): Sir, I beg to op-
pose these amendments. The Bill
leaves it to an agreement to be arrived
at between the two Gevernments and
I am sure that these two Governments
will come to some satisfactory con-
clusion. It is undesirable that it should
be provided for on the lines suggestad
in these amendments.

Mr. Deputy-Speaker: The question
is:

In page 19, lines 23 to 28, for
“guch facilities, for such period
and upon such terms and conditions
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ag may be agreed upon between the
Governments concerned by the 1st
day of January, 1954, or, if no agree-
ment is reached by the said date, as
may be fixed by order o the Presi-
dent.” substitute “all facilities en-
joyed by the people of Andhra before
the appointeq day, for a period of
25 years commencing from the ap-
pointed day”.

The motion was negatived.

Mr, Deputy-Speaker: The question
is:

In page 19,

(i) line 19, before “The” insert
“(1)"; and

.

(ii) after line 26, insert:

“(2) There sghall be reserved for
Andhra either the specific number
" of pleces reserved for residents in
Andhra immediately hefore the ap-
pointed day, or, if a specific num-
ber of places was not so reserved,
a number of places as near as may
-be to the average number of places
filled by residents in Andhra dur-
ing the three years preceding the
appointed day.

(3) The charges to be made for
admittance to the places aforesaid
shall be calculated on a cost basis
only, but no account shall other-
wise be taken of capital expendi-
ture before the appointed day:

L
Provided that the charges made
for admittance or service hy the
said institutions shall in no case
exceed that made in respect of
other persons resident outside
Madras.”

The motion was negatived.

Shri T. S. A. Chettiar (Tiruppur):
May I speak on the clause?

Mr. Deputy-Speaker: I have already
put the amendment to vote. He should
have got up earlier, I cannot make
uni exception in his favour,
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Shri Raghuramalah (Tenali): There
are others who would like to speak, if
he speaks, The Deputy-Speaker will
have o make another exception.

Mr. D@nut-y-Spéaker: I am sorry. The
hon. Member has missed the bus.

The question is:

In page 19, lines 23 to 26, for ‘“for
such period and upon such terms
and conditions as may be agreed
upon between the Governments con-
cerned by the 1st day of January,
1954, or, if no agreement is reached by
the said date, as may bz fixed by
order of the President.” substitute
“as are existing before the appointed
day, for a period of ten years".

The motion was neggtived.
Mr. Depuly-Speaker: Tf'ne question is:

“That clause 60 stand part of
the Bill.”

The motion was adopted.
.Clause 60 was added to the Bill.
New Clause G0 A

Shri K. Subrahmanyam: 1 beg to
move:

In page 19, after line 28, insert:

“80A. Disaffiliation of the
Rayalaseema Colleges from the
Madras University.—On the ap-
pointed day, colleges of the
Rayalaseema districts which are
now affiliated to the Madras
University shall be disaffiliated
from the Madras University and
be affiliated to the Andhra Uni-
versity.”

Sir, whatever may be the reasons
for the affiliation of the Rayalaseema
colleges 1o the Madras Universily he-
fore the formation of the Andhra
State it is quite desirable and just that
the Rayalaseema Colleges should now
be part and parcel of the new Andhra
State on the appointed date. I think
a specific provision to that effect should
be included here in this Bill. If the
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hon. Home Minister i{s willing to "ac-
cept the amendment, Sir, I feel that
he will be doing justice for the
Rayalaseema students.

Mr. Deputy-Speaker: Amendment
moved:

In page 19, after line 26, insert:

“60A. Disaffiliation of the
Rayalaseema Colleges from the
Madras University.—On the ap-
pointed day, colleges of the Raya-
lagseema districts which the now
affiliated to the Madras Univer-
sity shall be disaffiliated from the
Madras University and be affi-
liated to the Andhra University.”

Shri Ramachandra Reddi (Nellore):
The Andhra State Bill has been passed
by the Madras Legislature and any-
thing connected with the Andhra Uni-
versily or its affiliation must be taken
up by the new Andhra State. It is,
therefore, not necessary for the
Parliament to legislate on the parti-
cular matter, and I do not think that
Parliament is competent to legislate
on that matter. After the Andhra
State is formed, probably there would
be an amendment to the Andhra Uni-
versity Act which will naturally in-
clude all the collegeg in Rayalaseema.

Dr. Krishnaswami (Kancheepuram):
There seems to be some misconception
in this matter. The Andhra State can
undoubtedly pass an Act affiliating
these colleges to the Andhra University
tut an agreement has been reached
both between the Andhra University
and the Madras University whereby
the colleges can be affiliated straight-
away to the Andhra University imme-
diately after the appointed date. But
one provision has been put in the
agreement, viz. that students who have
joined the Rayalaseema colleges, that
have heen affiliated to the Madras Uni-
versity, should be allowed to vontinue
their studies until the end of the
ecademic year and the course with
which they will have to appear will
be all that of the University to which
they have been affiliated before the
appointed date. Subject to such
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reasonable safeguards the agreement
has been attempted to be implemented.
I think there is no.necessity now to
suggest thal there should be any
radical revigion of the agreement that
has been adhered to.

Dr, Katju: Sir, I agree, and 1 oppose
the amendment.

Mr. Deputy-Speaker: Shall I put this
amendment to the vote of the House?

Shri K. Subrahmanyam: I beg to
withdraw it,

The amendment was, by leave,
withdrawn.

Clauses 61 and 62 were added to
the Bill.

Claase 63.—( Provisions relating to
other services).

Biari Venkataraman (Tanjore): I beg
to move:

In page 21, line 21, for “three years"
substitute “two years”.

The services that are allotted to the
new State of Andhra fall under two
categories: one that belongs to the
LAS, LP.S., the Indian Forest Servica
and so on; the other is the transferred
services, that is, persons serving in the
composite State of Madras who will
be transferred to the new State of
Andhra. The provision in thig Bill is
that those why are so transferred shall
be bound to serve for a period of
three years. My amendment seeks to
reduce it to two years for thig reason,
not that we do not want to help the
new State with our men, but it will
create a lot of administrative difficul-
ties to the residuary State of Madras.
The new Andhra State has the right
to return the transferred personnel as
and when it chooses. subject to three
months' notice. If it has that right,
the residuary State of Madras will
have to stop all recruitment to these
offices until this period is over. It will
be a great strain on the residuary
State of Madras and I therefore move
that the period may be reduced to two-
years.
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Shri Raghuramaiah: Sir, thig is one
of those small points on which I am
:u entire agreement with Mr. Venkata-
raman, I will go a step further. Not
only are we willing to release them
in twp years, but in fact, if you have
any regard for Andhra opinion in the
matter, we do not want 2 single out-
side officer. What we want is to be
given an opportunity to recruit our own
people. We have got a Vishala Andhra
and any number of young people who
are capable of running the show.
The most unfortunate thing is that
the Madrag Government has kept the
recruitment of Andhras so low. It 1s
a ma.tzr of shame to us that we rre
not finding enough people. For that
the fault is not ours: the fault is that
of the Madras Government. And we
do not want to make it appear as If
we are Qeggars asking for the services
of those who are reluctant to come.
However, it Is a matter left to the Gov-
crnment. So far as we are concerned,
all that we are saying is that we chould
be given an opportunity to man our
services with our own men, wherever
they may be.

Dr. Katju: I have great pleasure in
accepting the amendment. But may
I as a very detached person and (what
shall 1 say) a member of this House
and an equal lover of both Andhras
and Tamilians, expresg a little dis-
appointment at the tone of some of
the observations made by the previous
speaker? When he wag going to sup-
port the amendment. the rest of his
observations might have been unsaid.

Shri Raghuramaiah: I am not sup-
porting the amendment. I only said
it is for the Government ts accept
it or not but as far as we Andhras
are concerned I do not want to make
it appear as if we are begzing for two
years or three years.

Dr. Katju: It does not arise, No-
body accuses you of begging anybody.
The only question is all the services
of Madras State are equally the
services of Andhra Desh, Tamil Nad,
Nalabar. etc. They are all common
services now. If you can run Yyour
own home, well and good. WNobody
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says that anyone is going tp thrust
any official on you.

Anyway, Sir, I do not want to pro-
long the discussion. I accept the
amendmelnt.

Mr, Deputy-Speaker: The question
In page 21, line 21, for “three years”
substitute “two years".

The motion was adovted.

Mr. Deputy-Speaker: The question
is:

“That clause 63, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 63. as amended. was added
to the Bill.

New Clause 63 A
Dr. Lanka Sundaram: I beg to move:

In page 22, after line 8, insert:

“83A. Apportionment of per-
sonnel relating to the wvarious
Services.—The apportionment of
personnel relating to the Indian
Administrative Service, the Indian
Police Service, the Indian Service
of Engineers, the Indian Forest
Service and other Services, con-
tained in Sections 61, 82 and 63
shall be governed by the following
principles:—

(1) All personnel in the higher
administrative posts including
Secretaries to Government and
Heads of Departments should
consist of Andhras as far as
possible.

{2) Such personnel shall be gb-
tained by—

(a) promotion;

(b) eppointment of all Andhras
who have qualified for the
1.AS., 1PS, and LFS,
since 1950 but have not
been provided with;



(c) recalling or requisitioning
the services of Andhras
serving in other States or
under the Union Govern-
ment; and

(d) re-employment of suitable
retired Andhra Officers.

13) In case there is still a defi-
ciency of Andhra personnel,
it shall be made up by ap-
pointing non-Andhra Officars

"o6n a contract or deputation
basis.

(4) Lower Administrative posts
in the Gazetted ranks shall
be filleq up by Andhra select-
ed by—

(a) promotion from the same
cadre;

(b) next by promotion by trans-
fer from other suitable
departments.

(5) In all the above cases, person="

nel at the Secretariat and
Headquarters as well as the
Regional Offices and districts
shall be pooled and considered.

(6) In =all cases, the appoint-
ments made before 1st Octo-
ber, 1953 shall be subject to
such alterations as the Andhra
State may desire after the
formation both as regards
conditions of service and
personnel.”

Mr. Deputy-Speaker: Amendment

moved:

» In page 22, after line 8, insert:

“g3A. Apportionment of per-
sonnel relating to the wvarious
Services—~The apportionment of
personnel relating to the Indian
Administrative Service, the Indian
Police Service, the Indian Service
of Engineers, the Indian Forest
Service and other Services, con-
tained in Sections 61, 62 and 63
shall be governed by the following
principles:—

(1) All personnel in the higher
administrative posts including
Secretaries to Government and
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Heads of Departments should
consist of Andhras as far as
possible.

t2) Such personnel shall be gb-
tained by—

(a) promotion;

(b) appointment of all Andhras
who have qualified for the
LAS, IPS, and IFS,
since 1950 but have not
been provided with;

(c) recalling or requisitioning
the services of Andhras
serving in other States or
under the Union Govern-
mant; and

(d) re-employment of suitable
retired Andhra Officers.

(3) In case there is  still a defi-
ciency of Andhra personnel,
it shall be made up by ap-
pointing non-Andhra Officers

on a contract or deputation
basis.

(4) Lower Administrative posts
in the Gazetted ranks shall
be filled up by Andhras select-
ed by—

(a) promotion from the same
cadre;

(b) next by promotion by trans-
fer from' other suitable
departments.

(5) In all the above cases, person- «
nel at the Secretariat and
Headquarters as well ag the
Regional Offices and districts
shall be pooled and considered.

(6) In all cases, the appoint-
ments made before 1st Octo-
ber, 1953 shall be subject to
such alterations as the Andhra
State may desire after the
formation both as regards
conditions of service and
personnel.”

Shri Boovaraghasamy (Perambalur):
I beg to move:

(i) That in the amendment pro-
posed by Dr. Lanka Sun-
daram, printed as No. 44,
in List No. 3 of amend-
ments, parts (¢) and (d)
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of sub-clause (2) of the
proposed new Clause 63A
be omitted.

(ii) That in the amendment
proposed by Dr. Lanka
Sundaram, printed as No.
44, in List No. 3 of amend-
ments, sub-clause (4) of
the proposed new Clause
R3A be omitted,

(lii) That in the amendment
proposed by Dr. Lanka
Sundaram, printed as No.
44, in. List No. 3 of amend-
ments, sub-clause (8) of
the proposed new Clause
63A be omitted.

Mr. Deputy-Speaker: Amendments
moved:

(i) That in the amendment pro-
posed by Dr. Lanka Sun-
daram, printed as No. 44,
in List No. 3 of amend-
ments, parts (c) and (d)
of sub-clause (2) of the
proposed new Clause G63A
be omitked.

(ii) That in the amendment
proposed by Dr. Lanka
Sundaram, printed as No.
44, in List No. 3 of amend-
ments, sub-clause (4) of
the proposed new Clause
63A be omitted.

* (lii) That in the amendment
proposed by Dr. Lanka
Sundaram, printed as No.
44, in List No. 3 of amend-
ments, sub-clause (6) of
the proposed new Clause
B3A be omitted.

Dr. Lanka Sundaram may now
speak on his amendment.

Dr, Lanka Sundaram: Sir, the House
has just listened to three types of
argument for and against the impli-
cations of the clauses so far passed,
namely clauses 61 to 63. In order to
avoid this acrimonious controversy I
have ventured to place before this
honourable House thiz new c!g_tj_se
63A. My intention has been to re-
duce, as far as is possible, any acer-
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bity of feeling between Andhras and
the Tamilians as regards the ap-
portioning of service personnel after
the appointed day. This is the reason
why I have said that certain directive
principles ‘might be issued to the two
Governmients concerned within the
provisions of this new sub-clause which
1 have proposed, so that future mis-
understandings, wranglings or unfor-
tunate situations might be averted.
You will see that rome sort of direc-
tive principles have been sought 1o be
incorporated in the clauses so far
passed, namely 61, 62 and 63, I am
saying here that “all personnel in the
higher administrative posts including
Secretaries to Government and Heads
of Departments should consist of
Andhras as far as possible”, " It is not
merely a pious wish. There are a
number of Andhras outside the Madras
State who are anxious to come back.
I do not know the procedure as to how
the reguisitioning can be done. And
I am prepared to give my hon, friend
the Home Minister In the_lobby the
names of those who have volunteered
to come forward from other places in
India.

The second operative principle which
1 have tried to incorporate ig this.
I say that “such personnel shall be
obtained by (a) promotion. (b) ap-
pointment of all Andhras who have
qualified for the LAS., IP.S, and
LF.S, since 1950 but have not been
provided with posts, (¢) recalling
or requisitioning, the services of
Andhras serving in other States or
under the Union Government, and (d) ™
re-employment of suitable retired
Andhra Officers”.

I am sure there would not be any
single hon. Member whe would ob-
ject to these provislonsg being incor-
porated in the Bill itself.

Then, Sir, the proposed new clause
runs as follows:

“In case there is still a deficlency
of Andhra personnel, it shall be
made wup by appointing non-
Andhra Offlcers on a contract or
deputation basis.”
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I am persuaded to think that this
‘House would have no difficulty in ac-
«cepting this principle also.

The fourth sub-clause of this new
sclause runs as follows:

“Lower Administrative posts
in the Gazetted ranks ghall be
filled up by Andhras selected by—

(a) promotion from  the same
cadre;

(b): next by promotion by transfer
from other suitable depart-
ments”.

Sub-clause (5) reads:

“In all the above cases, person-
ncl at the Secretariat and Head-
quarters as well ag the Regional
offices and districts shall be
pooled and considered”.

As you are aware, Sir, there is al-
ways an invidious distinction drawn
‘between the pool of officers at the
"headquarters and the others. belong-
ing to the same cadre and category,
but whe, unfortunately, et a given
time happen to find themselves in
the districts. By this new provision
I am trying to pool them together,
'su that justice will be rendered and
there wilj be contentment in every
category whether employed in the
headquarters or in the districts.

In sub-clause (6) of the proposed
new clause, the suggestion is this:

“In all cases, the appointments
made before 1st Oectober, 1953
shell be subject to such altera-
tions as the Andhra State may
desire after the formation both
as regards conditions ef service
and personnel.”

I believe In all good conscience that
I have drafted this new clause in
‘order to avoid all possible acerbity of
feeling between the Andhra State and
the Residuary Madras State. I do
not wish to introduce any unneces-
sary heat into this discussion. The
heat is already there. The point that
I am {rying to impress wupon hon.
Members is this. As far as news-
paper reportg go, the Members of the
‘Revenue Board of the future Andhra
‘State are non-Andhras. Their names
‘have already been mentioned.
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An, Hom, Member: Announced.

Dr. Lanka Sundaram: [ do not
know whether they were officially an-
nounced. ~We have seen the names.
I am not particularly fond of
parochial loyalties; but I feel ihat
some sort of requisitioning of the
services of suitable Andhras in the
ICS, IAS, etc., available outside the
composite Madras State may be ac-
cepted by my hon, friend the Home
Minister, in order that the new
Andhra State mav be as fully as pos-
sible manned by Andhra personnel.
I hope that these directive principles
which I have tried to incorporate by
means of this new clause will be ac-
ceptable to the hon. Home Minister.
If he wants any changes here or
there, I am prepared to accept them.
But, without some sort of a directive,
I am afraid there will be great diffi-
culty in the future after the new
Andhra State comes Into being T
commend my amendment incorporat-
ing the new clause 63A for the ac-
cveptance of the House. Naturally, I
also oppose the amendments’to clause
63A moved by my hon. friend Mr.
Boovaraghasamy. :

8hri Boovaraghasamy: In moving
my first amendment my purpose is to
sound a caution against the great
dangers involved in accepting parts
(c) and (d) of sub-clause (2) as moved
by my hon. friend Dr. Lanka Sunda-
ram. Part (c¢) seeks to serve a lever
in the hands of the Andhra
State for requisitioning the services

of all or any Andhrag serving
outside the Andhra  State, but
within the Indian Union. This is

dangerous in that it seeks to subor-
dinate even®the Union services to
those of the Andhra State. If this
were to be allowed, I am afraid the
Indian Union services will be serious-
1y handicapped. To press to the ex-
treme the principle embodied in this
part may even lead to the recalling
of the present Vice-President ang the
Comptroller and Auditor-General of
India for the purpose of filling up a
gap in the Andhra State merely for
the reason of their being Andhras.
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As regards part (d) I am sure this
would result in a very undesirable
and unjust precedeni. Appointing re-
tired officers back in office will eat
away the integrity of the services.
Young men at present serving in the
hope of a better future will be great-
ly disappointed and ultimately
careers will be closed to talented young
men with dangerous consequences to
the new Andhra State, I therefore
very strongly plead for the omission
of these two parts.

My second amendment is that sub-
clause (4) of the proposed new clause
be omitted, as this sub-clause directly
aimg to make an attack upon the ac-
cepted principles of service. For the
most part, it is aimed at the Tamilians
in service. It seeks to take up the
Andhras in the lower rungs over the
heads of the Tamilians. Therefore, I
oppase the inclusion of this sub-clause.

In the amendment moved by my
hon. friend Dr. Lanka Sundaram, sub-
clause (6) of the proposed new clause
63A, resérves the right for the Andhra
State to rezpen the terms and conditions
of service entered into before the ap-
pointed day. According to this clause,
the conditions could be thoroughly
changed and even the personnel dis-
pensed with, This would be very un-
fair, as officers would be asked to
enter into services under one set of
conditions and then required to continue
in service under a different set of
conditions. Thiz would result in an
unjust and instable position. I there-
fore oppose this sub-clause.

Shri Keshavaiengar (Bangalore
North): Sir, I rise to oppose this
amendment: not with the idea that
there are not efficient persons to ad-
minister the Government of Andhra.
I think there are any number of per-
sons. But, I think the principle on
which service iz rendered in these
high administrative posts is entirely
different. I think experience will be
the best teacher. It is alwayg desir-
able that persong of other States are
posted for administrative posts in a
State of a different category altoge-
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ther. It is on this principle that the
Centre has been administering the
country. Whatever it is. in fact. I
may state as an instance, Shri Vis-
veswaraiah is an Andhra. Justice
Madhava Rao is an Andhra. They
have_\'endered yeoman service to the
Mysore State and the Mysore State
owes its present position to their
eftorts. Therefore, I would like to
oppose this Bill......

Dr. Lanka Sundaram: Not the BIill,
but the amendment.

Shri Keshavalengar:...this amend-
ment—pardon me. I do not want my
Andhra friends to be so meticulous
that every bit of service in the new
Andhra State should be rendered only
by Andhras. It does not matter if
for a couple of years other officers are
there. In fairness to the officers in
the administrative services, I would
suggest that this amendment need
not be pressed.

Mr. Deputy-Speaker: Any other
hon. Member who wants to speak on
this may speak.

Dr. Jaisoorya (Medak): Sir, [
have only to speak from practical ex-
perience. This new clause has been
devised so that the Andhras may
learn as quickly as possible how to
look after their own affairs. They
will be forced to learn something
auickly if they have to do things them-
selves. I am speaking {from experien-
re in Hyderabad., where non-Hydera-
badis were put in charge and they
can't hold a candle to some of our
own officers there. We have seen
this after the Police Action. My con-
tention is this. If the Andhra State
has not got people of experience they
will ask for them. My experience and
my feeling is this: By the holding of
higher positions by non-Andhras, very
often. alienation takes pladdt. We have
seen that in Hyderabad. It is not a
question of one Visweswarayya. For
one Visweswarayya we have 10 non-
Visweswarayyas, I certainly think
that the Andhras should be forced to
look after their own affalrs. It is
only then that they will learn to look
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after themselves. As regards this
ty_t::_l_f:ge. well, you may want teachers.
But. to be able to hold the people in
tuteleg'a I am not very convinced -of
their superiority. Tet the people ask
for their own teachers. Leave it to
them. Let the Andhras say, we want
so many non-Andhras. The Central
Government and the President may
nominate whom they like. Leave it
also to the Andhras to ask if they
want mon-Andhras.

Dr. Katju: I oppose this amend-
ment. or rather this addition of a
new clause. not only for the reasons
which have already been given, but
for many other reasons. It goes en-
tirely contrary to the basic principles
upon which the all-India services are
being administered at present. These
all-India services have been  estab-
lished so that they might promote a
sense of unity throughout India. and
we have been following the principle
whereby there should be in every
State what I may call a non-native
element. I do not dispute for one
moment the proposition that there is
competent talent available in Andhra
to manage their own affairs. They
are welcome to do so. But so far as
the all-India services are concerned,
Clauses 61 and 62 which have already
been adopted by the House lay down
the general principles and give the
President adequate powers to do the
most appropriate thing. So far as
the State services are concerned, the
House would notice that......

Dr. Lanka Sundaram: May I inter-
rupt you for a minute? Iam not asking
for the reduction of the powers you are
propnsing for the President. I am
asking for some sori of ailtempt to be
made to ensure that Andhras avail-
able outside the State are brought into
service if they want it.

Dr. Katju: I am not prepared to ac-
cept that suggestion. The President,
in making allocations under Clauses
61 and 62, will bear in mind every par-
ticular suggestion, but the basic ecle-
ment must remain. We cannot make
any distinction between Andhra State
on the one side and the rest of India
on the other. The whole thing, I may
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point out with respect, goes entirely
contrary to the very spirit on which
these all-India services have been ad-
ministered so far.

So far as the State services are con-
cerned, the matter has been dealt
with on the lines which commended
themselves unanimously to the Mad-
1as State Lepgislature. We have adopt-
ed that, and I do not know what is
the quarrel with that. But so far as
asking us to have no one but Andhras
and to obtain them by resorting to
promotion, junior appointment., re-
employment and so on is concerned,
I have got the greatest esteem and
respect for my hon. friend the mover,
but let him consider the implications
of all this, We are not going to have
a sort of State within a State, viz...
that Andhra State can only be run by
Andhras and by nobody else. Surelv,
he does not mean it.

Dr, Lanka Sundaram: [
said so.

Dr. Katju: But he says so, that is
the misfortune of it. Sir, I oppose
this amendment.

Mr. Deputy-Speaker: Shall I put the
amendment to the vote of tire House?

Dr. Lanka Sundaram: I withdraw
my amendment with your permission
in the light of......

Dr. KErishnaswami: .. .the assurances
given by the hon. Minister?

Dr., Lanka Sundaram: Not the as-
surances, but the explanation given
by him.

Mr, Deputy-Speaker: Has the hon.
Member the permission of the House
to withdraw his amendment?

Hon. Members: Yes.

The amendment was, by leave,

withdrawn,

Mr. Deputy-Speaker: So, the other
amendments to the amendment also
disappear.

Shrl Viswanatha Reddy (Chittoor):
May I move amendment on behalf of
Shri Rayasam Seshagiri Rao?

Mr, Deputy-Speaker: He can move-
it atter Clause 84 is passed. He moves
it by himself? Very well. I will

have not
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waive notice because, it is already on
the Order Paper.

The question is:

“That Clause 64 stand part of
the BIll".
The motion was adopted.
Clause 84 was added to the Bill.
New Clause 64A

Dr. Katju: I think that is barred,
Sir. The House has already dis-
posed of one amendment to that very
eftect.

Dr. Lanka Sundaram: My amend-
ment was regarding Clause 63A. This
is Clause B64A,

Mr. Deputy-Speaker: Amendment
is barred.

Shri Viswanatha Reddy: 1 beg to
move: .

In page 22, after line 13, insert:

‘64A. The President may give
direction from time to time to
the State of Andhra for ensuring
the economic and irrigational
development of Rayalaseema.”

In moving this amendment I may
be mistaken as saying that the people
of Rayalaseema do not have faith in
the people of the coastal districts. I
would like to assure them that there
is no mistrust at all. This amend-
ment is in accordance with the recom-
mendations of Justice Wanchoo. He
has said that some directive principles
may be incorporated in the Bill itself
to safeguard the interests of Rayala-
seema. I am sure in this House a
number of times questions have been
raised regarding the backwardness of
Rayalaseema, and it is not for me now
to elaborate on that point. I would
like the House to take this amend-
ment in the spirit in which I would
like them to take it, and accept the
amendment.

Mr. Deputy-Speaker:
moved:
In page 22, after line 13, insert:

“84A. The President may give
direction from time to time to

Amendment
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the State of Andhra for ensuring
the economic and irrigational
development of Rayalaseema.”

Shri Raghavacharl (Penukonda)
rose—

Shri Lakshmayya (Anantapur): In

support of the amendment may I sub-
mit a few words?

Mr. Deputy-Speaker: I will call one
after another. Mr, Raghavachari.

Skri Raghavacharl: I have got an-
other amendment, No. 168 on page 25
of the Consolidated List. Lest it Le
sald that a similar matter has
been disposed of and therefore a
point of order raised and discussion
shut off, I would like to know if I can
move my amendment. My amend-
ment is a bit different. It relates to
Sri Bagh Pact.

Mr. Deputy-Speaker;: That is a
different matter. Thig is giving diree-
tions by the President. That is ad-
ding directive principles.

Shri Raghavachari: If that is not
barred. 1 shall take my chance.

Mr. Deputy-Speaker: Very well.
Shri Lakshmayya.

Shri Lakshmayya: In supporting
Mr. Viswanatha Reddy's amendment.
I may submit a few facts.

You are aware, Sir. that Rayalaseema
is subject to famine and it has be-
come a land of poverty. Though the
lands are fertile and though the ryots
get good yield, if crops are raised
their agriculture is a gamble in rain.
Before they emerge from one famine,
they are engulfed by another. In
order to aftord irrigation facilities.
some preferential treatment may be
given to them with regard to the
major projects that may be contemp-
lated and later on constructed by the
Andhra State. Justice Wanchoo has
been convinced of the backwardness
of Rayalaseema and also the misery
and sufferings they have been under-
going, and has rightly recommended
that Rayalaseema must be given irri-
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fation facilities and their industries
should be developed. Justice Wanchoo
has said like this:

“The people of Rayalaseemg are
very concerned about this as
theirs is a dry area where famine
is chronic. They feel that the
new Stale should devote its atten-
tion to their economic betterment
by undertaking irrigation projects
which will save them from famine
and help in developing their
area. In the memoranda received
by me in that area there is
shown a desire that a statutory
provision should be made for
expending a part of the revenue of
the new State for the develop-
ment of Rayalaseema area. I
doubt whether it would be possi-
ble or even wise to make a sta-
tutory provision of the kind desi-
Ted by the people of Rayalaseema.
But something in the nature of
Directive Principles of State
Policy which one finds in the
Constitution, might be put down
in the law constituting the new
State so that the Rayalaseema
people may feel that their econo-
mic interests have been safeguard-
ed.”

4 P.M.

You are aware that we have been
agitating for the last ten or fifteen
Yyears, for the construction of pro-
Jects and yet nothing has resulted.
We therefore request the Central
Government at least as a guardian of
this poor and sickly child, to come for-
ward and do something by incorporat-
ing the terms of the pact in the nature
of directive principles in this Bill.

Dr. Lanka Sundaram: Sir, I am en-
tirely in agreement with the principle
enunciated by this proposed new
clause 64-A. You will have noticed
that as far as the members from the
Andhra are concerned, irrespective of
party considerations, this is a gques-
tion on which there is complete un-
animity of opinion. 1 come from the
coastal districts, my hon. friend Mr.
Reddy belongs to the Congress party,
and he has sought withh your special

359 PSD.
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permission to move an amendment
standing in the name of a Member
from the Opposition. I draw the at-
tention of my hon, friend the Home
Minister to this very important point
There is absolutely no difference ot
opinion as regards the necessity for
protecting the interests of Rayala-
seema. Reference has been made to
the Sri Bagh Pact. My hon. {riend
Mr, Lakshmayya has quoted the state-
ments of Mr. Justice Wanchoo in this
regard. The other day when my hon.
friend the Home Minister replied to

" the debate, he made a very aloquent

plea in favour of protection for the
Rayalaseema. but when I interrupted
him, you would recall. he said that
his legal advisers had told him that
it could not be done. I do not know
why it could not be done. If neces-
sary, 1 would suggest to my hon. friend
to amend the Constitution. I am pre-
pared to say that if this particular
clause cannot be legally permissible in-
side the Bill. there is any amount of
scope for introducing it in the Seven-
th Schedule. I will give you an il-
lustration. For the sake o compen-
sating the Andhras for the buildings
left behind in Madras city, there is
a provigion in the Seventh Schedule,
regarding the payment of about
Rs. 2,30,40,000 on a credit account
When money could be separated for
a specific purpose like this in the
Seventh Schedule, I do not see any
reason why my hon, friend cannot
have a draftsman's formula for incor-
poration and some sort of protection
for the Rayalaseema area In terms of
what Is sought to be made in this
amendment. Let the amount be a
crore of rupees this way or that way,
we do not mind it. But something
must be done in the Bill, to safeguard
the interests of Rayalaseema. Even
now it will not be too late for the
hon. Minister to take advice and in-
corporate a provision in the Bill in
this behalf.

I would urge again that, if neces-
sary, an amendment to the Constitu-
tion may be brought forward. and the
hon. Minister will have the complete
and unanimous support from every



1393 Andhra State Bill

[Dr. Lanka Sundaram]

section of this House. both on this
side as well ag on the other, and also
from every section of Andhra public
life, irrespective of party considera-
tions,

Shri S. V. L. Narasimham (Gun-
tur): I really feel a sense of grief, for
I have no option but to oppose the
amendment that has been moved. |
fully realise that the Rayalaseema
area deserves all congideration at the
hands of the Andhra State. But if
an amendment of this sort is to be
incorporated in a statute, my humble
view is that it wil! amount to casting
an aspersion or a reflection on the
Andhra Government which is to come
into existence. In fact, the House
itself is awarn that at the time of fram-
ing the Constitution itself, after great
deliberation and discussion, directive
principles of state policy have been
embodied In the Constitution itself.
When once certain principles have
been incorporated in the Constitution,
the House will realise that they have
got to be observed in the real spirit,
not only by the Central Government,
bul by every Stale Government as
well. We do realise the feeling with
which my hon. friend from Rayala-
seema has given this amendment.
But I may ask him. can they not
trust the people of the Andhra State.
What is the cause for them, to have
any apprehensions that they may not
have a square deal at the hands of
the people of the Andhra State?

It is in this particular light that 1
would suggest that it may not be ad-
visable that a provision of this na-
ture should be on the statute book.
It is enough if the people of the An-
dhra themselves make a solemn decla-
ration on the floor of this House, and
I believe that it should satisfy them.

Shri Keshavalengar: I oppose this
amendment. not because the Rayala-
seema area is very developed and
does not need any special considera-
tion. But the demand for a statu-
tory provision at the present stage in
the Bill itself shows as though a great
suspicion lies behind the work of
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the future Government of the Andhra
State that is to come into existence
Let us give a chance to that Govern-
ment{ io have a special consideration
for this Rayalaseema area, and see if
they do not meet their needs. If
they do not. then we can invoke the
powers of the President's directions.
I feel therefore that a statutory provi-
sion of this nature is rather prema-
ture. When we have had so much of
assurances given on the floor of this
House, and the hon. Ministers of
Finance, and Home Affairs, are so
solicitous of the welfare of the people
of Rayalaseema, I have no hesitation
in saying that there will be no special
difficulty on the part of the [future
Government of the Andhra State to
seek special redress at the hands of
the Central Government, for the pur-
pose of ameliorating the conditiong of
the people of Rayalaseema. They
could apply for special funds to the
Central Government, and funds could
be earmarked for the purpose of safe-
guarding the interests of Rayalaseema.
And a thousand and one other ways
of affording relief and betterment
facilities to them in a proper way can
be found out.

In view of these considerations, I
oppose this amendment.

Shri Ramachandra Reddi: I had
very little doubt that the hon. Minister
would not oppose this. But I had
absolutely no suspielon that any
other hon. Member woyld come for-
ward to oppose this. The opposition
coming as it did, from my hon. friend
Mr. S. V. L, Narasimham, coming from
the heart of the Andhra State, and
from my hon. friend Mr. Keshavalan-
gar from Mysore really surprises me.

There has been a continuous cry from
this Rayalaseema area that it has
been neglected for decades together.
and that there have heen periodical
famines in this area as a result of
this continuous neglect. Even when
the Andhra question was first serious-
ly mooted, the Rayalaseema people
always had their doubts that the
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coastal districts would not bestow as
much attention on the Rayalaseema as
it deserved. Anyhow, there was a
promise made to them, and they
agreed with the coastal districts that
they should agitate and ask for an
Andhra State. And the Andhra State
is now coming into existence. At this
particular juncture, they feel that
there must be some sort of assurance
given to them that they will be treat-
ed properly, that they would get prior
consideration in all developmental
schemes, and that the Rayalaseema re-
gion would be viewed with as much
importance as the coastal districts.

You might know that there has been
a Rayalaseema Development Board.
functioning in Madras. for probably
the last two decades.

Shri B, S. Murthy (Eluru): Mr.
Kala Venkata Rao was a member of
that Board.

Shri Ramachandra Reddi: That only
proves the case., All these two de-
cades, the amount of attention that
has been given to the Rayalaseema
area has not been adequate, and the
results are very disappointing. The

name of Mr. Kala Venkata Rae has.

been mentioned. He belongs to the
coastal districts, and he is a prominent
member amongst the Andhra leaders
of thre coastal districts. 1 have noth-
ing to say against him, but even
when he tried to show his sympathy
towards Rayalaseema, nothing much
in favour of Rayalaseema seems to
have happened.

Irrigation facilities have been asked
for. for several decades, and the
Tungabhadra project has been agitated
upon, for more than a century. It is
only recently that the project for Hy-
derabad and Madras has been fun-
ctioning, has been worked out and
completed. But now most of the
benefits of the Tungabhadra project
are going to the Mpysore State as a
gift given by the Madras State, though
the Mysore State had not asked for
it. Even for the development of the
Tungabhadra project to its logical ex-
tent, it is necessary that particular at-
tention should be paid to the Tunga-
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bhadra project, by the Government
that is to come into being in the An-
dhra State.

It is threrefore necessary that a
clause of this nature should be incor-
porated in the Act. 1f there are any
constitutional difficulties in accepting
it, it is for the Government to find
out ways and means to amend the
Constitution or see that the idea con-
tained in this amendment is carried
-out to its fullest extent.

A number of Committees—not only
the Rayalaseema Development Com-
mittee—looked into the famine condi~
tions and the need for development
of Rayalaseema and have also repor-
ted. Recently the Bhattachar Com-
mittee has been appointed, and what
it has actually reported we have no
fdea about. It is therefore very ur-
gent and necessary that particular at-
tention is paid to the development of
Rayalaseema, and any person Oppos-
ing any such idea would be only
doing harm to that particular area.
Whether this amendment is going to
be passed or not. we think that this
House has brought to the notice
of the hon. Minister in charge of the
Bill the great need to have particular
attention paid to this particular area.

[ therefore support this amendment
and I once again express my surprise
at the way in which two hon. Mem-
bers of this House have opposed this
amendment.

fem ZTeT Tw wmiw g W
WHEAZ EIT & QAT § TT N & a¥
I A GNE FTATE | I A A qE
Fwg feavqrom & faw 77 aver

Shri Lakshmayya: May I request
the hon. Member to speak in English,
because his speech now is in respect
of Rayalaseema and we will be able
to know his viewpoint if he kindly
speaks in English?

Shei B. 8. Murthy: As a special
case. will he now speak in Englishy
50 that all of us could follow?
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Pandit Thakur Das Bhargava: Sir,
I bow to the wish of my friends.

1 beg to support this amendment
with all the emphasis al my command.
I know that so far as the constitu-
tional aspect of the case is concerned.
it may be said that no Act of this
kind should contain a provision to
this effect. But what I support is
the sum and substance of this amend-
ment. The House is already aware.
Sir, that Rayalaseema is one of the
tracts in this country where famine
is of frequent occurrence and at the
same time the people are very poor.
When L went through the Wanchoo
Report, I found there was some kind
of a pact called Sri Bagh Pact which
also spoke of similar safeguards.
According to that pact between the
different sections of the community
there, between the different parts of
the proposed Andhra State . it was
agreed that so far as Rayalaseema
was concerned, economic safeguards
would be provided and a part of the
revenues of the entire country would
be devoted to the agricultural and
economic development of that part.

Now. Sir, I have got some experien-
ce of the situation in several pro-
vinces of India. I am coming from a
State myself where conditions like
those in Rayalaseema have been exist-
ing for a long time. In the undivi-
ded Punjab, Sir, we saw that all the
money was spent on the irrigation
system of the West Punjab and the
Hariana tract was forgotten. I feel.
Sir. that something like that has been
done so far in regard to Rayalaseema.
But be that as it may, I am not here
to complain, and I am not here at
the same time to predict that the
other parts of the proposed Andhra
State will behave likewise, I have
no such fear, but all the same, it is
quite natural for the Rayalaseema
people to insist that such safeguards
may be provided for them.

Now, Sir, even while we were hear-
ing during the last few years that
there was acute famine there. we
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found that full efforts were not made
to relieve the famine conditions. The
Madras Government was trying its
best and the Government of India also
contributed their mite. But all the
samg, people were complaining in this
House that the conditions in Rayala-
seema were not relieved fully. Now.
nothing will be lost if we enact a
measure like this, that so much per-
centage of the revenues of the pro-
posed Andhra State will be devoted
primarily for the purpose of making
the tract immune from famine.

Now, it has been proposed that there
should be a Directive Principle in
the Constitution. We know that
Directive Principles already exist in
the Constitution of India. One of
the fundamental principles of this
Constitution that we have framed for
the whole of India is that there should
be no distinction between man and
man. It is quite right. But as I sub-
mitted, Sir, when I spoke during the
consideration stage, the Government
of India should have a convention
like this that there should be no dis-
tinction between tract and tract
JNow, there are tracts in the country
which are benefited by all these sche-
mes of the Government, for instance,
Community Projects. The Communi-
ty Projects in India were opened in
such places which are already very
well irrigated and which were very
wealthy. I could understand that: I
was also a party to it. because then the
scheme was that these should be
opened in parts where irrigation faci-
lities existed because we wanted to
see an increase in food production.
That was perfectly right; T do not
complain about it. But now that this
has been done and now that self-
sufficiency is almost being attained so
far as food production is concerned,
I wish that all the Community Pro-
jects now opened should be opened
from the point of view of the back-
wardness of the tracts. If a tract is
very backward, it Is a very good rea-
son why a Project should be opened
there. Therefore. I submit with all
the emphasis at my command that
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this sort of equality between ftracts
must be ensured. It happens, Sir, in
the various provinces where one com-
munity is in a big majority that the
weaker community always goes to
the wall. It always complains and
there is bitterness, On account of
this weakness of that community and
the unconscious tyranny which the
majority exercise over them, now I
want that when we are ushering in a
new. province in India. we ought to
see that this complaint never arises
and we should put in safeguards
which, while giving powers to the An-
dhra State. will also benefit that
weaker part. In so far as 1 have
heard in this House, I have not found
a single disentient note. Even our
Hom= Minister was very sympathetic
towards Rayalaseema. But what is
the use of his sympathy? After all,
when the Bill is passed. it is the An-
dhra State and the people of Andhra
who may be working it in a better
manner......

Shri Punnoose (Alleppey): May 1
interrupt? Are there not other areas
also in India where there is distress
and where there are famine conditions?
What exactly is the object of saying
that with regard to the new Andhra
State alone there showld be a stipula-
tion like that?

Pandit Thakur Das Bhargava: My
hon. friend has put a question to me.
I am very glad that he has put this
auestion. He has supported me. He
says therc are other areas also. It is
one thing to find a solution for those
areas also. But now that we are
ushering in a new State, why don't
we put in a safeguard before hand?
These people have been complaining
sometime ago that in the Madras
State they were not well treated. I
do not.know how far that is right or
wrong. That is past history. I do
not want that any bitterness should
remain in the residuary State and in
the Andhra State. But all the same.
can those people who have been com-
plaining that they were not given a
fair deal in Madras. have the heart
to say ‘no’ to the Rayalaseema people
who have got a fear like that?
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Dr. Lanka Sundaram: Never.

Pandit Thakur Das Bhargava: |
should think that they would be well
advised in seeing themselves and in
submitting to the hon. the Home Minis-
ter their desire—their unanimous
desire—that he must see that some
safeguards are provided. I know
that he has got a very sympathetic
heart and he must be agreeable to it.
But it is for him to find out ways and
means whereby if he cannot do it
constitutionally here. he may do it in
some other way.

Dr. Krishnaswami: By amendment
of the Constitution.

Pandit Thakur Das Bhargava: 1!
this cannot be done according to law,
because it may be argued that it will
detract from the position of Part ‘A’
States—it may be argued that we may
not be able to put such restrictions
upon the rights and powers of 'A'
class States—it is- up to the hon,
Home Minister to find out some other
way whereby we may be able 1o put
such safeguards. For instance. if you
have a substantive provision like this
saying that a certain percentage of
the revenues of the Andhra State be
devoted {o the development of such
and such part, there is nothing wrong
about it

I do not know the reactions of the
bon, the Home Minister. I am only
anticipating his objections. I know,
at the same time, that he is anxious
to see that full justice is done to
Rayalaseema. and as he himself said
that the Rayalaseema people get a
fair deal. 1f that is so, I ask of him:
what remedy will be open to the
Ravalaseema people if they do not
get a fair deal?

Dr. Katju: To ask for a new pro-
vince of their own!

Pandit Thakur Das Bhargava: The
advice given by the hon. the Home
Minister, if taken to its logical cen-
clusion, will divide India into thou-
sands of States. He is opposed to
this tendency; he does not like it.
So, it is in a light-hearted manner
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[Pandit Thakur Das Bhargava]
that the Home Minister is treating my
request.

Dr. Katju: I can answer light-
hearted speeches in a light-hearted
manner only.

Pandit Thakur Das Bhargava: My
speech is not at all made in a light-
hearted manner. 1 belong to a tract
which was the subject of tyranny for
a hundred years in the Punjab. My
constituency is Gurgaon, where the
sub-s0il water is abundant; but there
are few tube wells. Even today the
Punjab State is not fully alive to its
duties and responsibilities to the Gur-
gaon area. Hissar is my native place.
For the last thirty-five yearg this area
has been looking forward to the
Bhakra-Nangal project which has been
under consideration of the Punjab
Government. They executed sche-
mes for the rest of the province, but
when it came to a matter of the
Hariyana tract they never cared for
it. For thirty years Bhakra Nangal
was not taken up. But when Swaraj
came, when so many refugees came,
when the Government of India lrad
no option but to come to our rescue
by taking up the Bhakra-Nangal
scheme and we have now come to
feel from the irrigation point of view
we are a part of the Punjab State.

The same situation may arise in
Rayalaseema. It is therefore the
duty of the Government of India to
see that the Rayalaseema people are
given a fair deal. I can of course
understand the legal difficulty. But
may I ask the hon, the Home Minis-
ter what attempts have been made to
solve this difficulty? Does he mean
to say that there is bankruntcy of
statesmanship in a matter like this?
Here the Parliament and the Govern-
ment of India is carving out a new
State: it is our duty to see that the
different parts of the province are
given equal treatment. I know of
some other parts of the country as
well where certain tracts are not re-
celving the same treatment and people
are suffering. After all the Gov-
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ernment of India is responsible for
the good governance of the whole of
India. Article 356 empowers the
President to take over the administra-
tion of a State if Government there
is not carried on according to the
Constitution. If there is discrimina-
tion as between tracts of a province.
the Government of that province is
not carried on in accordance with the
Constitution.

Taking a long term view of the
matter—I am not speaking in a light-
hearted mahner, 1 am extremely
serfous about it—I consider that some
economic safeguards should be pro-
vided for Rayalaseema. If that is
not done, the people of Rayalaseema
would be perfectly justified if they
complain against the Government of
India that they have not done their
duty. The Government of India in
the past have spent large amountg uf
money for the relief of famine affect-
ed parts of Rayalaseema. Why
should Government have gone to their
aid? The recurrence of such famines
can be avoided only if irrigation
schemes are taken up in that area. [
therefore.  strongly  support this
amendment. If this amendment is
not carried,. I would request the hon.
Home Minister to find some other
way by which legal effect could be
given to these economic safeguards.

Shri Raghavacharl: T myself have
given notice of an amendment, the
substance of which is the same as the
one before the House now. Coming
as 1 do from one of the Rayalaseema
districts and having intimate and per-
sonal knowledge of the circumstances
under which the Sri Bagh Pact. was
signed I would like to place a few facts
before the House. It is all very well
for people who do not know the details
to oppose the amendment on the ground
that it smacks of suspicion of the new
Government or as Mr. Kesavaiengar
put it ‘dishonourable’ or as my hon.
friend Mr. Narasimham said ‘disres-
pectful to the Andhras in general’.

Shri 8. V. L, Narasimham: May 1
submit I never used such words.
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Shri Raghavachari: To cast asper-
sions, he said: anywady the substance
is the same.

The point now is: (i) is there any
need for such a directive principle
being included in this measure; (ii)
is it permissible or is there any legal
bar to it? These are the two points,
So far as the legal aspect of the matter
is concerned, 1 am glad I have been
supported by no less a person than the
eminent Judge whom the Government
of India sent out to examine details
and make recommendations in respect
of the formation of Andhra,—Mr. Jus-
tice Wanchoo. When it suits the Gov-
ernment they will guote the Judge's
decisions and recommendations and
say this is impartial, therefore, it
ought to be respected. When it does
not suit them they do not mention it
at all. I would invite the attention
of the House to what Mr. Justice
Wanrhoo says. a gentleman who has
gone round, who toured from place to
plave, received hundreds of deputa-
tions. examined all the records and
came to a final conclusion, and not by
sitting in the Parliament or in the Se-
<retariat. On page. 16 of his report
Mr. Justice Wanchoo says: *“If the
Sri Bagh Pact is not implemented to
ihe extent that it is possible to im-
plement it. there will be resentment
in the Rayalaseema districts.” The
words that he uses are “that there will
be resentment in the Rayalaseema dis-
tricts.”  As regards the genesis of the
agreement this is what he says:

“This pact wags entered into bet-
ween Congressmen belonging to
Rayalaseema districts on the one
hand and Congressmen belonging
to the Coastal districts on the
other.”

Then he examines whether an un-
dertaking or agreement between two
Congresg sections is really binding on
the whole State or the people. He
says that the people of Rayalaseema
will be upset if the Pact is not imple-
mented.

“There is one section of opinion -

in Rayalaseema, though it may
not be large, who are not enthu-
siastic about jolning the Coastal
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districts, in forming the new State.
If the Sri Bagh Pact is not imple-
mented as far as possible, there

. will be a general disappointment
in Rayalaseema districts. Further,
generally speaking, there is a con-
sensug of opinion that the Sri
Bagh Pact should be implemented
as far as possible so that the
people of the Rayalaseema dis-
tricts may enter the new State in
a contented and satisfied frame of
mind. If the pact ig not imple-
menteq to the extent that it s
possible to implement it, there will
be resentment in the Rayalaseema
districts.”

Then, as regards the legal possibi-
lity. He has also referred to it in
page 18. This is what he says:

“1 doubt whether it would be
possible or even wise {o make a
statutory provision of the kind
desired by the people of Rayala-
seema. But. something in the
nature of a Directive Principle of
State policy which one finds in the
Constitution might be put down in
the law constitution the new State
so that the Rayalaseema people
may feel that their economic inte-
rests have been safeguarded.”

Therefore, we have the recommenda-
tion of a Judge and a person who was
entrusted with the business of exa-
mination and making a recommenda-
tion. His recommendation is that it
is permissible under the law, that it
5 essential and that it should be done
and if it is not done there will be dis-
satisfaction and resentment even.

Then I go a little further. Why
should this Pact be implemented? It
was agreed to by the two sectionsg of
the people and was the subject of re-
solution after resulution of all the dis-
trict boards in the Andhra Desh and
of the village panchayats in the Andhra
Desh and of all the institutions in
Andhra Desh. which really represen-
ted public opinior:.  All of them, from
1937 onwards di:* give their authority
and swore by it. And. now. when the
State comes to be formed and when
the Rayalaseema people wanted that
the capital should be there as per the
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{Shri Raghavachari]

Pact they do not want to implement
ft. It may be stated here that it is
one of the terms in this agreement and
that they committed themselves to this
principle thal the two important places
like the capital and the seat of the
High Court may not be in one place;
different places may be chosen to locate
them so thal the Circars’' people may
be compelled to go to Rayalaseema
and tne Rayalaseema people may be
compelled to go to Circars and this
kind of association may create good-
will which is essential. That was one
of the clauses of the agreement. After
that agreement, when the question of
the choice of capital came, the Rayala-
seema people unanimously wanted that
they should be given the choice of the
capital or the High Court and they
puinted to this clause of the agree-
ment in the discussion that went on.
You know. Sir, how in the Madras As-
sembly the Andhra Bill discussion
went on. They want to go back be-
cause it does not suit them., The
agreement was made at a time when

things were not yet in their hands anda-

now probably the time has come and
they want to catch it and enjoy it.
Now, they begin to examine their own
mind to see whether it was wise and
safe that they should have done so. It
is a matter of serious disappointment.
I may mention here, Sir. that people
went on writing in the newspapers and
magazines ‘Kaikamma Korikalu' was
the headline given in those papers.
You know that Kaikeyi asked for two
boons. one to make her son the King
and the other to send Rama to the
forest. They just compare this clause
in the Shri Bagh Pact which was agre-
ed to by every one of them solemnly
v resolutions all these years to that!
Why are they prepared when the time
came to give a slio to it? In the
course of the discussions you will have
observed that it is very inconvenient
for them to think of honouring it now
and they would like to have their own
way. This is hardly honest. and this
is an attitude which is hardly justifi-
able in public life. Therefore it is
ithat the Rayalaseema people ask for
such a ditective principle to be intro-
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duced into this legislation because
they have reason to feel the need for
such an incorporation; it is an agree-
ment which has been universally ac-
cgoted and it is a thing, which if not.
incorporated, is sure to create univer-
sal resentment in the whole area,.
when, in addition, you have the recom-
mendation of Justice Wanchoo too.
All these considerations do certainly
rejuire that this directive principle
must be seriously considered being
put into this enactment.

It is precisely with this view, Sir,
ihat at an earlier stage when the pro-
visions regarding the location of the
High Court came we did make repre-
sentations to the Government and the
Government was pleased to accept
{he point of view and they themselves
moved an amendment that even the
choice o! the location of the lligh
Court should be left for the decisiom
of the Andhra Assembly.

[Panpir THAKUR DAs BHARGAVA
in the Chair]

I waz one of those that did make a
representation to facilitate implement-
ing the terms of the Shri Bagh Pact,
the rchoice of the location of both the
capital and the High Court should be
decided by the Andhra Legislative As-
sembly. One of the terms of the Pact
was that it was permissible and possi=-
ble for them to locate one in Rayala-
s¢ema and the other in the other area.
It is precisely with that view that it
was considered essential to have the
choice of the location of both places
incorporated in this Bill.

But there are one or two clauses of
that agreement which [ have sought
to incorporate as Tenth Schedule, Un-
der the present set-up it may not be
possible to give eflect to them all. One
is cgual representation. We know
now that representation is on the
poepulation  basis, Possibly there
may be some difficulty in it now. But,

.so far as the economir development

of this area is concerned, so far as the
educational development of this area
is croncerned. certainly the terms in-
corporated there were conceived with
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the best of intentions to secure the
maximum goodwill in the country. It
was not intended to set up one section
against the other or to cast reflections
on one another or to suspect them
even before the province was formed.
These were agreements entered into
by men of experience, politicians who
have devoted all their lives to the Ser-
vice of the Country and people who
wanted 1o build a real unity in  the
country on goodwi!l and not simply
set up one section against another. It
is easy for people sitting here without
any knowledge of the whole history to
say that this will lead to fight with
each other. (Interruption.) Even
brothers guarrel, The point 1 have
been stressing is that such a directive
principle is necessary. Otherwise, as
recominendea by your own Judge
there will be loss of good will. When
1 iistened to Dr. Katju, the llome
Minister, I found he was also very
much in favour of such a thing: 'per-
sonally speaking) he might say and
then drop the whole thmg.  Really
speaking, it is a matter which con-
cerns Lhe day to day life and economic
well-being of a huge section of the
popwlation. When a directive prin-
ciple is requested to be incorpurated,
it is not done with the intention of
casting reflecctions  on any one; it s
dune with the best inlention that we
must live togethcer. In fact, we have
been crying hoarse that there has been
some inequity. injustive and some un-
fair tieatment. That has been the
wnole burden of the Andhra people
against the proposed division of as-
sets and liabilities.  Therefore why
do you allow such feelings 1o grow
rather than allay them. 1 would
therefore request the Government and
particularly the hon. Home Minister to
very seriously consider this view—Jus-
tice Wanchoo himself supported this.

An Hon. Membher: The Hon. Minis-
ter himself said so the other day.

Shri Raghavachari: What I under-
stood was this. He said. ‘I will have
it examined by my advisers and if
they say it is permissible—I know they
will say that this is not possible’. he
added this also. If it cannot be done,
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some such directions can be issued by
the President without incorporating
them in this Bill. I will urge upon.
him that it 1s a reasonable request
and that he will take it seriously and.
not try to get over it. I request him
to see that this directive principle 1s.
incorporated in this BilL

Dr. Krishnaswami: I rise to support
the amendment that has been moved.
by my hon. friend from Chittoor. I,
Sir. have been interested in the wel-
fare of Rayalasecma for well over a
decade and I should like to place some
points before the hon. the Home Minis-
ler just to draw his attention. I jud-
ged from his previous speech that it
was flowing with mi'k and honey and
it did not require any substantial re--
lief. 1 remember, Mr. Chairman,
that in duscussing this question Mr.
Justice Wanchoo has adverted to the
difficulties in Rayalaseema and has
pointed out that there are genuine ap-
prehensions among those who live in
that area: they feel they would be ex-
ploited and that their needs have not
been properly  to=ded to in the past.
My hon, friend the Home Minister may
also be surprised to be told that on
this very question of Rayalaseema
there has been a great dea' of con-
troversy in the Andhra senate of which
I happened to be a member. 1 was
appointed to serve on a commitiee to
inspect the colleges In Rayalaseema
with a view to getting the colleges affi-
liated to the Andhra University. When
we were members of the Committee
we went to the Rayalaseema area.
where we were received with black
flags. It might have been illogical:
it might have been wrong but what I
am pointing out to my hon. friend is
that if there are genuine apprehensions
of this character, it is well especially
when u new State is o be formed that
we should give due consideration to
their feelings and not just play about
them.

My hon. friend, the member [rom
Chittoor, in moving this amendment
said that there ought to be certain
directive principles 1o help to meet the
claims of Rayalaseema particularly in
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|Dr. Krishnaswami]

respect of irrigation development and
such other matters. I do not know
what the views of the Home Minister
are on the subject. He pointed out
1ihat there might be very many difficul-
#ies on this matter. He pointed out
-that constitutionally it may not be
possible to have such safeguards, But
I would like him to remember that if
we have not included such safeguards
it would be much better that we tell
ithe people of Rayalaseema that we are
not prepared 1o put those safeguards
in the Bill as il stands. I think. Sir,
it is better we consider this from an
LObjective angle. Mr, Justice Wanchoo
went into this matter at considerable
dength, He pointed out that so far
.ag the people in Rayalaseema are con-
.«cerned. they were very strongly at-
dached to the idea that their interests
should not be neglected. They also
-pointed out that in the matter of irriga-
tion revelopment and educational de-
welopment they were very backward
.and there ought to be proper safe-
guards. All these things have been
brought to the notice of very many
eminent people both in Andhra Desh
and in the composite State of Madras
.and it was as a result of-the under-
standing of the problems of Rayala-
seema that this Sri Bagh Pact was en-
tered into. I was informed on reliable
.authority that Dr. Pattabhi Sita-
ramayya moved in the Constituent
Assembly that safeguards be put in
the Constitution pertaining to Rayala-
.seemg bul the President of the Consti-
tuent Assembiy ruled that out of order
.on the ground that it would be against
the principle of the Constitution. We
*know that he was one of signatories of
the Sri Bagh Pact. I am glad that he
acted with honour in moving that par-
ticular safeguards be incorporated in
1he Constitution but at that stage
-when we were discussing the Constitu-
tion we were in no mood to consider
the claims of different areas or the
claims of ditterent backward commu-
nities but we were just going ahead
4with ondy certain essentials. Now ex-
.perience has revealed that we have to
consider these things very much inore
§n detall and that we have to allay
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the apprehensions of a large section of
our population. Therefore,' from this
point of view and not from any other
we should have some statutory provi-
sion put into this Bill. My hon. friend,
the Home Minister delivered a very
excellent speech saying that he wag all
sympathy for Rayalaseema but the
safeguard is not asked for from him
but rather from the new Andhra State
where it is necessary from certain
points of view that the welfare of the
poor Rayalaseema population should
be safeguarded. I suppose he Is well
aware of an oM adage that “Fine words
butter no parsnips."” ' Today, at any
rate, the people of Rayalaseema want
something tangible, something which
they can have and something which
will zive them at least the right to
have their interest protected and we
should see as far as possible that these
Interests are safeguarded. There is
no use trying merely to suggest that
a Part A State should be formed in
this manner or that. but rather we
should consider this problem afresh
and tackle it from a new stand-point.

- I appeal to the Home Minister to consi-

der the
afresh.

interests of Rayalascema

Shri B. 8. Murthy: I rise to support
the amendment. I think it was in the
year 1937 that 1 first went to Rayala-
seema along with Mr. Giri, who was
then the Minister in Charge of Co-
operation and Labour. There was a
very sumptuous tea party given. After
that Mr. Giri and myself were taken to
the suburbs of Anantapur to have some
of "keri” places seen by the Minister.
Then I in my mind made a comparison
hetween the scene I just witnessed at
the tea party and the scene in those
places where 1 saw people huddled to-
gcther and living in hovels. Then so
many thoughts occurred to my mind
and these thoughts rolled themselves
into a small poem in Telugu. Telugu
is to be sung but I do not want to sing
here. Telugu poems can be easily
appreciated when they are accom-
panied with a little bit of music. I
am not a musician myself. But I
shall try to sing those lines.
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Rayalanati Bhogamu Nirantara Bhag-
yamu Vanne.

chinnelamayono! Yendu boyinus
Ha! Bharimpaga—

Rani Katakam be yeduri satambu
Nava

Helana Jeyuchu Natyamadu yee
Rayala Seema Nedu ganara! Kanu

dammula Neeru Vettara!

An Hom, Member: He should have
an audition test first.

Shri Venkataramamn: On a point of
order, Sir.. We are entitled to speak.
but 1 do not think we are entitled to
sing here.

Shri B. S, Murthy: 1 have sung a
song: it is now for my hon. friend to
dance.

I am giving the English translation
of the verse just recited, which I com-
posed in 183%

“Whither have the splendour
and the perennial prosperity of
the days of Rayala kings fled?
Wherever you go. today. you find
the unbearable parade of famine
haunting; Please look at the de-
pleted Rayalaseenmla and shed your
tears of compassion”

That was my feeling in those days.
1 realise, no doubt, that the Andhra
leaders gathered together and the Sri
Bagh Pact was entered into, but that
Pact is merely a dead letter. Today,
we are able to get Andhra State. The
Andhras of the coastal areas will not
grudge if any provision is made here
for setting apart a certain amount
for the economic and industria]l deve-
lopment of Rayalaseema. It was
during the Andhra regime in Madras
State that the Rayalaseema Develop-
ment Board was constituted and pro-
minent Andhras have been associated
with it ta see that as much economic
uplift as possible is given to Rayala-
seema.

Shri Lakshmayya: It is a black
Board., Since it has no funds nor
powers to implement the development
schemes.

Shri B. 8. Muarthy: Well, it is a
blackboard with some writing. He has
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not read the writing. 1 think bhe
fs also a member of the Rayala-
seema Development Board. When
Rayalaseema was in the grip of recent
famine the coastal people did their
best to send succour. Whenever and
wherever any occasion arises the coas-
tal people never spared any efforts to
give such help as was possible,

When the question of implementing
the Sri Bagh Pact has come the Andh-
ras have decided that Kurnool in
Rayalaseema should be made the capi-
tal. As I come from the backward
community I know the sufferings of
the Backward. 1 therefore want the
backward areas also to be given spe-
cial preference. I think it is Shakes-
peare who said, "“We do pray for
mercy and the same prayer doth teach
us to render deeds of mercy”.

Andhras have been agitating for
forty years to get the province. They
have got it today. The coastal Andhras
are, no doubt, in a prosperous condi-
tion and it is not material for them if
they extend their hand and say “here
is our money. Take as much money
as you want and improve your econo-
mic well-being and all the irrigatianal
projects”.  Therefore, I do not think
there is anything derogatory in trying
to give as much help as is possible to
Rayalaseema.

I do not know whether this amend-
ment will be accepted by the hon. the
Home Minister. Even if it is not ac-
cepted by him, I want him to give a
categorical assurance that everything
will be done to see that the Rayala-
seema development will never be ne-
glected in the future Andhra State

Shri Gopala Rao (Gudivada): Most
of the hon. Members have expressed
their sympathy for Rayalaseema. It is
a fact that Andhra as a whole is in u
backward condition and in the Andhra
province Rayalaseema is the most
backward. But who is to blame for
these unhappy conditions? ‘The point
is. if the blame is to be thrown on any-
body. it is on the British imperialists
who had kept our country in slavery
or. if anybody else is to be blamed, it
is the Central Government{ who, dur-
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ing the last six years could not make
any headway in regard to backward
mreas. If at all anyone is to be blam-
ed. it is the previous Government who
took the responsibility into their hands
and could not solve the Rayalaseema
irrigation problem or the industrial
development problem or the education
oroblem. They could not make any
headway. Some of our friends have
moved an amendment that some spe-
cial attention must be paid to that
aspect. But as you know, up to this
time there was no Andhra State nor
Andhra State Government. On the
eve of the formation of a new State we
generally expect the people’s Govern-
ment to represent the interesis of the
whole of the Andhra people. On many
an oeccasion communist party and
many politiva® groups categorically
stated that the first and foremost prio-
rity must be given to Rayalaseema
either for irrigation projects or for in-
«ustrinl development or for educa-
tional institutions. It is not the ques-
tion of 40 per cent., 50 per cent. or
60 per cent. Whatever is needed, dv
give it to the backward area. If
necessary. even 60 per cent. must be
given for the developmeni of Rayala-
seema. But the question is. “Is it
cesential to introduce an amendment
for the development of Rayalaseema?”
I think it is the unity of the Andhra
people and the prosperity of the
Andhras that must be taken into ac-
count and ultimately the Andhra
State Government must decide this
issue. There is nn justification. or
basis at all. for the idea that the com-
ing Government will adopt an unjust
-attitude towards Rayalaseema people.
Generally speaking, it is directly with-
in the State Government's administra-
tive sphere to attend to this matter
and every State Governmeni must be
left free to imp!ement its own pro-
grammes and to divide its own assets
in its own fashion. We can appreciate
the spirit shown by our Rayalaseema
friends. But I assure. on behalf of
the Andhra people and on behalf of
the Communist party, that there is no
justification for this apprehension and
that their interests will be taken of
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first and foremost, If Rayalaseema
is in the grip of poverty the Andhra
State cannot be taken as a prosperous
state. There will be no peace and
happiness. That is why, when . one
pari of the State is kept in backward-
ness, you cannot take the whole State
as prosperous.  Moreover, Yyou can-
not impose the real unity of Andhra
people or the real love among Andhra
people by imposing a particular clause
on them. You cannot impose love.
peace, prosperity and unity from
above. The Andhra people. including
Rayalaseema. unitedly can decide their
matiers. their furture and can work
Ior their development, Therefore. I
appeal to my friends from Ravala-
seema to think in thig light. There
is no justification for their apprehen-
sion that the Government which will
be formed. in future will take an in-
different attitude towards the people,
as I said at the beginning, let us unite,
let us extract the maximum money,
benefit and help from the Centre, uni-
tedly. for the whole Andhra State. It
i3 for us to act unitedly and take as
much money as possible, as much
beneflt as possible. from the Centre.
Then we can look after our aflairs im
our own house.

g P.M.

Therefore 1 request humbly and
with all the emphasis at my command
my hon. friends to withdraw this
amendment. We do stand by this
that 50 per cent. of the revenues must
be earmarked for the development of
Rayalaseema. We support this de-
mand. But at the same time I re-
quest them to withdraw the amend-
ment.

Dr. Jaisoorya: 1 belong neither to
Rayaloseema nor to Andhra, But a
basic principle is involved here and
that is this. I think it will be better
for the people of Andhra to come to
some agreement amongst themselves
as to how to look after Rayalaseema,
You have got a Sri Bagh Pact. You
can enlarge it, put in heepgs of new
safeguard and call it Supari Bagh Pact.
But if by legislation you are trying to
confirm the two nation theory in Andhra.
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it is a -very bad thing. It will be a
stupid Government, a very incapable
Government and a very inefficient
government if it does not realise that
unless you develop the backward
areas—and the Rayalaseema people
have a right to say they are backward
—if you don't develop it, it becomes a
liability. And no government can
keep for long if one part remaing a
liability.

Now. it will be surprising if I tell
you that this Tungabhadra project
was hanging fire for thirty years; al
due to the stupidity of the Madras
Government. It was we who were
demanding it, and only in 1837 we
‘were able to induce the Madras Gov-
ernment to see reason. Whose fault
iz it that Rayalaseema has been kept
backward? It is the vested interests
that have kept Rayalaseema back-
ward. I say I would far better prefer
2ll of them—they are all good Andhras
—to come to some agreement.
You cven sign any pact. 1 do not
care. That will be far better than
that a directive should come from
above, guaranteeing and forcing peo-
p'e down. I would not like it. If
the two parties do not come to some
upreement within such and such speci-
fied time, the upper ‘authority shall
look into it, because the President is
responsible for everybody's welfare.
‘Then we shall see. But a priori now
to introduce a clause like this is not
the correct thing. The Sri Bagh
Pact is regarded as sacred. You de-
cide it among yourselves. Otherwise
it will be worse then asking a third
party like the U.N.O. to interfere in
Xashmir!

I would therefore request all par-.

ties to come to an agreement between
1themselves. If you cannot trust each
other, then the Central Government
cannot make you trust each other. And
'ater on you have to sign a pact with
me, a super pact, when Vishala Andhra
comes, because your Supari or Sri
Bagh Pact won't affect me. It is
therefore far bétter for you to com~
to an agreement between yourselves
and let the new Government of Andhra
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accept it, rather than making a statu-
tory provision here which Dr. Katju
says is difficult from a legalistic point
of view.

Dr. Rama Rao (Kakinada): Sir, my
hon. friend Mr., Gopala Rao has made
the position wvery clear. There is
absolutely no question about the need
of Rayalaseema for development. Huge
rivers, Tungabhadra and Krishna, are
close-by. There is Pennar in the
South. The soil is also rich. There
is a saying in Telugu: “Angati-lo
Annee Unnai Alludu Notilo Shani
Undi”, That is to say, “there is every-
thing in the shop, but there is Sani in
the son-in-law's mouth"!  Unfortuna
tely the British Government and the
Congress Government have been the
Sani so far as Rayalaseema is con-
cerned. The Congress Government
have done absolutely nothing for
Raya'aseema though there is plenty of
water Howing very close to Rayala-
seema. We the Communist Party—
and of course other Parties also—have
stood for this that Rayalaseema must

" gel priority for projects. for develop-

ment, for Industries in every way.
Therefore we want that the Central
Government must give a huge subven-
tion for the Andhras so that we can
develop those projects. the Gondikota
project, the Tungabhadra high level
channel, the remodelling of the
Cuddapah-Kurnoo! canal and soon. Of
course there are bigger projects like
Sidhdheswaram and Nandikonda, il
the Centre helps. But whatever
subvention is received must be to a
great extent spent on Rayalaseema,
and it is going to be spent if there is
# responsible government which knows
the needs of the people.

Mr Chairman: Only the contribu-
tion from the Centre?

Dr. Rama Rao: I did not quite catch
what you said, Sir. but we want not
only direction and valuable advice
from the Centre but we want valuable
contribution in the form of money.
There are two things. First, we want
money from the Centre. Even if
there is no money from the Centre
out of whatever we have, apart from
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the barest needs, the first priority will
be given and must be given to Rayala-
seema. There is absolutely no ques-
tion about it. It looks a little strange
that this should come from the Con-
gress Party and from the Praja Sacia-
list Party. You are going to form
the government there. Sir, they want
directives from the President. They
are going to get into power. Con-
gress is in power, has been in power
for so many years......

Shri Viswanatha Reddy: It is going
to be people’s government, no{ any
party's government.

Dr. Rama Rao: They will say Peo-
ple's government when it suits them,
but whenever power is needed it is
the Congress. They are going to get
into power there tomorrow—our hon.
friends from the Congress Benches and
from the Praja Socialist Party, most
probab'y. So it is for them to spend
the largest amount. and I from the
Communist Party say that we will
have no objection to spend money for
projects for the industrial and other
economic  development of Rayala-
seema.

Shri Raghavaiah: In this connec-
tion, I do not want to add to the
chorus of sympathy that has been
showered by my predecessors in de-
fending the question of the develop-
ment ef the backward Rayalaseema.
It does not require any words; it
requires action. From the very
beginning, for the last century and
a half, the British Government has
purposefully neglected the develop-
ment of the backward areas in the
different parts of the conntry. It is
well known that it is a part of the
diplomacy, a part of the conspiracy
of the British Imperfalism 1n this
rountry to set up one part against
another, backward areas against
developed areas and developed areas
against backward areas. It is with
that express intention that it kept
certain -areas backward for years
together, for centuries {ogether
also. It does not require
any proof from history {o show that
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famine has been occurring in the
Rayalaseema as it has occurred im
some other parts of some other
Stateg like the Sunderbans in Bengal.
which they have always tried to keep
backward. No substantial relief has
been given to see that there will
be an end of this backwardness in
the different parts in the different
States in our country. That policy
has been cautiously and carefully
continued during the past 7 years
also by the Government that is in
power which 'goes by the name of
democracy, people’s Government and
by sall these names. - The only thing
that every Andhra, irrespective of
political pariies. irrespective of other
differences, with one wvoice demands
from the Government is, that sub-
stantial contribution should be given
in the form of money and material
for the development of the backward
areas in Rayalaseema, It is with
one voice that all the Andrag have
demanded this from the beginning of
this movement. It is that demand
that formed the first part in 1he

- whole of our national rnovement. and

the movement for the Andhra pro-
vince. It is this economic factor
alone that made us fight as one man
for the last 40 years ‘or Andhra.
From the beginning of the history of
struggle for freedom. this struggle
for the Andhra province also coutinu-
ed mainly on this one basis, namely.
the development und prosperity of
the whole of Andhra, especially
Rayalaseema first and foremcst.
With one voice. the Communis: party
has supported this and has  cham-
pioned this from the beginning;
championed hot through resolutions
as is the case with soms  organisa-
tions including the grand national
organisation in our country, but they
sent volunteers, they sent money.
they seni materials, they sent food-
grains collected from the Circars. On
behalf of the Andhra I'rovincial
Kisan Sabha of which my hon. friend
Mr. Gopala Rao was the President
for the last 3 or 4 years, we went
from house to house, collected hay,
paddy and so many other things.
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Every one of the Andhras in the
Circars contributed. They sent 40
volunteers when Rayalaseema was
affected by famine. In money, in
material, n paddy, in all these forms,
that help was given to our Rayala-
seema friends while they were suffer-
ing from the distress of [amine. hy
the entire peovle of the Circars;irres-
pective of any  political differences
this has been done. Unfortunately,
it has come in the debate today in
connection with this Andhra  State
Bill. We all with one voice, demand
once again from the Government at
the Centre, not to continue this policy
which their predecessors were follow-
ing and put an end to this policy once
for all. Not by including this section,
as they have included so many funda-
mental rights in the Constitution
which are not there in practice. I
suggest to them that therz ig no
use of ini‘roducing all these clauses.
Clauses there are, articles there are
in the Constitution that guarantee
food. liberty and s many other
things to the people; but in action,
they are nowhere in this coantry. By
the inclusion of this clause, Govern-
ment will not be ‘contributing even
sn iota of sympathy to the peupie of
Rayalaseema. What is wanted is
that the spirit of the amendinent
should be translated into money, into
action and that alone will help the
people: not the simple inclusion of a
clause, as there are so many clauses
in the Constitution which have not
been implemented and for which
people are suffering a lot.

Dr. Katju: Mr. Chairman, many
speeches which we have heard will
have shown the deep sympathy which
is felt on all sides of the House for
the Rayalaseema people and their
intense desire to develop this area.
There can be no twg opinions on this
problem. Many moving speeches
have been made and 1 may say. with-
out meaning any disrespect to you,
Sir, sentimental speeches have been
made. An appeal has been made to
our nobler instinets. It makes me
sad, T must confess that, because this
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debate indicates today what | ventur-
ed to say in passing three days ago in
this House thal the re-organisation of
States on the mere basis of language
alone will not be a solution to all our
difficulties.

Some Hom. Members: Oh!

Shri K K. Basu (Diamond Harb-
our): An additional reason,

Dr. Katju: You have an illustration
here. I am not making a debating.

" point; I am saying something in pass-

ing. Some hon. Members saild just
now, I heard with deep regret, that
Rayalaseema hag becen <ept bazkward
deliberately.....

Some Hon. Members: Yes.

Dr, Katju: ......by other parts of
Madras and of course, we were left
to draw the inferences. Now, we are
going to have one solid compact block
of Telugu speaking areas under one
umbrella. Here, you find that thre
State has not yet come into being.
The appointed day has not yet come.
You find distrust—please mark my’
words—an underlying distrust that
the better placed people Tn the new
Andhra State will not give a fair deal
to the poorer sections.

Shri Raghavaiah: That was not the
intention.

*Shri Punnoose: That was the ex-
perience in the past.

Dr. Katju: My hon. friend says,.
this is the impression of the past. It
proves il: it has nothing to do  witlr
anything here; it is human nature. 1
am only stressing human nature. It
made me sad. You wantad deliver-
ance let us say, from the South; you
are geiting deliverance, What is
more: the hon. Finance Minlster is-
here. It is not a question of Rayala--
seema or this or that. 1 have said it
very often in the course of this
debate, I think: you consider all your
problems and then come up and *‘he
Centre will help you to the best of its
ability. It is not a colossug financial-
ly here. That ig a different matter.
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But, here something is neing said to
set up one against another. Please
remember the language.

Some Hon, Members: No. no.

Shri K. K. Basu: Jg 7o a1 &1

Dr, Katju: Please do learn for
God's sake to listen. I never inter-
rupted you.

What is the language” Nothing
to do with Finance, nothing to do
with any contribution by the Centre,
nothing to do with any joint request
by all the Andhrag to put pressure
aupon the Finance Minister ty give 20
<rores or 30 crores or 40 crures. The
language ig this:

“The President may give
directions from time typ .me to
the State of Andhra for ensuring
the economic and irrigational
development of Rayalaseema.’

“The underlying suspicion, the under-
dying insinuation is  that if  the
Andhra State is left to itself it will
neglect Rayalaseema. To this aspect
1 have the strongest objection. As
.some hon. friendg said, why should
Yyou have that distrust?

Dr. Lanka Sundaram: May -~ inter-
rupt you for a minute?

Dr. Katju: Why should you inter-
rupt me?

Dr. Lanka Sundaram: In order to
‘repair the damage done in the pa-t
years, this request is made.

Dr. Katju: So far as the Andhra
State is concerned, there iz no past.
It starts with the future. The past may
‘be the Tamil past. Where is the past
of the Andhra State?

In the Andhra State there are
twelve districts. Six or sevea are
well off and five are the Hoorer people
and you say “We don’t trust them”
before they start. They will start
from the 1st of October of the up-
pointed day. and you are feeling that
they might pinch you. You think as
.one hon. Member said: Where there
ix scarcity. you may be prepared to
-give maunds of paddy. or Rs. 10 or
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Rs. 20/, but if they want you from
your budget—your budget, not the
Central budget—Rs. 5 crores for
irrigational projects, you extremely
doubt whether that would be forth-
coming, and you want the President
to intervene, to give directinn; to the
State of Andhra to behave better. 1
say why should I have it. This is on
the merits of the case. It hurts me
you see. And that ig what I said:
there are difficulties in every pro-
vince where one language isg spuoken,
because these are the economic condi-
tions, these are questions of unem-
ployment, education, so on and so
forth, I dealt with this question on
a previous occasion on a small puint.
I cannot do it again.

Now, please remember we have
got “A” States and we have go: “B"”
States. And we have got “C" States
which do no! come intp this discus-
sion at all. Sp far as ‘A" Stotes are
concerned. they have got clear<ut
defined spheres of jurisdiction. We
caffiot interfere there. Unless the
Constitution itself is amended, the
President cannot give any sort of
direction in relation 1o matters which
come within their own  sphere of
legislative activity and executive
activity. In regard to “B" States
which came into being under well-
known circumstances—unions of old
Indian States—the House will re-
collect there is Article 371. There.
the language is important. It says:

“Notwithstanding anything in
thig Constitution, during a period
of ten years........ the Government
of every State specified in Part
B of the First Schedule shall be
under the general control of, and
romply with such  particular
directicns, if any, as may from
{ime to time be given by. the
President:”

That is only for ten years. It is
for these ten vears—these irn years
began from 1950, they will expire on
the 26th January. 1980—that the Pre-
sident may {issue general directinns,
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You do not want to create the new
Andhra State as a “B" State. What
sort of a State is it then? 1Is it “E”
or “"F" State because I cannot use“C"”
and the “D" ig only Andamans? You
say here that the President may give
directions from time to time. The
period is unlimited, it can be tew
years, twenty years, thirty years or
forty years.

“The President may give direc-
tion from time to time to the
State of Andhra for ensuring the
economic and irrigational deve-
lopment of Rayalaseema".

And if that direction ig not complied
with, ig this House prepared to say
that the President may take over the
adminisiration and carry it on him-
self? It is absolutely contrary, I
may say with great respect, Sir, to
the whole constifutional structure.
This amendment—I+*do not know
whether it was worded after proper
consi tion of the Constitution—
goes contrary to the root of it.

Mr. Ch%&l! But the Governor
can be given some such power or
some obligation may be imposed on
the legislature so that the autonomy
of the province may be kept intact
and yet Rayalaseema's injerests be
safeguarded.

Dr. Katju: You are now suggesting
by way of, if I may say so, rebuke...

Mr. Chairman: You were saying it
was going against the constitutional
structure and in that context referred
to me. :

Dr. Katju: I am only saying tHis,
that so far ag the language is con-
cerned, it -is unknown to the Con-
stitution,—the President giving
direction to any State for unlimited
point of time. Then comes a sugges-
tion which has been just made by the
Chair, viz.—I could not work it out
so quickly in my brain—instead of
the word ‘President” you substitute
the word “Governor”. Ir the whole
of the Constitution., the only Gov-
ernor who has got some sort of a

359 PSD
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right to act is the Governor of Assam
in relation to tribal areas. Other-
wise, one of my hon. friends who is
not sitting here said: “The Governor
is a figurehead. He cannot do any-
thing. He cannot be entrusted with
any power.” Is it suggested that the
President may give directions to ihe
Governor to do  something himself?
That will be again, I am suggesting
to you, against the constitutional
You may amend the Con-
stitution, of course. There are lots of
things that can be done. It is not a
mere minor question. It is a very
important question. 'This House or
its predecessor spent monthg and
months and years and years in draft-
ing thig Constitution. The whole of
it was worked out in detail after the
greatest thought by the greatest
juristy and politicians and leaders of
public thought, and now you say., be-
cause it strikes you—don't forget the
reality of it—that the coastal areas
may not deal fairly, equitably, justly
with the Rayalseema districts, the
whole constitutional structure should
be set aside. and something new
should be introduced.

Mr. Chairman: May I just ask the
hon. Home Minister why were the
fundamental rights created in the
Constitution?  The people had full
faith in the Government of India and
the Union, yet the statutory rights
were created.

Dr. Katju: I am not accustomed flo
exchange arguments with the Chair.

Then, I come to the question of
directives. Somebody suggested: let
there be a directive. I have got a
grievance against Justice Wanchoo.
I know him very well. I have ap-
peared before him in Court. He s
a very learned man. But, sometimes
the moment you become a politician
or take up some sort of semi or
demi judicial function, you lose sight
and you indulge in generalities. Now,
what did he say?

Dr. Lanka Sundaram: That iz why
you rejected it!
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Dr. Katju: He said:

-1 doubt whether it would be
possible or even wise to make a
statutory provision of the kind
desired by the people of Rayal-
seema.”

That is, sume sort of a provision made
in the Act itself. Then he says—it
is not judicial language, it is a sort
of loud thinking; in order to please
anybody when you are dictating this
draft report, you just add a

sentence—
r

“But something in ‘the nature
of Directive Principles of State
Policy which one finds in the
Constitution, might be put down
in the law constituting the new
State so that the Rayalseema

- people may feel that their econo-
miic interests have been ‘safe-
guarded.”

I feel perfectly certain that if this
question were to come before Justice
Wanchoo when he is sitting in Court,
ke himself would declare within half
an hour judicially that this cannot
be done. Why do I say so? Because
we have got a  special chaptar, a
chapter of directives,—~Part IV of the
Constitution. It is “Directive Princi-
ples of State Policy” governing every
State, the whole of India. You are
nol going to pick out State “A”, State
“B" or State "C". What are the
directions? They are regarding—
Mr. Gopalan knows it, he has raised
that debate—the right to work, reduc-
ing unemployment, prohibition (I
wish that might be carried out
better). the separation of the
judiciary from the  executive, and
there i one which might be of assist-
ance. I should like to draw the
attention of the future Andhra Gov-
ernment to that particular directive.
It might be stretched. Directive 46
says:

“The State shall promote with
special care the educational, and
=-mark—economic interestg of the .
weaker sections.of the people....”
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It is true that the words “tract of !

country” are not used here, but in that
tract of the country people live, not
animals, and their economic condition
is bad. And therefore, the gencral
diregtive ig that the State shall pro-
mote with special care the economic
interests of the weaker sectiong of the
people, and in particular, the tribal
people and the Scheduled Castes and
all that. Now can you have a better
directive  than this, for the new
Andhra Government? In their state,
there are people who are weaker,
from the economic point of view,
because they have no irrigation or
some one said
here, he went with Mr. Giri, and he
found people living in  hovels......

Shri B. S. Murfhy: Myself.

Dr. Katju: That reflects upon the
people. Here is the directive. Carry
it out. My respectful submission to

you is that you will not expeet meto !
embody it in the Bill itself—] give :
you all the sympathy. It is not con-
ventional sympathy; it is all absolute-
ly genuine sympathy—to go againost
the spirit of the Constitution, to go
against the letter of the Constitution
and do something which ig absolutely
contrary to the constitutional struc-
ture. I am unable to do it, I cannot
do it, I took legal advice, the best
legal advice that we can have, and I
wag told that it cannot be done, So,
if it cannot be done., it cannot be
done. Therefore. with the assurance
of whatever worth it may be. of iwo
kinds—first. that I am fully convinced
that—no matter, which Glovernment
comes into power in Andhradesh, I
am not talking of tomorrow, I am
talking of years to come, it may be
a Government formed by the Con-
gress party or any other party—the
Andhra people who s=ay that they
have suffered under some sort of a
domination which they have not liked
so far, will remember their own past
history and will not repeat what they
say was done to them by others, with
their own countrymen in their own
state; they will not dg that; if they

|
b

\
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do. they will be laying  themselves
open to enormous criticism: and
secondly, I am also convinced that—
it is not merely for the sake of
Riyalaseema I am saying this—when
the new Government comes into
power. and the whole of the Andhra
State comes here and says it has de-

ficiencies, it will find not only my
bon. friend the present Finance
Minister, ‘but any other Finance

Minister, even after ten, twenty,
thirty or forty years’ time, meeting
their demands, if they have got a
good demand, and they have made
out a good case. But please remem-
ber that there are many  Rayala-
seemas in India. Do not monopolise
any Rayalaseema in your own State.
There is the Bhil area with which I
am familiar in Madhya Bharat in
Jhabua district, where they have had
no rains for four years in succes-
sion, and I have seen people living
there not even on rice, but on grass.
Of course. the communist party does
not know much about it, because it
has not got any state there. Then,
we have got the flooded areas of
Bihar. Then we come to the eastern
districlg in Uttar Pradesh. Then, you
yourself referred to—I could not
make out the reference very clearly—
Rohtak, Hariana etc. So. there are
so many Rayalaseemasg in India., and
the Finance Minister is bound tolook
after them.

I do hope that with what I have
ventured to say, and with the other
speeches that have been made here,
the object of the Mover of this
amendment by way of insertion of a
new clause hag been served. The
attention of the country hag been
drawn to Rayalaseema, the attention of
the Andhra people hag been drawn,
the attention of the coming Andhra
Government has been drawn to
the fact that they are in duty bound
to take the utmost care of this
backward tract. So. the object of
the amendment has been served, and
the amendment may well be  with-
drawn; otherwise, I shall be compel-
led to oppose It.
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Shri Viswanatha Reddy: In view of
the full sympathy felt by all sections
of the House, 1 beg leave of the
House to withdraw my amendment.

Shri Raghavacharl: I oppose the
withdrawal of the amendment.

Mr. Chairman: I am afraid, if the
withdrawal is opposed, I have no
option but to put the amendment to
the vote of the House.

The question is:
In page 22, after line 13, insert:

“64-A. The President may give
direction from time to time to
the State of Andhra for ensuring
the economie and {irrigational
development of Rayalaseema.'

The motion was negatived.
Clause 65 was added to the Bill.

Clause 66.— (Special provisions re.
Tungabhadra Project)

Shri Shivamanjappa (Mandya): 1
beg to move:

In pages 22 and 28, for clause 686,
substitute: |
“86-Special provisions with re-
gard to Tungabhadra Project.—
(1) Ownership anq all rightg in
respect of the administration and
operation of the Project in the
transferred territoy shall, on the
appointed day, vest exclusively in
the State of Mysore and awner-
ship and all rightg in respect of
the administration and operation
of the portion of the Project
situated in the territories of the
State of Andhra shall, on the ap-
pointeq date, vest in the State of

Andhra.

(2) Rights and liabilities of the
Btate of Madras in relation to the
Tungabhadra Project shall, on the
appointed day, be the rights and
liabllitie; of the States of Andhra
and Mysore subject to such adjust-
ments as may be made by agree-
ment between the said States or
if no such agreement iz reached
within three years from the ap-
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i(Shri Shivananjappa)

pointed day, ag the President may
by order determine:

Provided that the order so made
by the President may be varied
by any subsequent agreement en-
tered into between the States of
Andhra and Mysore.

(3) The agreement or order re-
ferred to in sub-section (2) shall,
if there has been an extension or
further development of the Pro-
ject after the appointed day, pro-
vide also for the rights and liabi-
lities of States of Andhra and
Mysore in relation to such exten-
sion or further development.

(4) The rights and liabilities
referred to in sub-secffons 12) and
(3) shall mean—

(a) the rights to receive and
utilise water which may be
available for distribution
ag a result of the Project,

(b) the rights to receive and
utilise the power generated

as a result of the Project,

and

(¢) the liabilities in respect of
the construction and main-
tenance of the Project.

(6) In this section, the expres-
sion ‘Tungabhadra Project' or
‘the Project’ means the Project
agreed to between the Government
of Madras and the Government of
Hyderabad before the appointed
day and all extensions and further
developments thereof.”

Mr. Chairman: Amendment moved.

In pages 22 and 23, for clause 88,
substitute:

“g6-Special provisions with re-
gard to Tungabhadra Project.—
(1) Ownership and all rights in
respect of the administration and
operation of the Project in the
transferreq territory shall, on the
appointed day, vest exclusively in
the State of Mysore and ownership
and all rights in respect of the ad-
ministration and operation of the
portion of the Project situated in
the territories of the State of An-
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dhra shall, on the appointed date.

vest in the State of Andhra.

(2) Rights and liabilitieg of the
State of Madras in relation to the
'g‘unnbhadra Project shall, on the
appointed day, be the rights and
liabilities of the State; of Andhra
and Mpysore subject to such ad-
justments ag may be made by
agreement beiween the said States
or if no such agreement is reached
within three years from the ap-
pointed day, as the President may
by order determine:

Provided that the order so made
by the President may be varied
by any subsequent agreement en-
fered into between the States of
Andhra and Mysore.

(3) The agreeinent or order re-
ferred to in sub-section (2) shall,
if there has been an extension or
further development of the Pro-
ject after the appoinfed day, pro-
vide also for the rights and lia-
bilities of States of Andhra and
Mysore in relation to such exten-
sion or further development.

(4) The rights and liabilitles re-
ferred to in sub-sections (2) and
(3) shall mean—

(a) the rights to receive and
utilise water which may be
available for distribution
as a result of the Project.

(b) the rights to receive and
utilise the power generated

ag a result of the Project,
and

(c) the liabilities in respect of
the construction and main-
tenance of the Project.

(5) In this section, the expres-
sion ‘Tungabhadra Project’ or
‘the Project’ means the Project
agreed to between the Govern-
ment of Madrag and the Govern-
ment of Hyderabad before the ap-
pointed day and all extensions
and further developments thereof.”

Shri Shivananjappa: At the very cut-

set, I wish to make it clear that the
reservoir, nearly half of 240 miles of
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canal and the hydro-electric genera-
ting station all lie within the territo-
ries of expanded Mysore. The clause
as it stands vests the ownership, ad-
ministration and control of the Tunga-
bhadra Project jointly with the My-
sore and Andhra Governments, and
leaves the rights and liabilities of the
respective States undefined. I fear
that this will be the subject matter of
incessant disputes between the two
States.. Further, this clause would
make Mysore commit itself to the An-
dhra State, to supply an unknown
quantity of water, to an indeterminate
extent of land. A contingency may
arise when the Andhra State may
demand supply of water to all availa-

_ ble arable land, in the districts of
Anantapur, Cuddapah and Kurnool,
and the three taluks of Bellary now
added to the Andhra State. and there
may not be left enough water for the
use of Mysore. So, this clause as it
stands is unconscionable and unrea-
sonable from the point of view of
Mysore.

My amendment embodies certain
principles of law and equity. It is
self-explanatory, and .t envisages that
Mysore should have ownership, control
and administration of that portion of
the project which lies within its own
territories, and concedes similar rights
to the State of Andhra over a part of

the project situate on its lands. If two -

states owned a particular project,
within the territories of the ome, it
would lead to so many anomalies, and
ultimately to administrative inefficien-
cy. Such duality of control would result
in inter-state wrangling. My amend-
ment seeks to obviate all these diffi-
culties. It is also quite in consonance
with the principle embodied in clause
1(1) of the Seventh Schedule, which
Bays:

" all lands and all stores, ar-

ticles and other goods shall re-

maim the property of, or as the
case may be, pass to, the State in
which they are situated.”

It also provides for distribution of
water to the Andhra areas by agree-
ment and negotiation. If any dispute
arises, the Intervention of the Prest
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dent is also provided for. I therefore
commend this amendment to the ac-
ceptance of this House.

Further, the task of completion of
this project should be entrusted to
Mysore State, because Mysore has got
vast experience in hydro-electric en-
gineering, and it was the first State to
project in
our country, without depending on the
help of any foreigners.

I therefore suggest that this amend-
ment may be accepted.

Shri Raghuramaiah: May I speak?
Mr. Chairman: Let me finish this.

Shri Basappa (Tumkur): Sir, I beg
to move:

In page 22 (i) after line 26, insert:

“(1) Owmership and all rights in
respect of the administration and
operation of the Project in the trans-
ferred territory shall, on the ap-
pointed day. vest exclusively in
the State of Mysore and ownership
and all rights in respect of the
administration and operation of
the portion, of the Project situated
in the territories of the State of
Andhra shall on the appointed
day vest in the State of Andhra";
and

(ii) Renumber the existing sub-
clauses accordingly.

Mr Chairman: Amendment moved:
In page 22 (i) after line 28, insert:

“(1) Ownership and all rights in
respect of the administration and
operation of the Project in the
transferred territory shall, on the
appointed day, vest exclusively in
the State of Mysore and ownership
and all rights in respect of the
administration and operation of
the portion, of the Project situated
in the territories of the State of
Andhra shall on the appointed
day vest in the State of Andhra";

and

(li) Renumber the existing sub-
clauses accordingly.
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Shri Gopala Rao: Sir, I beg to move:

In page 22, (i) in line 31 for “or
the administration thereof shall, on
the appointed” and

(ii) for lines 31 to 41, substitute:

“shall on the appointed day be
taken over by a Joint Board to be
constituted and consisting of repre-
sentatives of the States of Andhra,
Hyderabad and Mysore together
with the representative of the
Government of Indla as the
Chairman. for looking after the
rights and liabilities in respect of
administration, construction, main-
tenance and operation of the Tun-
gabhadra Project, having due re-
gard to the purposes of the Pro-
,ectil'

Mr. Chairman: Amendment moved:

In page 22, (i) in line 31 for “or
the administration thereof shall, on
the appointed” and

(ii) for lines 31 to 41, substitute:

“shall on the appoirteq day be
taken over by a Joint Board to be
constituted and consising of repre-
sentatives of the States of Andhra,
Hyderabad and Mysore together
with the representative of the
Government of India as the
Chairman, for looking after the
rights and liabilities in respect of
administration, construction, main-
tenance and operation of the Tun-
gabhadra Project, having due re-
gard to the purposes of the Pro-
iQCt“o

Shri Raghavachari: Sir, I beg to

move:

In page 22,

"

(i) line 36, before ‘“purposes
insert “original”; and

(ii) lines 37 and 38 for “jointly .
by the sald States or otherwise”
substitute “by a Board consisting
df both thre Andhra and Mysore
States representatives as also re-
presentatives of the Union Gov-
ernment”.
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Mr. Chairman: Amendmemt moved:
In page 22,

"

(i) line 36, befure ‘purposes
ingsert “original”; and

, (ii) lines 37 and 38 for “jointly

, by the said States or otherwise™
substitute “by a Board consisting
of both the Andhra and Mysore
States representatives as also re-
presentatives of the Union Gov-
ernment”,

Shri Viswanatha Reddy: Sir, I beg
to move:

In page 23, line 35, after “the said
districts” insert “and the Chittoor dis-
trict”.

Mr. Chairman: Amendment moved:

In page 23, line 35, after “the said
districts” insert “and the Chittoor dis-
trict”.

Shri Raghuramalah: The amend-
ment moved by Mr. Shivananjappa, if
I may say so, is a very clever amend-
ment. But I do not think it can de-
ceive any of us. It makes very inno-
cent reading prima facie, because it
says “‘ownership and all rights in res-
pect of the administration and opera-
tion of the Project in the transferred
territory shall.....vest exclusively in the
State of Mysore and ownership and
all rights in respect of the adminis-
tration and operation of the portion
of the project situated in the territo-
ries of the State of Andhra shall......
vest in the State of Andhra”. It reads
very nice, but it doesn't need much of
a human brain to detect the intention
behind it. What they want is this.
They know perfectly well that the
headworks are in Mpysore State. By
saying ‘ownership and all rights in
respect of the administration and ope-
ration of the project in the transfer-
red territory shall, on the appointed
day, vest exclusively in the State of
Mysore.” it means ownership of the
headworks. Only some canals run in
the Andhra area. That means we
have only the ownership of the canals
while they take the ownership of the



i, ‘' Andhre State Bill
whole of the headworks. In fact, our
whole complaint is that Mysore has
butted in at the last minute and to
our utter distress, and there is ab-
solutely no reason to hand over that
portion of Bellary to Mysore at all, as
Justice Wanchoo himself said...(Inter-
ruptions). I do not think my Tami-
llan friends need interfere in this;
there is no Tamilian population there.
As a matter of fact, I am not going
into. the merits, but according to us.
it is a Telugu area. In any case here
is a headworks and because that par-
ticular area of Hospet happened to be
given over to Mysore, the Govern-
ment of India have relunctantly to
agree to give some sort of control
also to the Mysore Government. But
then the Chief Minister of Mysore has
been—I do not want to use very strong
expressions—rather greedy in this. He
not only wants to take the benefit
of the Mysore part of the project, but
he wants to have the whole owner-
ship of it. We have spent, Sir, about
17 crores of rupees on this project,
and my grievance has always been
that even in this Bill there is provi-
sion only to divide the public debt
portion of it. Half of 17 crores of
rupees has gone from the public debt
and round about half has come from
the revenue resources. We have
spent our hard earned revenue—
about 74 to 8 croreg of rupees—and
there is no provision in the Bill for
making Mysore pay that revenue
portion of the expenditure whickr we
have incurred on it. It comes to
nearly 4 crores. They are getting
the benefit of the project without
paying the cost for it—at any rate,
to the extent the cost has come from
that revenue. It s most unfair.
However, while things are so favoura-
ble to Mysore, on top of it they come
forward and say ‘Not only we knock
off the project and a small portion of
the expenditure, but we want com-
plete control over it'—they want the
complete ownership of the project—
1 do not think, Sir—to wuse a mild
expression—there has been any more
fantastic claim than this, and T would
reslst it with all the force at my
command.

24 AUGUST 1953

Andhra State Bill 1436

Shri Lakshmayya: I oppese this
amendment. Sir, it has been the
long cherished hope and aspiration of
the people of Rayalaseema to have
the Tungabhadra Project construc-
ted. It is the result of a long agita-
tion for the last 30 to 40 years. (In-
terruption.) After much struggle we
got it. I repeat it once again, Sir that
in spite of the protest and objections
of the Mysore people and also the
Kannidaga areas that have been
annexed to the Mysore State now, we
got it with the grace and kindness of
Mr. S. V. Ramamurthi who was the
Adviser of Madras State then. After
the construction of this project, un-
fortunately this thing has happened:
it is really a tragedy. The history of
the Tungabhadra Project is a history of
tragedies—tragedy, for the people ef
Rayalaseema. We all expected that
our Rayalaseema would become a
land of plenty and prosperity once
again through this major project be-
cause we thought we could get a lot ef
electric energy for improving our im-
dustry and plenty of water for our
flelds. But, now. unfortunately it
has been annexed to Mysore State
The hon. Chief Minister of Mysore
wants. and he shouts from the house-
tops that......

Bhri Madiah Gowda (Bangalore
South): I rise on a point of order,
Sir. Is it fair on the part of the
hon. member to speak about the
Chief Minister of Mysore in such
terms when he is not here to defend
himself?

Shri Lakshmayya: That {s why I
said ‘the hon. Chief Minister’,

Mr. Chalrman: Order. order. It
would be better not to refer in caustie
terms to any Minister—be he Chief
Minister or any other Minister. M
would be better if references were o
be made in an impersonal manner.

Dr. Lanka Sundaram: May I make
a submission, Sir? Is it the Impli-
cation of your ruling that we cannot
make a reference to the statements
made by the Chief Minister of Mysore?
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Mr, Chairman: Order, order. 1
know that the hon. the Chief Minis-
ter of Mysore has made a speech, but
at the same time it cannot be casti-
gated in very caustic terms; it can
be referred to in fairly decent terms.
Becondly, after all the Chief Minister
only represents his State. The Chief
Minister, personally, has no concern
with a matter like this. So I request
that if references are to be made
they may be made in a decent man-
ner.

Dr. Lanka Sundaram: May I sub-
mit that under Article 3 of the Con-
stitution, this Blll wag sent to the
Madras and Mysore Legislatures.
They have debated on it and their
policles were declared by the Chief
Ministers and other Ministers. On
the basis of the ' recommendations
made by the Legislatures, the Bill has
come here. Certain changes have
been incorporated in the original pro-
visions of the Bill, especially with
reference to what we are golng to
discuss now. Sir, I think it will be
OPBM....vcvveenns

Mr. Chairman: I do not object to
any discussion. I do not want that
discussion should be shut out; that is
not my purpose. I only want that
references should not be made in such
a way that others may be able to say
‘In this Parliament indignified casti-
gations are made against a Minister
who is not here even to reply to them'.
Therefore, my humble submission is
that references should be made in a
decent manner and in an impersonal
way.

Shri Lakshmayya: With due res-
pect to 'the hon. the Chief Minister of
Mysore, I only referred to his state-
ment which all of you—all the hon.
members—have read. This is not a
new thing. That is why I would say
the hon. the Chief Minister is greedy
and avaricious and wants......

Shri Basappa: No personal motive
should be attributed to any of us,
Sir.
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Mr. Chairman: If these expressions
are avoided, it will add to the dignity
of the remarks of the hon. member.
He can use more dignified language—
he knows how to use the language, I
need not advise him. I would only
like that the matter is not debated in
such a way that it leads to bitterness.

Bhri Basappa: 1 suggest that the
word “greedy” may be ordered to be
expunged from the proceedings.

Shri Lakshmayya: With due res-
pect to the Chair, I wish te assure
the House that I never meant any-
thing. My object was only to bring
to the notice of the House that this
project was meant for the poor and
helpless Rayalaseema, for which I
find immense sympathy in this House.
It was for the people of the Rayala-
seema area that this project was
planned and constructed. Now, it
has been annexed to the Mysore State
and the Mysore people want exclu-
sive control over the project.

Shri Madiah Gowda rose—

Mr. Chalrman: The hon. member
wlro is in possession of the House is
not giving way.

Shri Lakshmayya: Hence, even
now I suggest to the hon. Home Minis-
ter that if the Tungabhadra pro-
ject area is added to the New Andhra
State, a new district can be consti-
tuted as Tungabhadra district with
other taluks on the ground of econo-
mic and administrative convenience.
It can be made the boundary of the
Andhra State. There would be no
difficulty at all. This clause can be
removed safely.

Sir, in this connection I would like
to bring to the notice of the House
that Mr. Justice Wanchoo recommen-
ded that the whole district of Bellary
should be added to the Andhra State
till the formation of Karnatak State.
But that has not been acted upon.
Since the headworks of the Tunga-
badhra project are located in the
Kannada-speaking area all these
difficulties and problems have arisen.
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In this connection I am reminded
of a story. A jackal on his prey by
chance came across a dead hunter,
lying with a bow by his side and a
fat deer lying dead. He was immen-
sely pleased with the find. But he

wanted to begin his feast with the
bow-string. He began gnawing the
string with his teeth. One of the

ends of the bow gave way, struck his
head and the animal met with its
death. So, if a person is mnot satis-
fied with the larger things that are
obtained by chrance and goes after
smaller things, he will meet with the
fate of the jackal. Now Mysore has
got six Taluks of Andhra unasked for.
Not satisfled with it, if they are to
insist on having smaller things like
the Tungabhadra headworks, it is
bound to create heart-burning among
the poor, down-trodden people of the
Rayalaseema area and it will create
troubles,

1, therefore, suggest that a board
consisting of the representatives of
thre Hyderabad State, the Andhra

State and Mysore, to be presided over
by a representative of the Govern-
ment of India, may be constituted.
It will have a dominating control
over the whole administration, cons-
truction, operation and maintenance of
the Tungabhadra Project. We are
thankful to the Central Government
for the provision made in clause 66,
because the Rayalaseema people
would be getting the high-level chan-
nel by virtue of this provision.

Coming to the amendment, the My-
sore people should be satisfled with
the area irrigated by the ayacut.
Hospet, Bellary and Sirugappa are
the three talugs which would benefit
most by this project. In each talug
the area under irrigation has been
classified under three heads, peren-
nial, wet and dry. In the three talugs
mentioned above they will have an
area of 15,000 acres under peren-
nial supply, whereas in the area in
Andhra, that is Alur and Adoni, there
is no perennial area under ayacut.
That is a great advantage for My-
sore.
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Next come wet and dry areas. They
have got about 62,152 acres under
wet crop. The one advantage pecu-
liar to them is that a large part of
the area in the three taluks would be
just below the dam, with the result
that they will get plenty of water
whereas the areas in Alur and Adoni
are far away from the dam. They
can therefore have only dry culti-
vation. Having all these advantages
thhey should not think of exercising
exclusive control over this project.
They must be satisfied with the provi-
sion already made. Any more con-
cessions would be detrimental t{o the
interests of the people of Rayala-
seema for whom this project was
solely meant.

Shri Raghavachari: I rise
pose the amendment of substitution
of a new clause. I would suggest
the incorporation of the words sug-
gested in my amendment “jointly by
the said States, or by a Board con-
sisting of both the Andhra and My-
sore State representatives and also
the representatives of thre Union Gov-
ernment.”

to op-

I am not very much concerned with
other matters that are connected with
the Tungabhadra project, about the
sharing of the cost and its relative
benefits, etc. I want that the ad-
ministration, completion and the con-
tinuance of the beneficlal use of this
project must necessarily be in the
hands of an independent body con-
sisting of the representatives of the
two States as well as the Centre.
You know, Sir, that the Tungabhadra
project is the creation from contri-
butions by the two Governments of
Hyderabad and Madras, Now Mad-
ras is being made into two States.
Madras drops out and in its place
come Andhra and Mysore. The
amendment to this clause, as well as
the trend of the discussion in tlre My-
sore Assembly shows that they are
not satisfled with joint control with
other interested Governments, but
want exclusive control over it—pos-
sibly exclusive use also. Ownership
in law ig only for use: it a man owns
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a thing he wants to use it exclusively
himself,

Anyone having a knowledge of the
history behind this Tungabhadra pro-
ject will realise that it is a scheme for
which the chronic famine stricken
people of Rayalaseema craved, claim-
ed and cried for years. It is a matter
of common knowledge and experience
that when a project of national im-
portance benefiting more than one
State is constructed, the Centre takes
care to see that the administration
shall not vest in the ands of only one
of the States.

6 P.M.

Otherwise there will be constant
struggle and rancour. No doubt clause
66 makes some kind of provision for
an agreement between the States. It
also makes provision that in the
event of such an agreement not being
arrived at amicably, the President
will give some Instructions. But, by
my amendment, Sir, I want that the
President, if it is not agreed to ami-
cably between the States, will issue
an order for the management of the
project by a Board consisting of the
representatives of all the three States.
It is not merely a thing based upon
our suspicionsg that our Interests may
be prejudiced. It is a very essential
requisite of providing a safeguard
which people withr some experience
of life must provide for the future. We
have seen—whether it is true or not
—as between Pakistan and ourselves,
allegations have been made that water
is being withheld. Suchk allegations
will be made and propaganda will be
carried on and unnecessary bitterness
and illwill will be created on the
one side or the other and it must cer-
tainly be avoided. We are all parts
of a bigger State—the Union—and it
is not meant that one part should
quarrel with the otlrer, Otherwise 1
cannot understand why when such a
reasonable proposal is made that a
safeguard must be there the Mysore
Government and the members repre-
genting Mysore should be so much
agitated, Then my hon. friend sald
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that we will have the channel. It is
something like ‘I will keep the udder
of the cow, you better feed it, clean
it and do all other things’. It is some-
thing like, ‘I will have the head-
works; you may have the channels’
The mere fact that they are agitating
for such a thing as exclusive owner-
ship is an argument in faveur of such
an independent Board to be constitu-
ted for the management of this.

Another point which 1 wish to sub-
mit is this;' that even Mr, Justice
Wanchoo has agreed to it. My hon.
friend the Home Minister might say
that he simply wanted to please both
sections and so he wrote one sentence
here for one section; he dictated to his
shorthand writer that one sentence
for one section. It is not like that.
He whole-heartedly applied himself to
the task that was entrusted to him to
make a recommendation with all
seriousness and after due judicial con-
gideration. The same gentleman has
made a recommendation that the Bel-
lary district may be a part of the re-
siduary State of Madras. Then there
was no thought or idea of handing
over a part to another State. He
sald, “Even in that case...... " that is,
in cas¢ the Tungabhadra Project, the
headworks goes over to some other

“In that case it may be neces-
sary to have some kind of a cor-
poration managing the Tunga-
bhadra project on which the Hy-
derabad State, the new State as
well as the authority administer-
ing Bellary district or part of it
are represented.”

He has made a very considered re-
commendation that it is essential that
the management should be in the
hands of a Corporation or an indepen-
dent body. Therefore without going
into elaborate arguments in favour of
it. I would only say that it would be
in the best interests of not only the
States concerned but for all for whom
the project was started. I am glad
that even iIn section 68 they have
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used the word ‘having due regard to
the progress of the project’. I have
also given an amendment for adding
one word there. I have said ‘the ori-
ginal purpose’. It was first meant to
irrigate the famine-affected parts of
Rayalaseema including Bellary. Cer-
tainly that tract has every right to
take the benefit of it. Generated
power and energy is also meant for
the use of that and other parts. It
can easily be said, 'l can easlly take
away all the power to other parts of
the Mysore State’. It was originally
meant for the development of Rayala-
seema. Therefore, I say that the
words ‘with due regard to the original
purpose' should also be there. It is
essential that the management of this
big national institution that has cost
20 to 25 crores on this side and 25
crores on the Hyderabad side. must
necessarily be in the hands of an in-
dependent body and not in a body
composed only of people who are even
now showing signs of going against
the original purpose. Therefore 1
have proposed the amendment that there
should be a Board consisting of the re-
presentatives of Mysore, Andhra as
well as the Centre because they have
been loaning for this and if this is
done it will make the different sections
of the State happy and live in con-
cord and the representatives of tire
Centre will be there to guarantee equi~
table administration.

Shri N. Rachiah (Mysore—Reserved
—Sch. Castes): I whole-heartedly sup-
port the amendment. This project
was contemplated to irrigate Rayala-
seema and other parts of the Andhra
State. Some of this territory is being
transferred to the Mysore State from
the Madras State. According to the
Constitution, no person can give away
his right either in property or in
office simply because other people
demand it. My friends Shri Ragha-
vaiah and Shri Raghuramaijah said
that if you demand this thing, there
must be a brain. It is ordinary com-
mon sense which tells us that when-
ever a project lles in our territory it
is our right to claim owmership of it,
and to control and administer it. Sup-
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posing that territory is in the Andhra
State. Can we claim ownership? It
is not possible., So, if there is any
grievance about our giving water
to Andhra or that we are going to
take away all the water to Mysore,
then let them have any objection. We
have absolutely no objection to the
water which has been allocated to
them being utilised by them but we
cannot give out our own ownership
and our right over that project to the
Andhra people. Supposing they do
not believe in us, let them go to a
third party, say the Central Govern-
ment. If they do not agree with our
views or with our right of ownership,
with our management or full control
over the project and if they decide both
of us are not coming to some terms
they can decide we are agreeable to
any reasonable solution. But there is
no point in attributing motives to the
Chief Minister and that we are avari-
cious and so on and so forth, That
is not right because when they are
getting a new State we expect that
they would be friends with us and
they would keep up this friendship.
Our relationship goes on even in
future. They require our friendship
and they require our full support to
strengthen that new State. If they
are the champions of Andhra Desh,
we are also the champions of our Kan-
nada State. As our irman said,
let them use some language wirch is
reasonable and which is dignified. We
expect them to speak out that such
and such a thing is not a perfect and
good thing or we must adjust our-
selves and try to strengthen onur
friendship.

I am urging upon the Government’
to accept this amendment in view of
the fact that we are prepared to say
that we do not want this water com-
ing from this Tungabhadra Project.
to irrigate even an inch of land that
is beyond the seven taluks of Bellary
district. We are self-sufficlent in our
water, in our hydro-electric schemes
and in all other aspects and now we
want—if at all we want water from
this project—only to irrigate these
seven taluks. So our claims are reason-
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able, We say that thig porticn
has been transferred to us by Central
Government as a matter of legitimate
right and not as a charity or as a
boon to be received by us. They are
always attributing motives. They
cannot wound our feelings and take
all rights simply because we are quiet.
I strongly oppose it because they at-
tribute motives. And at the same
time, if they are not convinced as
Mr. Raghuramaiah said, let the Cen-
tral Government appoint a committee
or corporation as in the case of Da-
modar Valley, Bhakra Nangal pro-
ject or any other project in the in-
terests of the nation. If it is a na-
tional asset let tlrem appoint a joint
committee. We have no objection
because we are first Indians and then
we are Mysoreans or Andhras. We
are amenable to any reasonable solu-
tion which can convince all parties
and which can convince the nation
and tlre Central and State Govern-
ments. As such I support this amend-
ment.

Dr. Lanka SBundaram: I rise to op-
pose the amendment of my hon. friend,
Shri Shivananjappa and support the
amendment of my hon. friend Shri
Raghavachari, and also oppose other
amendments. Sir, I am afraid a lot
of heat is brought into thig debate on
thic particular clause. With your
permission and the permission of the
House, I propose to limit my obser-
vations to documents and nothing
more and nothing less. Here let us
take the statement made by my hon.
friend, Dr. Katju, on the 13th of this
month and I am quoting from the
stencilled Debates, p. 2372:—

“National interest demands it
that it should be properly control-
led and Andlra Desh for whose
benefit it was really undertaken
should have the benefit”.

My first request to my hon. friend
is to repeat the implication of this
statement to the House. The whole
discussion hinges upon one single
point, whether the original Tunga-
bhadra Project was intended for the
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exclusive benefit of the Andhra Desh.
Parts of the Andhra territory are to-
day sought to be transferred. Appor-
tionment comes later on. This is the
first important point. The second ime
portapt point is that Tungabhadra Pro-
ject is not a project which is already
there in that particular area. It com-
prises of three distinct units, the low-
level canal, the high-level canal and
the hydro-electric project. I beg the
House to remember these three dis-
tinct factors. Ali friends of Mysore
have been concentrating at the mo-
ment on the low-level canal. Here,
Sir, I quote the statement made in
the Mysore Legislative Assembly on
ithe 27th of July by no less a
person than the Chief Minister
of Mysore State. He stated that
there was 107 miles of low-level
canal in the territory to be ad-
ded on to Mysore State, whereas in
the territory of the new State of An-
dhra there were 118 miles, and so vau
will see, Sir, how complicated the
position is. I would like to quote
with your permission another state-

.ment made by Shri Hanumanthayya

in the Mysore Legislative Assembly.
1 can vouch for the accuracy of this
statement. He says:

“The Tungabhadra project was
situated within the transferred ter-
ritory which on the appointed date
would be part of Mysore State.
Then it logically followed that the
project lying within the State of
Mysore must be under the owner-
ship of Mysore State on the basis
of location.”

Here location means the headworks.
Part of it is situated in Hospet, which
is transferred to Mysore State. Then.
Sir, he says:

“The existing clause 62-A wants
Mysore Government to commit
itself to the position of supplying
water to the Kurnool, Anantapur
and Cuddapah districts in the
Andhra State as also the three
talugs of Bellary which would go
to the Andhra State.

This is exactly the identical provi-
sion as clause 668 of the present versien
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of the Bill Shri Hanumanthayya says:

“We are not prepared now to
commit ourselves to supplying
water to all these districts.”

Which are the districts? The same
Kurnool, Anantapur, Cuddapah, and
taluks of Bellary which are to be in
the future Andhra State. Then he
proceeds to say:

-“The project itself envisages
certain areas to be irrigated under
the Low Level Canal and certain
areas to be irrigated under the
High Level Canal. If we commit
ourselves now, we would be invi-
ting trouble for ourselves. Sup-
posing these three districts and
three taluqs insist on water being
made available, all of them arable
land, it may be that we will be
left with not enough water for
irrigation purposes in our territo-
ries.”"

I may quote further:

“I¢ we commit ourselves now
we will be committing ourselves
to a position of helping the people
of Andhra at the expense of the
people of Mysore.”

Then, Sir, he finally says:

“We are working here primarily
to safeguard the interests of the
Mysore people. The amendment
was passed on the principle of
equity and on prineiples of law
and what was called an impartial
approach to the problem”.

The amendment passed by the My-
sore Legislative Assembly which s
supplied to members of this House is
exactly word for word the amendment
of my hon, friend., Shri Shivanan-
jappa.

Before I proceed further with this
point, I would like to refer to the Bil'
ag circulated to the two Houses of
Mysore and Madras legislatures. At
page 35 in VII Schedule, under clause
12(3) the following occurs:

“The expenditure on the Tunga-
bhadra irrigation and Hydro-Elec-
tric project upto the commence-

24 AUGUST 1953

Andhra State Bill 1448

ment of the appointed date should
be deemed to have been incurred
in the territory of the State of
Andhra.”

That was the original position.
Now thig particular clause hag disap-
peared from this Bill. I really do not
know how and on what grounds this
particular clause was removed. I
make g reference in order to link up
with the position . indicated by my
friend the Home Minister on the 13th
August, “Tungabhadra project was for
the benefit of the Andhra people.”

Now having said this, I want, with
your permission, to take this honour-
able House through one or two stages
of the speeches of my hon. friends
from Mysore. ‘“Because the Head-
works is located in the territory to be
transferred the project must be the
property of Mysore”. That is the
first observance made by my hon.
friends. I want every. hon. Member
in this House to examine the point
whether such a claim is reasonable or
equitable and whether it does justice
to the Andhra people. They say
“Administrative units were formed
definitely for the purpose of avoiding
dual controal of authority and conse-
quent conflicts and disputes.”

This statement tends to support the
claim on the principle, “Because the
headworks is in our territory. so, con-
trol must be ours.” They further
say, “Even with regard to the com-
pletion of the project, a distinction has
to be made between the irrigation
side and the hydro-electric side”. This
is the point on which the Andhras
feel very strongly. Here is the cate-
gorical statement of my friend at the
highest level in Mysore State that
they want to distinguish between the
irrigation project and hydro-electric
workg on the one side, and between the
low level and the high level canal on
the other.

My friends at the highest level, in-
cluding the Chief Minister, have said,
“We have got tremendous experience
in the management of hydro-electric
project; so we must have the right to
manage the hydro-electric side of the
Tungabhadra project.” It Iz in this
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particular context that I would appeal
to my hon. friend, Home Minister, for
justice. This is a simple proposition.
Why do you leave this question for
mutual agreement beiween the future
Andhra State and the Mysore State?
What prevents you from doing it
now?

My friend Mr. Raghuramaiah made
a reference to the expenditure of 17
crores of Rupees on the Tungabhadra
project. The revenue portion is only
four crores.

A reference was made to the divi-
sion of revenue portion of the liability.
Andhra should get a cash credit of
two crores more. But what does Mr.
Wanchoo say in hig report? “When
Andhra separates there is nothing to
divide in the shape of cash balances”.
When I am entitled to cash, I am deni-
ed cash and it is declared that the
project is for the benefit of Andhra
people. These are the complications,
and yet my hon. friend the Home
Minister hopes that the future Andhra
Government. in the light of the state-
ments made by high personalities in-
cluding no less than the Chief Minis-
ter of Mysore, will settle the disputes
with great speed. For two years he
expects us to fight like Kilkenny cats.

T oppose the amendment moved by
Shri Shivananjappa. and support the
amendment of Shri Raghavachari ask-
ing for the appointment of a Board
consisting of both the Andhra and
Mysore State representatives, as also
a representative of the Central Gov-
ernment. in order to lift this dispute
from the realm of controversy so that
bad blood is not created. None of us
wants to fight with each other. The
linguistic affinity between Andhra and
Karnataka. I am to say, is much more
deep than is known in this House.
What I have said. I have said with a
sense of responsibility, I am sorry
to have said these things, but I have
done so with a full sense of responsi-
bility. And 1 have been only quot-
ing doruments. Injustice has been
done, And I request my hon. friend,
even now it is not too late for him to
rectify the position. Let him not ask
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us to fight. Let the Government of
India take it over. I do not think
there will be any difficulty in accept-
ing my hon. friend Shri Raghavachari's
amendment.

The Minister of Finance (Shri C.
P. Deshmukh): Sir, I should like to
intervene in this debate in order to
restore some sense of perspective. I
do not think a project of the size of
Tungabhadra could be regarded as the
object of ownership by any State. Es-
pecially that is so when that project
has been financed very largely by the
Central Government, The Central
Government's responsibility in this
matter from the point of view of plan-
ning and the general development of
the country. to which reference was
made in an earlier amendment, is to
see that the objects of the project are
realised. that is to say. what the pro-
ject aimed at is maintained through-
out the time that the project is operat-
ing. If constitutionally it had been
possible, it might have been a solution
to appeoint a Corporation straightway,

_in which case there was no question

of the ownership of the project vest-
ing in any of the Slates. Territorial-
ly. certainly it is a geographical fact,
or it will be, that the project will lie
in the area which will now be trans-
ferred to Mysore. But that has no
essential connection between the com-
pletion or the operation or the ad-
ministration of the project, and it is
on this basis that the provisions of
clause 66 have been framed. I should
like to say at the outset that I believe
they represent the most equitable
solution of this problem and that I
therefore oppose all amendments to
it.

Now. Sir. I do not know if the
House is in possession sufflciently of
the details of this project. It is shar-
ed in the first place between—or it
was shared between—the Governments
of Madras and Hyderabad. and there
is a certain amount of joint operation
already by agreement, not by the urder
of the President.

Then, Sir. so far as the portion
which lies in Madras is concerned, of



{ 1451 Andhra State Bill
i course it is known to everybody that
the main dam will now be in Hospet
which will be transferred to the My-
sore State.

Then there are two canals, One
belongs to Hyderabad, and the other
cana!—that is the only one now—the
right bank canal on the Madrasg side,
which is called the low level canal, is
225 miles long. The other one in
Hydérabad is 127 miles long. And
power is proposed to be developed at
suitable sites alung the canals.

' Then there is provision in the pro-
ject for a high level canal on the
Madras side for the irrigation of two
hundred to three hundred thousand
acres. But this canal ig not included
in Stage I of the project which is un-
der discussion and under completion
today. It seems to me therefore
somewhat fruitless to try and see
what will happen to the high level
canal, except that since it is included
in the project it will be the object of
the Government of India to secure
that if and when it is constructed the
benefits from the high level canal will
go to the territory Yor which they were
meant when the project was approved
in the beginning, Therefore, I do not
think that it would be open to the
State in which the headworks lie ter-
ritorially, to say that because of
ownership, we will construct a high
level canal which will irrigate some

other areas, and not the areas for
which irrigation was originally in-
tended. In practice, I do not think

such a contingency is likely to arise
for the simple reason that neither
State will have enough money to con-
struct a high level canal.

Dr. Lanka Sundaram: A very happy
position.

Shei C. D. Deshmukh: In other
words, they will have to approach the
Government of India for further finan-
cial assistance and when they come to
the Government of India. Government
of India will say: we will only help of
this is in completion -of the original
project: we take notice of the rights
that had already accrued and we are
not to be disturbed by this legislation,
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as I hope that would be the case.
Therefore, if there is a high level
canal, it will only be constructed as I
said with the help of the Government
of India. and then in fulfilment of its
original purpose.

In regard to the present amenities,
power or irrigation. I do not think that
there is any dispute, That is to say,
I do not suppose that it is argued on
beha!f of the Mysore State that the
benefits should be altered. I believe
that the Mysore State is quite willing,
and they should be willing, that the
electricity will be divided according
as it was intended to be distributed
and that irrigation will also be sup-
plied to the territories which were un-
der Stage I of the project supposed to
receive that beneflt.

Shri Raghavachari: They do not
want to commit themselves; that is
their attitude.

Shri C. D. Deshmukh: I should call
that attitude extremely unreasonable,
because there are pre-existing rights
so to speak. Most of the work has
been completed. Only about 4 or 5§
crores worth of work has to be com-
pleted, 1 think. in regard to power.

Shri Raghavachari: Ves.

Shri C. D. Deshmukh: Actual irriga-
tion will be like this: Irrigation acres
Andhra 140.000, Mysore 110,000, Hy-
derabad 430.000. That is for the pro-
ject as a whole.

Dr. Lanka Sundaram: Including the
high level canal.

Shri C. D, Deshmukh: Canals: 121
miles Andhra. 104 miles Mysore, 127
miles Hyderabad. Power: 30,000 k.w.;
then., tranamission systems and so on.
It will be the object of the Govern-
ment of India to secure that these
benefits do flow to the territories for
which they were meant.

So far as territorial jurisdiction f{s
concerned. like clvil. eriminal and re-
venue jurisdiction. certainly if there
is a theft in the headworks. There
will be no doubt as to how the theft
should be dealt with. Without our
saying anything, by the very fact of
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the transfer of the territory, Mysore
has certainly these rights.

Shri Basappa: Duties, not rights.

Shri C. D. Deshmukh: Unfortunately
it happens in this world that many
rights often become responsibilities.
Therefore, the Mysore State will have
these rights: that is to say, clvil, cri-
minal and revenue jurisdiction over
the headworks and the operation of
the distribution system within the
State. The Mysore laws will natural-
ly apply in regard to them subject to
what has been said in regard to the
application of laws. This will not
and is not intended to affect (a)
the property rights in the dam and
canals constructed for the reasons
that I have mentioned and (b) the
licensee rights, that is the right to
construct irrigation or power works of
the Andhra State under the Project re-
port. In these respects, we cannot put the
Andhra State in a worse position than
say a statutory corporation or licensee
tc whom the Madras Government
might just have entrusted the execu-
tion of the project in all its stages. If
that had happened. there would have
been no question of territorial owner-
ship. The Mysore State, we are quite
convinced. would be under an obliga-
tion to give the facilities to the Andhra
State for exercising these rights. The
portions of the Andhra State which
are entitled to rights of irrigation and
power are, as I have said, entitled to
get them without any reservation or
any reduction. It is our hope that,
these basic principles having been
stated with a certain amount of sanc-
tion behind them, the two Govern-
ments might come to an agreement
for the completion of the work remain-
ing to be done. There is a provision
that if there is no agreement, then,
the President will decide. The hon.
Member who spoke last doubted the
utility of the provision for an agree-
ment. And actually, many of these,
in practice, are settled by agree-
ment, and on this there have
been several meetings, both of the
representatives of the Madras State
representing Andhra interests and the
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Mysore State, with the Planning Com-
mission with a view to arriving at aa
agreement. And I should not be
surprised If, within six months of the
passing of this Bill, an agreement ac-
tyally ensues.

The position is this, that so far as
liabilities are concerned—that is all
there is to it, since there is a debt to
discharge—the larger part of the ex-
penditure has been incurred within
the confines of what will be Mysore
State.  Therefore, shall we say that,
if we follow the ordinary rule about
the division of assets and liabilities
then a larger part of the liabilities will
rest on the Mysore State, but the lar-
ger part of the benefits will be given
to the Andhra State? Therefore, it
will be, I think, in the interests of the
Mysore State to approach the Andhra
State and ask for a shifting of the bur-
den of the liability. I cannot see
what justification there would be for
a transfer of cash, but there is a case
for a transfer of liability, that is to
say, it is quite possible that the Mysore
State will say that although we con-
tain within our limits......

Dr. Lanka Sundaram: May I inter-
rupt you? In the informal talks we
had this afternoon. I thought Dr. Katju
and his collaborators said that it will
be roughly one to two Crores to be
transferred to Andhra, at least in
book account.

Sbri C. D. Deshmukh: I am not
aware of any transfer of cash at all
in this matter, because these are as-
sets and no one is paying anything in
cash for assets in respect of these ir-
rigation works. But, it seems tq me
that an arrangement like this whereby
the larger part of the lability corres-
ponding to the larger part of the bene-
fits is transferred to the Andhra State
would be an equitable arrangement.
Anyway, if this arrangement is not ar-
rived at.........

Shri Raghavacharl: It is not cash,
but a credit will be made in favour of
Andhra State, and debit against My-
sore. That is the point.
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Shri C. D. Deshmukh: I do not know
credit at whose cost.

Shri Raghavacharl: The credit is
for the ownership, for the use of the
benefits being transferred to Mysore
State who are initially responsible to
contribute so much. That is the debit
against them, and credit in favour of
Andhra.

Shri C. D. Deshmukh: I cannot say
really what the solution would be. I
am only indicating a solution.

Shri Raghavachari: That is all
right.

Shri C. D. Deshmukh: I was not pre-
sent at this meeting, and as I said, the
first stage is for the two Governments
concerned to come together, and to see
how the financial adjustment is to be
made,

Shri Raghavacharl: Substantially it
is correct. )

Shri C. D. Deshmukh: And there
is plenty of time for the President
then to take the adivce of the Central
Ministry to take a decision in this mat-
ter. .

Shri Raghurammishk: May 1 know
whether it will be then open to the
Andhra Government to urge that the
revenue portion of the expenditure also
will have to be taken into account m
dividing the liability?

Skri €. D. Deshmukh: I don't think
go. Sir. I think tHere is no question
of tracing back any revenue expendi-
ture of any capital work. 1 mean that
is the basis of the provision for the
distribution of assets and liabilities.
H could only be a kind of surmise.
and one man's surmise may be entire-
ly different from another person’s sur-
mise. We can only take into account
the fact that there is a residual liabi-
lity which represents a debt to the
Central Government, and it is only
that which will be shared In accor-
dance with any agreement to be arriv-
ed at between the two States in the
manner I have mentioned. There-
fore, I do not think there will be a ques-
tion of any adjustment of revenues.
Anyway, there is ng reason why I
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should anticipate all these decisions
and complicate possibly an agreement
between the two Btates. There is no
reason why I should express my views,
but I only say these are ways in which’
the matter could be settled. At least,
these are ways in which it seems they
could be equitably settled, the rough
principle being that the share of liabl-
lities should be In accérdance with the
share of benefits from the project

Even for this two year period, I
think the President has. under one of
these gub-clauses. the right to issue
directions, so that it is not as if the
matter is left entirely in the air.

Therefore we are convinced—I am
now speaking on behalf of the Planning
Commission and the Finance Ministry
—that the arrangement which has been
made here, in the present clause 66 is
the best. in view of the multifarious
interests which are involved in this
matter

Several Mon. Members rose—

Mr. Chairman: I do not want to stand
in the way of the hon. members. They
can certainly speak, but in wdew of
what hay fallen from the hon. Finance
Ministeg, I would respectfully ask hon.
members to consider whether they
showid proceed with all these amend-
ments. If any point is not clear,
questions may be asked, I can under-
stand thet, but after what has been 80
clsarly elucidated by the hon. Minis-
ter, 1 would request the hon. Members
to consider whether it is worthwhile to
go on with the smendments. We may
corsider whether we should accept the
staterment of the hom. Minister as de-
ciding the isewe—if any hon. member
is not satisfied, he can put questions—
or if the House likes, we can proceed
with the amendments also. If the
House likes it, I have no objection.

Shri Raghavacharl: My amendment
does not certainly come in the way of
an agreement being reached at all. 1
have only added at the end, that if
there is no such agreement, then the
President may pass some orders for the
project, including the question of
management of the project,
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Shri C. D. Deshmukh: That only
spells out the word ‘otherwise’. It is
not necessary to spell out exactly how
it should be dome,
enough latitude to the President to con-
stitute a proper Board.

Shri Raghavachari: I have only am-
plified the word, so that it will be per-
fectly clear, ‘Otherwise’ may mean
that, but I am including it here, and
then this ‘otherwise’ is still there.

Shri B. 8. Murthy: Arising out of
the clarification so ably given by the
Finance Minister, that there is a large
amount of responsibility on the part of
the Centre for the management of the
Tungabhadra project, not only for
financing it, but also for completing it,
and seeing ihat there are already sus-
picions amongst the Andhras that the
Mysore State will give them some trou-
ble, and the Mysore State thinking that
the Andhras might claim more than
their share, I would ask, why not we
straightaway proceed with the constitu-
tion of a corporation or a board which
will take over......

Shri C. D. Deshmukh: It cannot be
done constitutionally. A corporation
has to be formed with the congent of
the two states concerned, and since the
Andhra State has not come into beml.
no corporatlon can be formed.

Shri B. 8. Murthy: Today the Madras
State is'there, and I think the Madras
State will not be averse to constitut-
ing a board.. What prevents the Cen-
tral Gaqvernment in seeing to it that
there is no bickering, or ill-feeling or
acerbity, and straightaway proceeding
with the plan for the execution of the

project, by the formation of a corpora-
tion or a board right now?

Shri Keshavaiengar: I think matters
have been made perfectly clear by the
statement of the hon. Finance Minis-
ter. I do not think the aspersions
cast on Mysore just now by several
hon. members here on the floor of the
House, are in any way justified. Vir-
tually it is the liabilitles that Mysore
has got to share. On a careful scan-
uning of the Tungabhadra project, it
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has been clearly made out that not
even an inch of the canals from this pro-
ject runs in any of the areas other than
the districts that have now been trans-
ferred to Mysore. As for the ques-
tion of sharing of revenues, I must say
revgﬂue expenditure is not to be shar-
ed at all. Even if it is to be. shared,
it must be remembered that the 7%
lakhs of people within the transferred
area have also contributed their quota
to the revenue share of the previous
Government. That factor also has to
be taken into. consideration.

As has already been stated by the
hon. Finance Minister, the new state
has not yet been formed, and the ques-
tion arises with whom we are going to
negotiate and form a corporation,

Shri B, §. Murthy: Madrag please.

Bhri Keshavaiengar: Of course, the
natural -course of events was only
sought for by this amendment. In the
natural course of events, the land
goes and the propertieg on the land
go with the land. It is only immedi-
ately the appointed date comes in and
the particular State is formed. I am
sure Mysoré will not have any hesita-
tion to consider this as a  national
asset and it will be in the interest of
the other population of Mysore—other
than that of the Bellary districts—to
gee that the Corporation is formed
and the assets and liabilitiegs are
allowed for the control, operation and
adminigtration of that Corporation.
It ig only to enable ourselves to do
that that the Chief Minister was ask-
ing for the transference of the ownmer-
ship of the entire project. The House
is fully aware that Mysore hag had
ample experience in the management
of projects like this. There have been
several instances' of sharing the bene-
fits of hydro-electric projects between
the States of Bombay and Mysore
and between the States of Madras
There were several
instances of that kind and this is
only in order to safeguard the inter-
ests of Rayalaseema. In fact, as you
have already heard, the major portion
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of the benefit of the canal goes 1{o
Andhra and only the liability comes
to the State of Mpysore,

Dr. Lanka Sundaram: Why do you
take it?

Shri B, 8. Murthy: Is it 3 new form
of ‘white man's burden'?

Shrl Keshavaiengar: I{ i only to
continue this benefit that Mysore
wanted the preservation and manage-
ment of this project. I do not think
there will be any hesitation for the
formation of the Corporation; it has
got™o be done in due course and not
immediately. (Interruption.)

Mr. Chairman: I take it that the
House generally accepts Clause 66
and that the amendments are not
going to be pressed.

Shri N. Somana (Coorg): Sir, I
want a doubt to be cleared regarding
the 7th Schedule. In the 7th Sechedule
it is stated—paragraph 1(2)—

¥In this paragraph, the expres-
sion ‘land’ includes immovabls
property of every kind and any
rights in or over such - property
and the expression ‘goods’ does
not include coins, bank notes and
currency notes”.

I would like to know what is the
significance of this clause,

Shri C. D. Deshmukh: It iz a ques-
tion for the lawyers, not for me. I
say that the specific provision of this
clause will apply.

8hri Raghavachari: Subject to the
other provisions.

8hri C. D. Deshmukh: Yes.

Shri K. K. Basn: Ask him {p con-
sult the Attorney General

Shri N. Somana: It says: “Subject
to the other provisions of this
Schedule”.........

Mr. Chairman: Yes,

Shrl N. Somana: They do notrelate
to the existing structure of it
“....all land and all stores, articles
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and other ‘“‘goods shall remain the
property of, or, as the case may be,
pass to, the State in which they are
situated"”,

Mr. Chalrman: Thie Schedule is
Yet to come up for discussion. If the
hon. member wants to move an
amendment to the provision in the
Schedule, even after this clauge is
passed; he will be perfectly within his
rights,

Shri N. Somana: But this clause 66
ig subject tp the provisions of the 7th
Schedule., It kays: “Notwithstanding
anything contained in this Act, but
subject to the provisions of paragraph
12 of the Seventh Schedule...”

8bri C. D. Deshmukh: Only pura.
12

Mr. Chalrman: Paragraph 12 isyet
coming up for discussion. If the hon.
member ig not satisfled, .he can cer-
tainly move an amendment then.

Shri Basappa: We cannot pass this
until that Is discussed.

Mr. Chairman: We can certainly
pass this. Why should we not?

Shri Basappa: This is subject to
that.

Mr. Chairman: Now in clause 47
We are speaking of the Schedule.
The Schedule has not yet been pass-
ed. but at the same time when we
consider the Schedule, everything
will be open before this House, We
are mol committed to passing pura.
12 as it is. Para. 12 will be subject to
discussion in the House when the Tth
ScHedule comes up.

Dr. Katju: May I point out, Sir, in
addition to what you have said that
in clause 66, which is being discussed,
the opening words are: ‘Notwith-
standing anything contained in this
Act...... ", Therefore, clause 66 stands
by itself; it is not coatrolled by any-
thing elsewhere in thig Act either in
the Schedule or otherwise, except
para. 12.

Dr. Lanka Sundaram: May I seek
a clarification from the Home Minis-
ter? If he will kindly refer to the
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[Dr. Lanka Sundaram]

Beventh Schedule at page 34, the
wordg 1n brackets are: "“See sections
47(1), 48(3), 51, 52 and 66(1).” Can
bhe kindly explain what that means?

Shri C. D. Deshmukh: Reference to
12.

Dr. .Lmka Sundaram: Clause 66(1)
also.

Shri O. D. Deshmukh: That simply
meang the Seventh Schedule ig men-
tioned in this clause, but only to the
extent to which it is mentioned.

Mr. Chairman: In clause 47 also
the Seventh Schedule is mentioned.
The adoption of the clause does not
commit the House to the adoption
of the schedule. The schedule will
be considered on 1its merits.

Bhri Gopala Rao: May I ask a
clarification of the hon. the . Finance
Minister? ‘Are we to understand
that immediately after the formmation

of the Andhra State a corporation
will be constituted?

Skri C. D. Deshmukh: They will
have to pass a resolution. The two '

legislatures will have to pass a
resolution authorising the  Central
Government to form a  corporation,
ag was done in the case of the Damo-
dar Valley Corporation. They will
naturally take some time; it cannot
be done immediately after the forma-
tion of the State.

Shri Rama Rao:
quiet?

Dr, Katju: May I just add a word?
I suggest that the language of clause
66 is of the utmost benefit and advan-
tage to everybody concerned. IM there
is an agreement, that s the
end off the matter. It there
is no agreement, them the President
may do what he likes: he may himsell
constitute a joint Board. No further
legislation may be necessary. I am
only speaking offhand. As to the
erreement I wag rather distressed to
hear my hon. friend ¢comparing two
States of Indla with two Kilkenny

If Mpysore keeps
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cats. I do hope this is not the way in
which they will approach this import-
ant matter. If I had said that, there
would have been an ugroar. But my
hon. friend from Andhradesa des-
cribed himself....

L

+ Dr, Lanka Suondaram: You have
heard the Mysore Chief Minister.

Mr. Chafrman: I take it that the
House is in agreement to the with-
drawal of all the amendments.

Shri Viswanatha Reddy: I would
like to put a question to the hon, the
Finance Minister. In line 35 on Page
23, I would like to add ‘Chittoor dir-
trict' after the words ‘sald districts’
because the benefits of hydro-electric
and thermal power should be extend-
ad to Chittoor district also because it
is part of Rayalaseema. As the other
four districts are mentioned by name,
I would like Chittoor district also to
be added tp it. I think it is by mere
oversight that Chittoor district has
been omitted.

Shrl C. D. Deshmukh: Irrigation is
not for Chittoor district. This relates
only to high level canals; that iswhy
the four districts are mentioned.

Shri Viswanatha Reddy: With re-
gard to transmission of thermal and
hydro-electric power alsg they use the
word “said districts”.

Shri Venkatraman: I support the
amendment meved by my hon. friend.
Now they are getting electricity from
the Mettur project from the Tamil
areg and probably it is not enough for
them, In the Tungabhadra Project
they will get about 30,000 k.w.

Shri Basappa: We want to know the
purpose for which this project is in-
tended, and the territorieg which #t is
expected to cover,—whether it is
meant only for the Rayalaseema dis-
triets or other Andhra districts also.
The project is meant only for Rayala-

seema districts. If they go beyond
that, let us be very clear.
Shri T. Subralmanyaes (Beliary):

Sir, may I say a word? I know some-
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thing about the Tungabhadra project
It is a big project, next to Bhakra-
Nangal. The question Is whether
Chittoor should also come in after
Bellary, Anantapur, Cudappah and
Kurnool. That particular part of ‘he
paragraph in sub-clause (§) of clause
60 applies to the distribution of water.
At no stage was the distribution of
water expected to be applicable to the
. Chittoor district.

With regard to transmission of
electrical energy they were receiving
supply from Mettur. I have no objec-
tion personally. I feel that there
ought not to be any difficulty in the
matter of distributing, supplying or
furnishing current from one part of
the country to another. That ig a
different matter.

But, if you talk of the Tungabhadra
project as such, as it was envisaged in
the beginning, Chittoor did not come
into the picture either for the dis-
tribution of water or for ‘the supply of
‘energy. Of course, there will be some
sort of grid in which all the systems
will be mergad together and each will
be supplementing the other. That is
a different maiter. But, when it is a
question of this Tungabhadra project,
I think we should take a more realistic
and more correct view of things, I
do not want to deprive Chittoor of
this project but it was not contem-
plated.

Shri Lakshmayya: Perhaps my hon.
friend does not know that Chittoor
district was also included in the Mac-
Kenzie scheme of 1901.

Mr. Chalrman: 1 would like to put
the amendments to the vote of the
House, If the amendment is ot wiith-

drawn.

An Hon, Member: Sir, the hon.
Minister hag not given his reply.

Shri C. D. Deshmukh: Sir, there is
no evidence with regard to this, whe-
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ther thlg project included the supply
of electricity to the Chittoor distriet
also. I have not got the map here. I
am notl in a position to say. All Ican
say is that the present provision was
drafted after scrutiny by the Planning
Commission. Thig ig a matter of
drafting. If it can be drafted as to
include all the districts for which it
was intended to supply electricity
under the project, then it might satisty
all. I do not think it is really neces-
Bary.

Dr. Lanka Sundaram: May I make
a submission? The House may have
to adjourn in a minute. Can we not
take this up tomorrow?

Dr. Katju: I do not really know
what all this is. We have been dis-
cussing the structure of clause 68. 1f
it ig inaccurate, which part of it do
You say is inaccurate? Then, let ua
have it tomorrow.

Shri C. D. Deshmukh: If would be
possible to find out if Chittoor is in-
cluded in the project and if there has
been any inadvertant omission of any
district then it can be incorporated, in
accordance with the principles that I
enunciated at the beginning. Thiscan
be done tomorrow and subject to this
we can proceed.

Mr. Chalrman: Subject to this, I
think the sense of the House is that
the clause ig accepted. I do not want
to put it to the House now, I wil
postpone it for tomorrow.

Dr. Lanka Sundaram: Sir, may we
take it that the vote will be recorded
tomorrow?

Mr. Chairmian: Yes, the vote willbe
taken tomorrow.

The House then adjourned till a
Quarter Past Eight of the clock on
Tuesday, the 25th August, 1088,



